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LOK SABHA
Tuesday, 30th July, 1957

The Lok Sabha met at Eleven of the
Clock.

[MR. DEPUTY-SPEAKER in the Chair]

MEMBERS SWORN
Shri Hemraj (Kangra)

Shri Daljit Singh
served——Sch, Castes):

(Kangra—Re-

ORAL ANSWERS TO QUESTIONS
Retrenched Defence Personnel

*447. Shri D. C. Sharma: Will the
Minister of Defence be pleased to
state the number ot released Armed
Forces personnel and the number of
civilian personnel of Defence installa-
tions who were retrenched since
September, 1956 who have been
given employment during the months
of May, June and July, 19577

The Deputy Minister of Defence
(Shri Raghuramajah): A statement is
laxd on the Table of the House. [See
Appendix II, annexure No 24)

Shri D. C. Sharma: May I know
the total number of Armed Forces
personnel released since September,
1956, and the total number that has
been found employment so far?

Shri Raghuramaiah: The number
of Armed Forces personnel released
from September, 1956 to May, 1957 is
984. The figures of such of those re-
leased as were re-employed during
that period are not available. The
statement gives the number of per-
sons actually re-employed during the
two months, May and June,-1957.

5862

Shri D. C. Sharma: May I know
the total number of civilian person-
nel of Defence installations retrench-
ed since September, 1956 and how
many have been found alternative
employment so far, if not till the end
of July at least till the end of June,
19577

Shri Raghnramajah: The number
of awvilian personnel of Defence ins-
tallations retrenched since Septem-
ber, 1856 1s 5,356, and those re-ems-
Ployed since September, 1956 to June,
1957 is 3,404.

wiufaefeg & s W
fis 97 & & oY frewr®r 1 2 fie wrrem)
e § foregl 7 2w T ¥ SRy Afaw o
¥ AR R # fin feeamd o=y wwg
I & wE g ?

Mr. Deputy-Speaker: The question
does not simply relate to the num-
ber of those who have been discharg-
td but also to those who have been
re-employed; the emphasis seems to
be on re-employment and not dis-
charge. If the hon. Minister can give
the answer he may do so.

The Deputy Minister of Defence
(Sardar Mafjithia): It is difficult to
Z1ve the exact number of persons who
have been discharged with over ten
years service but I can say that they
have got gratuity to which they are
entitled They are not unfortunately,
entitled to pension, because the mini-
mum qualification for that is 15 years
service.

ot Wex TWT : FT R 97T FaAT
famfard iy W 2 fom
fir xog & g wd=ifaY & gevar mn
g’
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Shri Raghuramaiah: On an assess-
ment of the work-load they were
found surplus to our requirements,
and that was the reason why they
were retrenched

Seizure of Gold

*449, Dr. Ram Subhag Singh: Will
the Minister of Finance be pleased to
state*

(a) the total value of gold seized
so far since the begmnning of 1957 by
the land customs authorities; and

(b) how this figure compares with
the value of gold seized last year in
the corresponding period”

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) The total
value of gold seized by the Land
Customs authorities 1n the year 1957,
upto the end of June, was
approximately rupees thirty two lacs
(32,00,000)

(b) This 1s more than three times
the value of gold seized during the
corresponding period of last year

Dr. Ram Subhag Singh: May I
know whether this impressive record
of seizing gold of the value of about
Rs 32,00,000 has 1n any way lessened
smugghng?

The Minister of Finance (Shri T. T.
Krishnamachari): Had we known the
exact quantity of smuggling, we would
have seized all of them

Dr. Ram Subhag Singh: May I
know whether 1t 1s a fact that there
1s a large section of people m the
country who believe that the Gov-
ernment are not taking effective steps
to stop smuggling because 1t 1s 1n-
creasing everyday?

Mr. Deputy-Speaker:
be a matter of opinion

That would

Shri Kasliwal: What 1s the total
number of arrests 1n connection with
this seiztre of gold made in this year,
and how many of them are Indian
nationals and how many are foreign
nationals i1ncluding Pakistanis?

30 JULY 1057
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Shri B. R. Bhagat: 1 require noticé
to answer that question

Shri Eastiwal: The hon Minister
just now said that Rs 32,00,000 worth
of gold has been seized May 1 know
whether the hon Minister 1s in a
position to say what is the percent-
age of gold seized to the percentage
of gold ynseized?

Mr. Deputy-Speaker: Who can know
what 1s the amount of unseized gold?

Shri Kasliwal: Probably they might
have got an approximate idea of the
amount of unseized gold

Mr. Deputy-Speaker: Everyone may
have a different 1dea; the Mnister
may have one and the,hon Member
another 1dea

Shri Ranga: They would be having
some estaimate They ,are certainly
expected to have a better idea than
what we have, that so much of gold
15 escaping

Mr. Deputy-Speaker: Would that
be an information that can be relied
upon by this House for any action or
anvthing of that kind”

Shri Ranga: Whatever 1t 1s, cer-
tainly we can hawe a reply from them

Mr, Deputy-Speaker: I differ from
the hon Member

Shri B S. Murthy: May I know
whether there 1s any truth n the
allegation that thes 15 an inter-
national racket as far as this smug-
gling 1s concerned and, 1if so what
sieps have been taken to find out the
agents and also to <ec that 1t i1s
nipped in the bud?

Shra T. T. Krishnamachari: It does
not seem to be any central organisa-
tion that 1s operating There are
several organisations domng this kind
of work, and we have only vague
information as to where they operate
from From time to time we have
been able to find out somebody with
a link here Recently we have been
able to detect a few cases of this
nature But, we have no precise in-
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formation, Sir, that there 15 an inter-
national racket or one racket that 1s
doing all this

Several Hon. Members rose—

Mr. Deputy-Speaker: I have to make
one requést in regard to the sequence
of putting questions That should
first be made clear Am I to call hon.
Members who begin to speak or,
should the kon Members wait till I
call them and then begin to speak?
I would request the hon Members to
stand up in their seats, of course, they
have to do that, though I may be
sorry for their having to rise in their
seats over and over again I assure
the hon Members that I will try to
see on all sides and call them, but
they should not begin to speak unless
a particular Member has been called,
and then only he should speak and
not all That 1s the request

Shri Supakar: May I point out one
difficulty? Unless a Member says
“May I know, Sir " or some
such thing, 1t 1s difficult to attract
the attention of the Chair

Mr Deputy-Speaker: I may assure
thce hon Members that I will not sub-
mit to these pressures I have notic-
ed that hon Members exercise three
kinds of pressures They stand up 1n
their seats, they begin to speak and
some Members raise their hands as
well I will never yield to those
pressures It would be my duty to
see who 1s anxious to ask a supple-
mentary The hon Member need not
worry about 1t, I will take charge of
all that

Shri Hem Barua: May I know 1if
the Government i1s aware of the fact
that allegations are made m the
newspapers that certain gold smug-
glers 1n the Pun)ab are not arrested
because of their association with
political parties or political associa-
tions

Some Hon  Members: Poltical
Yeaders

Shri T. T. Krishnamacharli: We
have seen those allegations

N JULY 1087
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Shri © D Pande: As there 18 a wide
disparity between the sterling price
of gold and rupee price of gold which
will necessarily lead to smuggling of
gold, and as there is no smuggling mn
such countries where there 1s no
divergence of prices between sterling
prices and local prices, will the Gov-
ernment take care to see that there 1s
no wide gap between the sterhing
price and rupee price of gold?

Mr. Deputy-Speaker:
be a good suggestion

That would

Shri T. T. Krishnamacharl: The
position can only be remedied by
gold coming 1n freely at the price
fixed by the International Monetary
Fund Unfortunately for that pur-
pose, I have not got enough foreign
exchange If the foreign exchange
position at any time becomes such
that we can allow gold to come 1n
freely, then the suggestion that the
hon Member has made could be taken
mnto account

Shri Supakar: May I know 1f the
Government have engquired into the
allegation that the son of a Punjab
Minister 1s also involved in this gold
smugghng?

Shri T. T. Krishnamachari: These
allegations about particular indi-
viduals made 1n provincial circles are
matters with which we are not direct-
ly concerned What we are concern-
ed about 1s that every person who 1s
suspected of smuggling 1s beng
watched and action taken

Shri Supakar rose—

Mr. Deputy-Speaker: The hon Mem-
ber wanted to know if an enquiry
has been made about it and the im-
plied answer 18 ‘no’

Shri Sadhan Gupta: Sometime ago,
we had, I should say, a romantic
account in the Press about how the
International Police Organmisation or
INTERPOL was helping to detect
international smugghing with the help
of telephoto cameras and so forth.
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May I know whether we are receiv-
ing any such assistance from the
INTERPOL and if not, why not?

Shrl T. T. Krishnamachari; I have
to find out what it is, So far as I
am concerned, I am not keeping my-
self so completely well mmformed as
the hon Member opposite seems to
be m this particular matter.

Construction Allowance to Class IV
Employees

1.
Shri Narayanankutty
*450. Menon:
LShrl A.K. Gopalan:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether construction allowances
have been granted to Class IV staff
employed at steel projects;

(b) 1if so, the number of workers
benefited, and

(c) why this allowance has not
been granted to Class III staf¥?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Yes,
Sir

(b) 688

(c) The allowance 1s also paid to
Class III staff

awew v AT o wid
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Mr. Deputy-Speaker: Will the hon.
Minster give the English translation?
Hon Meinbers require it

Sardar Swaran Singh: Yes, Sir.
There are about half a dozen old
workings 1n this region Detailed
prospecting 1s presently being done
by the Indian Bureau of Mines On
the results obtained 1t will be decid-
ed whether 1t will be possible to
undertaking mining

& gy f6g ¢ & ag oA g
g f¥ war agr =1 qrar wer  wrfed
TE

Sardar Swaran Singh: It will be
very difficult for me to define exactly
the quahty, but the metal content
usually ranges between 37 per cent.
to 948 per cent in some of the old
mmes Some of the nch samples
have indicated a metal content of
more than 10 per cent, the highest
metal content recorded in one of the
samples so far 1s 19 per cent It 1s
known that there 1s ore of rmuneable
quality, but the grade-wise assess-
ment 18 still to be made

Shri Kasliwal: May I know whether
Government will float any company
m order to exploit the copper mines
and may I know whether

Mr. Deputy-Speaker:
“may I know” at a time

Sardar Swaran Singh: As I have
said, some more investigation 1S neces-
sary before we embark upon the
floating of a private company or de-
cide to do 1t in the public sector

Shrd Kasliwal: The hon Mimister
will recall that there were some rich
copper deposits in the region of
Khetr1, Jaipur, which were exploited
by the Jaipur Mining Company May
I know whether that company or any

Only one
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other the Government pro- USSR, Britain, or any other country
pose to t will also work these for reciprocal exchange of data re-
mines? lating to any aspect of fundamental

Sardar Bwaran Singh: I did not say
that we propose to float any company;
therefore, that question does not
arise

Shri V. P. Nayar: May I know
what is the exact position of the
avaulability of copper from indigenous
sources and how much of our demand
18 now met by production mn  this
country?

Sardar Swaran Singh: I would re-
quire notice

Shri P. C. Bose: Will the Govern-
mert ascertain when these mmes were
worked before and when they were
abandoned and why?

Sardar Swaran Singh: That would
be gomng into a Jlong hustory It a
separate notice 1s put, I will try to
collect the information

Mr. Deputy-Speaker: That cannot
be done in the Question Hour

Shri C. R. Narasimhan. May I know
whether this copper ore is likely to
contain uranium ore also” In other
areas 1n Rajasthan, when minng
operations took place, tailings of
uranium were found May I know
whether 1n this case also, there 1s
hikely to be any uranium?

Sardar Swaran Singh. I will not
hazard a guess

International Geophysical Year

*453. Shri Naushir Bharucha: Will
the Minister of Bducation and Scienti-
fic Research be pleased to state

(a) whether 1t 1 proposed to keep
track of the space satellites proposed
to be launched by USA and USSR
during the International Geophysical
Year from any centres in India and,
if 50, what are the arrangements made
therefor, and

(b) whether any agreement
exists between India and USA,

research conducted in the course of
experiments during the Geophysical
Year?

The Deputy Minister of Education
and Scientific Research (Shri M, M,
Das): (a) Yes, Sir Space satellites
launched by the USA. and the
USSR will be tracked from the
UP State Government Observatory
at Naimtal, using equipment to be
loaned by the Astrophysical Observa-
tory, USA

(b) No, Sir But the data would be
available to all nations and scientists

Shri Naushir Bharucha: May I know
what are the major problems which
India will undertake as her share of
contribution during the geophysical
year?

Shrl M. M. Das: The Indian pro-
gramme consists of investigations re-
garding meteorology, geomagnetism,
aurora, air-glow ionosphere, solar
activity, cosmic rays, latitudes and
longitudes, oceanography, rockets
and satellites, seismology and gravity
measurements

Shri Naushir Bharucha: May I know
what would be the total expenditure
that we shall have to mncur up to the
end of 31st December 1958 in respect
of these problems?

Shri M. M Das: So far as the Gov-
ernment of India 15 concerned they
have not to spend a single pie more
than their normal expenditure 'The
additional expenditure i any, will
be incurred by the different organi-
sations that will take up these inves-
tigations

Shri Supakar: What about the
politieal satellites of those countries?
Will they also be watched?

Shri M. M. Das: I do not think I
need answer that question

ot wer el oty Y oft & awrerar
fir Adrarer o1 e @ xo @ srweqr
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« Shri M. M. Das: The Naini Tal
observatory has been asked to make
observations about the paths of satel-
lites There will be no extra staft for
this purpose; this wall be carried out
by the existing staff

Shri D, C. Sharma: May I know if
any speaial agency has been created
to deal with this problem or the same
old agency 1s going to deal with 1it?

Shri M. M. Das: There 1s no special
problem to be investigated It 1s
simply the expansion and develop-
ment of scientific investigations on
an nternational scale A national
committee of India was formed in the
year 1853 to arrange for the investi-
gations to be carried out during the
mternational geophysical year

Shri Narayanankutty Menon: May
I know whether any one of these satel-
Iites wall pass over our country and
what are the areas where these satel-
lites will be visible in India®

Shri M. M. Das: I think some satel-
Lites will pass over India To trace
the paths of these satellites, the Naim
Tal observatory will be equipped—I
do not know 1if it has already been
equipped—with instruments which
have been taken on loan from the
Astro-physical Observatory, USA.

Shri Radha Raman: May I know
which are the places selected m India
for observation”?

Shri M. M. Das: In addition to the
chain of meteorological statiohs, 60
other stations have been selected in
India which wall carry out investiga-
tions during the International Geo-
physical Year

st wea awA  IITEw Wiy,
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The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
to (¢) It has already been satted
that some Rulers have subscribed to
the National Plan Loan and some also
have expressed their desire to contr-
bute some amounts for development
purposes 1n thewr States Public in-
terest will not be served by furmsh-
ing further details

Shri Nath Pai: May we have some
indication

Mr. Deputy-Speaker: That can be
done by way of a supplementary if
permitted Shr1 Bhakt Darshan.
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Mr. Deputy-Speaker: Will the Prime
Minister and the hon Minister per-
suade the Rulers to subscribe?

‘qiEx Mo Wo WA H AT
5 aifarie & dwdr &1 ¥ s wh
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Shri Shree Narayan Das: May I
know if the ex-Rulers have expressed

their desire to accept some cut 1n
their privy purse?

Pandit G. B. Pant: Yes Some of
them have

Shri Shree Narayan Das: Who are
they?

Pandit G. B. Pant: To the extent of
10 per cent A few of the Rulers

Shri V. P. Nayar: From the answer
of the hon Minister i1t would appear
that the Government is of the view
that 1n the public interest these figures
cannot be divulged Could I know
whether 1t will be 1n the public inter-
est to divulge the total amount sub-
scribed by these Rulers?

Pandit B, G. Pant: It 1s not a stag-
gering one

Shri V. P, Nayar: We want an ans-
wer (Interruption)
Mr Deputy-8peaker: Order, order

Shri V. P. Nayar: We will take care
of ourselves We won’t be staggered.

Shri Hem Barua: We won't stag-
aor-
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Mr. Deputy-Speaker: BSull, I will

have to care of some.

Shri Khadilkar: My we know what
18 the value of the assets in the

hln.dsotthuef.ultm

Mr. Deputy-Speaker: Here we are
concerned with what they have sub-
scribed,

8bri Khadilkar: We can calculate
what percentage has been subscribed
if we can get the total assets in their
possession

Shri Nath Pai: My question has
been already put in an indirect way.
I would, however, like to put 1t more
directly May I knoy whether this
mystic word ‘some’ could be clarified
a httle?

Mr. Deputy-Speaker: It 1s also one
of the rules under our Rule 41 that
the same question cannot be put in a
different form As the hon Member
himself says that he 1s putting it in
a different form, I cannot allow 1t

Shri R. Ramanathan Chettiar: Apart
from the cuts in their privy purses
that have been offered by the Rulers
recently, may 1 know from the hon.
Home Mimster whether some of the
Rulers have offered a cut in thewr
privy purse m response to a letter
sent by our revered Prime Minister
two years ago?

Mr. Deputy-Speaker: In this ques-
tion, we are perhaps concerned with
a different situation

Pandit G. B. Pant. I think the ques-
tion has already been answered

Shri Tangamani: May we know .at
least what will be the percentage of
the amount that has been contmbut-
ed as compared to the total privy
purse?

Pandit G. B. Pant: Have not done
the arithmetical adjustment or calcu-

lation But, perhaps z#t '1s not very
hgh

Shri V. P. Nayar: May I know how
much 1t is?
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Mr. Deputy-Speaker: The hon.
Member knows that if an snswer is
not just available I cannot help the
hon. Member Next question.

lelnbﬂlhthll:! Tribals

*456. Shri Dasaratha Ded: Will the
Minister of Home Affairs be pleased
to state:

(a) whether 1t 13 a fact that a num-
ber of tribal people had occupied
land by reclaiming it within the
Tribal Reserved areas of Tripura
before Independence and some of
them possessed no official document
by virtue of which they were con-
ferred legal ownership of the occu-
pied land; N

(b) whether it 1s a fact that in
spite of the fact that they have been
occupying land for years together m
absence of authentic document the
ownership of the occupants over
those lands 18 not being recognised
by the Government at present, and

(c) 1t so, what steps Government
propose to take to give them owner-
_ ship of the occupied land”

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Yes

(b) Yes

(c) The tribals concerned are
being asked to obtain documents of
title to the land which are bemng
given to all who have been occupy-
mng the land for some time

Shri Dasaratha Deb: In view of
the fact that the Tribal people were,
before Independence, encouraged by
the then Ruler of Tripura State to
reclaim the land, without any docu-
mentary evidence, these people re-
claimed land and were themselves in
possession of the land Yet, on the
plea of want of documentary evi-
dence, they are going to be evicted

Mr. Deputy-Speaker: It should not
be a short speech

Shri Dasaratha Deb: May I know
whether the Government will con-
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G. B. Pant: I think they

should 8ppPly for title deeds wathout

y Those who have legitimate
clams Wil get them

shrf Dasaratha Deb:
know

Mr, Deputy-Speaker. It should not
be a short speech I have already
brought 1t to the notice of the hon.
Member The question should be
brief and concise Then alone the
answe?f would be simlar

ghrl Dasaratha Deb: But the pro-
blem 18 complicated

, Deputy-Speaker: There are
different methods So far as ques-
tions &re concerned, a question has
to be brief and concise

Shyl Dasaratha Deb: Could I have
any sdea about the number of tribal

pie who are gomg to be wunder
that category?

papdit G. B. Pant.
category”’

Shsl Dasaratha Deb: People whose
land has not been regularised yet

papdit G. B, Pant: Which land?

Shsi Dasaratha Deb: A portion of
the jand has been possessed by the
triba} People It has not yet been
regujansed

pandit G. B. Pant: They are re-
quesied to apply for title deeds If
all ¢f them do so, .

My Deputy-Speaker: He wants to
know the number of cases which have
not yet been regularised, if the num-
ber 15 available

pandit G. B. Pant: The number 1s
not Precisely known It will be
known 1f ail of them apply for title
deeds That is what they should do
without delay We want them to
have the title deeds without delay

spri Dasaratha Deb: Is 1t not a
fact that a certan portions of the

May I

Under which
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m'mmmpmmudby
the tribal people have siready been
given to certain people?

Pandit G. B. Pant: I am not aware
of that.

ghri Sadhan Gupta: May I know
whether those who apply for title
deeds will not be evicted pending
decision as to the grant of title
deeds?

Pandit G. B. Pant: Those who
apply for ttle deeds will get the
title deeds 1f they are In possession
of the land 1n a lawful manner

Shri Sadhan Gupta: Immediately?

Pandit G. B. Pant: Yes

Mr. Deputy-Speaker: Shri Dasa-
ratha Deb
Shri Jadhav: May I know the

number of trespassers mn Tripura?

Mr Deputy-Speaker: That 15 too
vague and indefinite & question
Next gquestion.

Shri Dasaratha Deb: May 1
know

Mr. Deputy-Speaker: When I call-
ed upon the hon Member, he did not
rise How can I now allow another
question?

]
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Some Hon. Members: English ans-
wer alsp

Shri Datar: (a) and (b) The ques-
tion of reducing the vacations of the
Supreme Court and the High Courts
18 under the consideration of the
Central Government As regards
other law courts, the matter 1s enture=

ly the concern of the State Govern-
ment

oft faq’a frmy o 7 s g
g o sl gy ) oy %0 fo gRan
9 & T W10 W B @ 9 q®
LR GU ERCTERL I s

nzvd wwt (4l AYo Wo W)
NEWWIWW@’arWIﬁ
ARA T G5 AN @ |

Pandit D. N. Tiwary: May I know
why there 1s so much difference bet-
ween the leave granted to the civil
courts and the criminal courts?

Pandit G. B. Pant: The matter u
under consideration, but so far as
these provincial affairs are concern-
ed, the Centre has no control

Shri Radha Raman: May I know if
any date has been fixed for the con-
ference of the Chief Justices of the
High Courts to be called by the Chiet
Justice of the Supreme Court to con-
sider this question of reducing the
holidays and also for the quick dis-
posal of cases pending with them?

Pandit G. B. Pant: No date has yet
been fixed

Shri Shree Narayan Das: May 1
know whether the Chiet Justice of the

. Supreme Court has agreed to this pro-

posal to hold a conference of all the
Chief Justices of the High Courts?

Pandit G. B. Pant: Yes

Shri V. P. Nayar: May I know what,
1 any, 18 the special reason to allow
the avil courts to have vacations
which are not generally enjoyed by
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the criminal courts in view of the
fact that in almost every civil court
we find continucus arrears in work?

Pandit G. B. Pant: The question so
far as Kerala 1s concerned should be
addressed to that Government and so
far as the other States are concerned
to the respective State Governments.

Shri Narayapankutty Menon: In
wview of the fact that a large number
of cases are pending as arrears hefore
the High Courts and also the subor-
dinate judiciary, may 1 know whether
the Government will consider the
curtailment of the long vacation of
the courts?

Pandit G. B. Pant: Government 1s
gwving thought to the matter.

Shri V. P. Nayar: May I know whe-
ther the attention of the Government
of India has been drawn to the fact
that 1n almost every civil court n all
the States there are considerable ar-
rears of work and if so whether the
Government will take any action on
that?

Pandit G. B. Pant: Of course there
are arrears, but those courts are under
the State Governments and not under
the Central Government

Shri Heda: May I know the dispa-
rity or the difference between the
holidays enjoyed by the courts and
other Government offices?

Pandit G. 'B. Pant: The State Gov-
ernments, as 1 said, are in charge of
all these matters of course, and offi-
ces situated 1n the States, except those
which are directly under the Central
Government, are working under the
direction of their Governments and
the holidays are fixed by them and
not by us.

Steamer Service to Minicoy

*458. Shri Manlyangadan: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that the
Central Government propose to start
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a regular steamer service between
Minicoy and other islands on the
Kerala coast and the mainland; and

(b) it so, what is the scheme?

The Deputy Minister of Home
Affairs (Shrimatl Alva): (a) Yes,

(b) It is proposed to charter a ves-
sel for 10 days in a month for &
round trip between the mainland
and the Islands during fair season
1.e. October to April.

Shri Maniyangadan: When will this,
be started?

Shrimati Alva: It should be start-
ed this October.

Petroleum

*459. Shri “Bishwanath Roy: Will
the Minister of Steel, Mines and Fuel
be pleased to state whether drilling
operations for petroleum have start-
ed in Bengal?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): Yes,
Sir. The Standard Vacuum O1l Com-
pany started test drilling at Burdwan
in April 1957 and the bore-hole has
already reached a depth of about
7,700 feet

Shri Bishwanath Roy: May I know
the time expected to be taken for
the completion of these operations?

Sardar Swaran Singh: I think the
discovery of oil will set the time-
Imit

Shri Sadhan Gupta: May I know
whether so far any encouraging
results have been obtained?

Sardar Swaran Singh: In this
bore-hole no o1l has yet been struck.

Shri Hem Barua: May I know if
the attention of the Government has
been drawn to an announcement
made by the Chief Minister of West
Bengal in the State Assembly that
they are going to establish an oil
refinery in Calcutta under the aus-
pices of Stanvac?
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Savisr Swarsn Singh: I have not
yet seen’ that statement.

Shri 8. C. Sympnts: May I know
whether any other place has also
bunsflecﬁedfortheomlﬁom1

Sardar Swaran Singh: Yes. Test
drilling is going on in Jwalamukhi
also,

Shri Kasliwal: What is the total
area of concession given to this
company in Bengal?

Sardar Swaran Singh: It is 10,000
square miles.

Mineral Oil in Vypeen Isiafids

*460. Shri Narayanankutty Menon:
Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether Government are
aware of the report sent by the
erstwhile Cochin Government to the
then Central Government regarding
the existence of mineral oil including
Petroleum in the Vypeen islands;

(b) it so, whether any action has
been taken on that report; and

(c) whether Government have any
plan fo investigate the existence of
mineral oil in the Vypeen islands in
the Kerala State?

The Minister of Steel, Mines and
Fuel (S8ardar Swaran Singh): (a)
No, Sir.

(b) Does not arise.
(¢) No, S8ir.

Shri Narayanankutty Menon: May
I know whether the Government will
enquire as to whether there is a
report by a German expert submitted
in the year 1940 to the erstwhile
Cochin Government about the pos-
sibility of exploring oil in that area?

Sardar Swaran Singh: The reply
1 have given is based upon enquiry.
We have not been able to trace any
such information, but Dr. S8hort and
Dr. Wrighter, German oil experts
who visited the Varkalai and Quilon
areas north of Trivandrum, and also
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other areas, were of the qpinion that:
the sediments on the West coast were-
mth!ntoholdoutmypmmheoc
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The Minister of Law (Shri A. K.
Sen): (a) Comparative figures of ex-
pen&iture are not readily available
and I am getting them collected from
the various Ministries and Depart-
ments of Government. It appears
however that litigation expenses of
Government have been on the in-
crease

(b) The main reason appears to be
the increase in the number of cases
brought against Government, parti-
cularly by way of writ petitions in
the different High Courts and the
Supreme Court.

(c) Measures for reducing the ex-
.penditure on litigation are under-
consideration.

i atey fag - |7 a7 W W@
e aga & Sarlt st §F Ao
¥ foawr g w@ar @, 99 § STy
I FY AHAT FET § @S FTO qFAT
& "R Fa7 qF ey 7 wuglr F agl
q9E; R ¥ AT a9 ¥ ¥
9§, 9T I A fae fway § 7

8hri A. K. Sen: Yes, that is cer-
tainly under consideration and all
avenues for reducing expenditure in

litigation are being given due consi-
deration.
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Syl O. D. Pande: Has it come to
the notice of Government that most
of the civil cases are handled so un-
sympathefically that the htigants get
justice and Government incurs the
oost?

Shri A, K. Sea: That 15 really a
jnatter of opinion, but if any speafic
jnstance 1s brought jto our notice,
we shall certainly refer it ourselves
40 the Law Commission.

Pandit D, N. Tiwary: My friend
8hry Anirudha Sinha has asked whe-
ther 1t 18 8 fact that in the civil cases
Government expenditure 13 much
jmore than what it realises May I
know whether the hon Mmster ac-
cepts those premises?

Shri A. K. Sen: Government al-
avays should expect more, but I do
not suppose that responsible lawyers
who are entrusted with ltigatiorf on
behalf of the Government would
really carry on with a claim which
is extravagsgnt

ghri Shree Narayan Das: May I
know whether the special organisation
awas set up at the Centre to deal with
such cases including the cases of the
State Governments 1s being taken ad-
vantage of by the State Governments,
sor they deal with their cases separa-

tely?

Shri A. K. Sen: The central orga-
rusation really deals with cases oc-
curring 1n the courts in Dell and
also 1n the Supreme Court So far as
hitigation in the different High Courts
1s concerned, the Central Government
has only arranged with some State
Governments for conducting some par-
ticular types of litigation through the
machinery of the State Government
So far as Bombay and Calcutta are
concerned, the Central Government
have a solicitor :n Bombay and another
in Calcutta who handle most of the
cases pertaining to the omgmnal side
and also wnt petitions agamst the
Central Government We are think-
ing of steps which might reduce ex-
penses for this type of litigation in
the States and we are also consulting
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the different State Governmeats on
the subject

Shri Hem Barua: In view of the fact
that the hon Minister has made a re-
ference to the increase of writ peti-
tions, may I know 1f the Government
has tried to evaluate the causes for
this increase?

Shri A, K, Sen: The causes are the
fundamental rights and other rights
and the conferment of powers on the
different High Courts to enforce
them !

Shri Pattabhi Raman: Is Govern-
ment dware of the varying fees ob-
taining in the various States payable
to the legal adwvisers and will they
seek to enforce uniformuty in this as
m other matters?

Shri A. K. Sen: I am afraid it will
be very difficult to bring about uni-
formity in the matter of fees payable
to different counsel so long as there
18 difference between counsel and
counsel

Shri T. K. Chandhuri: Can the hon
Minuster give us any idea as to whe-
ther the rates of fees are also on the
side of increase’

Shri A. K, Sen: The rates of fees
paid by the Government usually are
very reasonable excepting that 1n
cases

Shri T. K Chaudhuri: I am not as-
king whether they are reasonable
They might be reasonable but I want
to know whether the trend of the
rates 18 on the increase

Shri A. K. Sen: No, they are not
On the contrary, a few years ago, the
Prime Minister 1ssued a direction,
when several cases were brought to
the notice of Government, in which
very high fees were paixd to counsel
engaged The direction was to the
effect that 1f a counsel were to be paid
fees exceeding a certain limut, permis-
sion of the relevant Ministry should
be obtaned first before engaging the
counsel concerned, and that such
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instances should be immediately
brought to the notice of the Prime
Minister as well.

Influensa Epidemic

*464. Shri V. P. Nayar: Will the
Minister of Home Affairs be pleased
to state: -

(a) the total number of man hours
lost in Government work on account
of influenza epidemic among Central
Government employees; and

(b) whether any special considera-
tion has been shown by the Govern-
ment of India 1n giving leave or other
benefits to those employees who
became victims of the disease?

The Minister of State in the Minis-
try of Home Affairs (Shrl Datar):
(a) The information 1is being collected
and will be placed on the Table of
the House in due course

(b) Government servants receive
medical facilities under the Contri-
butory Health Service Scheme and
the Central Services (Medical Attend-
ance) Rules Casual leave and
regular leave have been given liberally
to all Government servants who con-
tracted influenza No other special
consideration has been found.

Shri V. P. Nayar: May I know
whether Government have given
casual leave to employees who had
already exhausted their casual leave,
when they were struck down by in-
fluenza on account of no fault of
theirs?

Shri Datar: In that case, other
kinds of leave are given

Shri V. P. Nayar: What kind of
leave?

Shri Datar: Medical leave.

W wew ol frgeh T oa
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Shri M. M. Das: The commttee

has not yet submitted 1ts reports, and
the information 1s ...
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oAt feftd By, og wer @

Shri M M. Das: I do not know
when the committee will submitt its
report.
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Shri M. M. Das: So far as the pay-
ment to school teachefs in Govern-
ment aided private schoeols or the com-
plaints regarding ptivate schools aided
by Government are concerned, this
committee has beén set up, and it will
enquire into all these matters.

Dr. Ram Subhag Singh: The ques-
tion was whether teachers had decid-
ed that they would go to schools but
would not teach *

Mr. Deputy-Speaker: Perhaps, the
question was not understood But
the questioner did not take objection
to 1it, The answer given was not re-
levant to that question The question
was whether the teachers had taken
a decision that they should go and
attend the schools but should not
teach *

Shri M. M. Das: I do not know
whether actually the teachers have
taken this decision

Shri Shree Narayan Das: May I
know whether the attention of Gov-
ernment has been drawn to the fact
that m some of these private schools,
teachers have to sign the payrolls for
higher sums, whereas they get only
half of those sums?

Shri M. M, Das: A similar comp-
laint was made on the floor of this
House when the Demands for Grants
relating to the Education Ministry
were under discussion

Mr. Deputy-Speaker: Did. they
voice the feelings of the people then”

Shri S. C. Samanta: May I know
whether the cases of those teachers
who were given the assurance of an
imitial higher pay have also been
referred to this committee, that 1s,
cases which have been outstanding for
more than four years?

Shri M. M. Das: 1 want notice
Shri D, C. Sharma: May I know

the terms of reference of the commat-
tee that has been appointed?

Shri M. M. Das: The terms of re-
ference of this committee are as
follows'—the  resources of the prn-
vately managed schools, the payment

«of teachers’ salaries, the security of
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thewr tenure of service, spproved and
unapproved items of income and ex-
funds, and the
suggestion of ways and means for the
general improvement of the condi-
tions of these schools in all respects,
particularly, from the organisational
point of view -

Shri Narayanankutty Menon: In
view of the fact that these teachers
are put to so much of difficulty m
getting their payments, will Govern-
ment consider the possibibty  of
paying them direct?

Shri M. M. Das: Last March, i1t was
reported by the Delh1 Teachers’ Asso-
ciation that there were fifteen insti-
tutions which had not paid salanes
to their teachers On 1nvestigation,
1t was found that as these institutions
could not properly comply with the
rules and regulations of grants-in-
aid, the grants-in-aid paid by Gov-
ernment were stopped Now, we
1ssued orders to relax these rules and
regulations, and make 1mmediate
payment of the grants-m-aid to these
institutions  So, these teachers were
paid

But further complaints have been
received by us, and 1n order to investi-
gate nto this matter, under the
advice of the Government of India,
the Chief Commissioner of the Delh1
Union Teriitory has set up a com-
mittee under the chairmanship of
Shiimati  Sucheta Kripalani, a lady
Member of this House This com-
mittee 1> 1nvestigating 1nto all the
complaints that have been made to
Government

Escape of Undertrial Prisoners

+466. Shri Radha Raman: Will the
Minister of Home Affairs be pleased
to state*

(a) whether 1t 1s a fact that two
undertrial prisoners escaped from
Delhi jail on the 3rd July, 1987;

(b) 1f so, whether any enquiry was
made into this incident;
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(c) what caused t‘l;eir escape; and

(d) whether any steps are being
taken to avoid recurrence of such
incidents?

The Minister of State in the Minfy-
try of Home Affairs (Shri Datar):
(a) Yes. ¢

(b) Yes.

(c) Keys stolen by one of the
undertrials from the warder of the
Camp Jail were used to open the
gates, unnoticed by the convict official
on gate duty.

(d) Yes. The outer gate of the
Camp Jail has been locked from both
sides and securely riveted Similar
precautions have been taken at other
gates wherever necessary.

Shri Radha Raman: May I know
whether the prisoners who escaped
have been rearrested since or they
are still at large?

The Minister of Home Affairs
(Pandit G. B. Pant): They were both
rearrested within three days, one on
the 3rd instant and the other on the
5th 1nstant

Shri Radha Raman: May I know
whether there was a committee of
non-officials who used to visit this
jail, but it has since been withdrawn?

Pandit G. B. Pant: Some sort of a
commuittee 1s being re-formed

Shri Snpakar: In reply to a similar
question last session, we were told that
under the advice of Dr Reck Less,
the Delhi Jail was being made more
comfortable than other jails May 1
know why even after that, these
prisoners escaped?

Shri Radha Raman: May I know
whether the enquiry which was
started has already been completed,
and 1if so, whether the report is avail-
able?

Pandit G. B. Pant: The depart-
mental enquiry has been completed,
and some jail officlals are gomng to be
prosecuted

30 JULY 1957

Oral Answers 5890

Mz, Deputy Speaker: Q. No. 467.
Bhri Surendranath Dwivedy.

Shri Goray: He has written a letter

......

Mr. Deputy-Speaker: That wuuid be
seen after we have gone through the
question list.

Nautical Museam, Bombay

*468. Shrl Jhulan Sinha: W:l1 the
Minister of Defemce be pleased to
refer to the reply given to Unstarred
Question No 323 on the 26th Novem-
ber, 1956 and state the present posi-
tion with regard to the setting up of
the Nautical Museum at Bombay?

The Deputy Minister of Defence
(Shri Raghuramaiah): The Navy has
started collecting articles of Naval
interest These are at present being
kept 1n a Naval Establishment at
Bombay The Nautical and Engineer-
mg College, Bombay, under the
Ministry of Transport and Communi-
cations, has also made some collec-
tions for the Museum

The collection of articles by the
Navy and the Nautical and Engimeer-
ing College, Bombay, will continue till
a sufficient number of exhibits for the
Muscum has been acquired and a
suitable building becomes available
when both the colltections can be
transterred thcre

National Provident Fund Trust

Shrimati Parvathi Krishnan:
Shri Shree Narayan Das:

Will the Minister of Finance be
pleased to state:

*469.

(a) whether 1t 1s a fact that there
is a proposal to set up a National
Provident Fund Trust; and

(b) if so, the details thereof?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) The question of
devising an effective machinery for
ensuring that the moneys accumulated
in private provident funds are held

.
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in approved forms and not diverted
to other uses has been engaging my
attention for some time.

(b) The matter is still under con-
sideration.

Shrimati Parvathi Krishnan: May I
know whether in  considering these
proposals, there is any idea of workers
being represented in the management
of any proposed trust?

Shri T. T. Krishnamachari: That, I
think, is rather premature. We are
now trying to find out how to bring
the various provideat funds together.
The private provident fund amounts,
excluding Government and Railway
provident funds, are of the order of
about Rs. 40 crores, and we are think-
ing of expanding the provident fund
benefits to other people also. The
type of trust that will be brought into
being, the peopte who will be on the
trust are all matters to be examined,
after our scheme for bringing all
these provident funds under one
umbrella is finalized.

Shrimati Parvathi Krishnan: Is there
any intention .to consult the various
official and non-official organisations
with regard to running this trust?

Shri T. T. Krisknamachari: Again,
I think, we have to apply our minds
to the problem a little later. Maybe,
it cannot be a purely official organi-
sation; maybe some non-officials might
have to be associated with it. There
might have to be even regional organi-
sations. It cannot be a central organi-

sation excepting, perhaps, there might ’

be some kind of central control. These
are matters which, at the present
moment, I am afraid, is a little pre-
mature.

Shri Shree Narayan Das: May I
know whether any sub-committee has
been set up to go iato this question
or is it being departmentally
-examined?

Shri T. T. Krishnamachari: We are
trying to collect all this information.
After the information is collected, if
it appears to us that the information

30 JULY 1957

Oral Answers 58921

is such that further scrutiny is neces- .
sary, maybe, the procedure which the
hon. Member has envisaged might be
adopted or if it looks that the problem
is quite simple, then, a Bill might be
drafted and placed before this House
for. its consideration. The House, I
think, would be competent, either by
itself or through a Select Committee
to consider the provisions.

Working of New Coal Mines

*470. Shri Matin: Will the Minister
of Steel, Mines and Fuel be pleased
to lay on the Table a statement show-
ing:

(a) the number of applications re-
ceived by the Coal Board for permis-
sion to work new coal mines since
publication of the Industrial Policy
Resolution on the 30th April, 1956;

(b) the number of applicants grant-
ed permission in the Private Sector;
and

(c) the number of applications
granted to the Public Sector?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) 21.
(h) 7.

(c) 2.

Gandhi Mahapurana

*491, Shri Sanaganna: Will the
Minister of Education and Scientific
Research be pleased to refer to the
reply given to Starred Question No.
142 on the 27th July, 1955 regarding
Gandhi Mahapurana and state:

(a) whether any final decision has
since been arrived at; and

(b) if so, with what result?

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): (a) Yes, Sir.

(b) The request for grant was not
acceded to.

Shri Supakar: May I know whether
we have to discover a Vyasamuni to
undertake this task?
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Shri M. M. Das: I do not under-
stand the question, Sur.

Shri Sanganna: May we know the
reason for disallowing this request?

Shri M. M. Das: Generally, this kind
of grants are given from the Minuster’s
discretionary funds, under the discre-
tion of the Mister We referred
the matter to the Orissa Government
to inform us about the standard of
this book, and whether the Onssa
Government themselves are contri-
buting any financial aid to the publi-
cation of this book The Orissa Gov-
ernment informed us that they did
not consider the book of a sufficiently
high standard and they themselves
did not propose to give any financial
aid So, the reguest was turned down
by the Central Government also

Shri Sanganna: May I know
whether any copies of this puran are
available m the Parhamentary
Library?

Shr M. M. Das: Out of 18 cantos or
parvas, only one parva has been pub-
lished and I do not know whether 1t
has been sent to the Parliament
Labrary or not

Dr Ram Subhag Singh: May I know
whether at the time of giving this
discretionary grant to other persons,
the States Ministries concerned are
alwais consulted?

Shr1 M M Das' I think some kind
of procedure 1s followed But, after
all, 1t 15 a discretionary grant and it
depends upon the discretion of the
Minister

Shri B S. Murthy: Besides the Gov-
ernment of Omssa, may I know
whether any non-offictal organisation
of Orissa has recommended this book,
and, if so, what steps are being taken
by Government to see whether the
book 1s really worth being taken by
the Government?

Shri M. M. Das: I want notice of
the question.

Shri Radba Raman: What was the
amount asked for and what was the
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amount which this enterprise actually
invalved?

Shri M. M. Das: The author of this
book asked Rs 30,000 from the Gov-
ernment of India Generally, in such
cases, we give a matching grant; that
is, we give the same amount as 1s
given by the State Government In
this case, the Orissa Government do
not propose to give any grant for the
publication of this book

Shri Shree Narayan Das: May I
know whether before a decision was
taken on this matter, the question
was referred to the Sahitya Akadams,
especially the Orissa Member on that?

Shri M. M. Das: It was not referred,
50 far as I know But I am not sure

Commissioner for Scheduled Castes
and Scheduled Tribes

*473. Shri Siddiah: Will the Mims-
ter of Home Affairs be pleased to
state

(a) whether Commissioner for
Scheduled Castes and Scheduled
Tribes has submitted the Sixth
Annual Report under Article 338 of
the Constitution, and

(b) if not, the reasons therefor?

The Deputy Minister of Home Affairs
(Shrimati Alva): (a) Yes, Sir

(b) Does not arse

Shri Siddiah: May I know whether
the report will be laid before the,
House during this Session?

Shrimati Alva: The report has just
been submitted to the Home Minister;
1t will be examined and placed before
the House

Shri Thimmaiah: Is 1t a fact that
the Commissioner submitted the report
to the President m the month of
January and may I also know why
there 15 always delay 1n presenting
the report to the House and have 1t
discussed by the House”

The Minister of Home Affairs
(Pandit G. B. Pant): January of
which year?
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Shri Thimmaiah: This year.

Pandit G. B. Pant: I do not think
it was submitted in January. That
does not seem to be quite correct. The
report has to be printed before being
placed on the Table of the House; and
copies are sent to the State Govern-
ments for their comments.

Shri B. S. Murthy: May I know
whether the hon. Minister will con-
sider the desirability of getting the
report and submitting it to Parlia-
ment before the Budget session of
each year’

Pandit G. B. Pant: I doubt if it will
be possible to get copies from the
Press. But, 1f they can be made
available, I shall be glad to place
them on the Table of the House

Shri Basumatari: At least those who
are interested may be supplied with
coplies.

Shri Sonavane: When will the
Report of the Commissioner of Sche-
duled Castes and Scheduled Tribes for
the year 1955 be taken up for con-
sideration by this House?

Pandit G. B. Pant: That 1s for the
House to decide

Mr. Deputy-Speaker: Next question.

Shri B. K. Gaikwad: What report
is to be considered in this session?

Mr. Depnty-Speaker: The hon
Member should see that I have called
. the next question

Shri B. K. Gaikwad: I stood up
before calling out the next question.

Mr. Deputy-Speaker: Even 1if it was
a mistake, then, the hon Member has
to reconcile himself for the time being.

All right, the hon Member may put
his question

Shri B. K. Gaikwad: It 1s said in
the programme that the Report of
the Commissioner for Backward
Classes and Scheduled Tribes will be
considered in this House, May I
know whether it is the 5th report or

30 JULY 19057

Oral Answers 5896

the 6th report which is to be con-
sidered?

Pandit G. B. Pant: A report was
placed on the Table last year. It has
not been discussed.

Shri B. K, Gaikwad: I think the new
Members have not been supplied with
copies Will the Government supply
copies to the new Members—copies of
the same report?

Pandit G. B. Pant: If copies are
available, I shall supply them.

Shri B. K. Gaikwad: How will it be
possible,......

Mr. Deputy-Speaker: Order, order.
The hon Member goes on putting
questions without waiting. I had
already passed to the next question
when I allowed him to put one ques-
tion Then he put also a second
question and he 1s putting a third
question and so on I cannot allow
that Next question

Exploration of Petroleum

*474. Shri J. R. Mehta: Will the
Munister of Steel, Mines and Fuel be
pleased to state:

(a) whether Government have been
negotiating with <ome French con-
tractors for the exploration of petro-
leum 1n Jaiselmer, and

(b) 1f <o, the outcome of the nego-
tiations?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Yes, Sir.

(b) It was decided io drop the pro-
posal to have the work done through
foreign contractors

Shri J. R. Mehta: What agency
or agencies have already been engaged
mn exploring the areas and may I

know what results have been achieved
so far?

Sardar Swaran Singh: This pro.
posal was dropped because of

unfavourable foreign exchange posi-
tion and also because the Govern-
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ment purchased its own equipment
and will be shortly in a position to
conduct its own surveys, With regard
to the work that has already been
done, ‘that is a fairly lengthy reply
and if a separate question is tabled
attempts will be made to give further
information.

Shri Kasliwal: May I know whether
after the dropping of this proposition
of doing it through foreign con-
tractors, the Qil and Natural Resources
Department will then explore this
1dea?

Sardar Swaran Singh: I have already
rephed

Shri Narayanankutty Memon: May
I know whether any amount has been
paid to the foreign companies for the
work already done and, if so, what
18 the amount?

Sardar Swaran Singh: I do not
think that any amount was paid
because only negotiations were going
on. Nothing much had to be paid;
that is my information

WRITTEN ANSWERS TO
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Coal Washing Plants

*448. Shri T. B. Vittal Rao: Will the
Mimister of Steel, Mines and Fuel be
pleased to state

(a) whether the proposal to set up
two coal washing plants other than
the one at Kargalh has since been
finalised,

(b) 1f so, where they are proposed
to be located; and

(c) whether the installation of the
plants will be entrusted to any foreign
firm?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b) Yes, Sir The first will be in
Dugda between the Bokaro/Kargalh
and the Jharia fields This will sup-
ply the Rourkela and Bhila1 Steel
Plants The second will be near
Patherdih and will supply coals
largely to the Indian Iron and Steel
Works

(¢) Tenders have been invited for
the washery in Dugda Washing
plants are not manufactured in India.
But whoever 1s selected for the sup-
ply of the plant and its erection, will
be required to use as much as possible
of Indian material in the erection of
the plant.
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Officers on Deputation

*452. Shri M. R. Krishna: Will the
Minister of Home Affairs be pleased
to state:.

(a) whether it is a fact that the
Central Government have requested
all the State Governments to send
their administrative officers to ‘the
Centre on deputation;

(b) how many States have agreed
to lend their officers to the Centre
and what will be their strength; and

(c) whether this arrangement will
curtail the Central Government’s ex-
penditure on administration?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). Under the I.LA.S. (Cadre)
Rules, framed under the All-India
Services Act, 1951, and placed before
both the Houses of Parliament, pro-
vision has been made in the State
cadres for the deputation of officers
to the Centre up to the numbers
prescribed therein. Due to the
expanding activities of the State Gov-
ernments, however, they have been
finding it difficult to spare the officers,
as required under these rules. The
matter was, therefore, recently taken
with the State Governments and they
have agreed to do their best to fulfil
their obligations in this respect.

(¢) The arrangement for deputation
of officers from the State Govern-
ments to the Centre is an old
established one and it does not
involve any change in the existing
system or any additional expenditure.
It has been made to ensure (a) that
officers at the Centre have experience
of practical administration in the
States and in the districts and (b)
officers in the States have experience
of the administration at the Centre.

Regional Languages

#454, Shri Mahanty: Will the Minis-
ter of Education and Scientific Re-
search be pleased to refer to the
reply given to Starred Question No.
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1469 on the 27th August, 1956 and
state:

(a) whether the scheme for the
development of Regional Languages
has since been worked out; and

(b) if so, the details thereof?

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): (a) and (b). A statement is
placed on the Table of the House.
[See Appendix II, annexure No. 25.]

Superannuated Officers in Manipur
Administration

*461. Shri L. Achaw Singh: Will
the Minister of Home Affairs be
pleased to state the number of Depart-
mental heads and Class I and II
Gazetted Officers of the Manipur
administration who are, 6 at present
re-employed after superannuation?

The Minister of Home Affairs
(Papdit G. B. Pant): Class I—2.

Class II—3.

Out of the above officers, one Class
I Officer and one Class II Officer, are
functioning as Heads of Departments.

Mica Mines

*4g2. Shri Panigrahi: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that new
Mica mines have been found in
Kusumarpur village in the district of
Cuttack in Orissa;

(b) whether any thorough survey
of that area is proposed to be under-
taken; and

(¢) the amount of Mica estimated to
be available in this area?

The Minister of Steel Mines and
Fuel (Sardar Swaran Singh): (a) to
(c). I lay a statement on the Table
of the House. [See Appendix II,
annexure No. 26.]
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L A. F. Field Vehicies

*467. Shri Surendranath Dwivedy:
Wil the Munster of Defence be
pleased to state:

(a) whether 1t is a fact that all the
field vehicles belonging to the Indian
Air Forces have been recently re-
painted, °

(b) 1t so, what is the purpose of
such repainting; and

(c) how much money was spent on
the operation?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) and (b).
No Sir Vehicles are normally
repainted as and when necessary
Previously most of the vehicles in the
Aixr Force were pamnted blue. For
standardization, these vehicles are
being gradually repainted in olive
green

(c) No extra expenditure has been
incurred on this

State Bank of India

*472. Shri N. R. Munisamy: Wil
the Minister of Finance be pleased to
state*

(a) the volume of deposits and ad-
vances of State Bank of India after
the nationalisationn of Imperial Bank
of India; and

(b) the volume of increase in them,
1 any?

The Deputy Minister of Finance
(Shri B. R. Bhagat): ¢(a) and (b) The
total deposits and advances of the
State Bank of India stood at Rs 316
crores and Rs 183 crores respectively
on the 28th June, 1937 as aganst
Rs 20b crures and Rs 118 crores of
the Impenal Bank of India on the
24th June, 1955, showing a rise of
52 per cent and 58 per cent respec-
tively

8 JULY 1957

Written Answers 5902

smwn o s

*yoy. Wt wo Wo W : war fwy
Y oy xR A g W@ fw

(¥) wragawd fearr i aw
&% i fggw aF ar A W AR W
fa? @t ¥ wwwaw oot @it aw
e aff e @ g ; WK

. ?(u) ofe g, O wa¥ weRw

{rer swidlk (st @0 0 wow):

(¥) 7efv @ wow v 7
fera @t ¥ fag f@t & oo Y
oY § T8 W W Wl T AR
T syfrdl ¥ gfaar & fag smfas
et F e wd & o

(@) wrw o I gw wfew
AT Geay § WX o o I9H e
¥ @ WINT gy WA § 07 far
e A G F R o
T[T F T F RGN afcadw W
K | fET A I F ) Y aw w
e § e arem We o gy
aur wRfaw ATendy & enf o s
ST I ITy A §F O Wy §
Y g T )

National Theatre

Shri Shree Narayan Das:
*476. { Shri D. C. Sharma:
Shrl Raghunath Singh:

Will the Minuster of Education and
Scientific Research be pleased to state:

(a) whether an estimate of the ex-
penditure to be incurred on the con-
struction of National Theatre has been
prepared,

(b) 1t so, the total expenditure
involved,



5903 Written Answers

(c) whether details of the plan,
design etc., are available;

(d) whether the construction will
start during the current financial
year; and

(e) whether the scheme has been
sanctioned by the Planning Commis-
sion?

The Deputy Minister of Education
and Scientific Research (Shrl M. M.
Das): (a) No, Sir.

(b) Does not arise.
(c) Not yet, Sir.
(d) No, Sir.

(e) Yes, Sir.

Reservations for Scheduled Castes

*477. Shri K. U. Parnmr: Will the
Minister of Home Affairs be pleased
to state:

(a) the total number of class I and
class II officers under the Government
of India at present;

(b) the total number of Scheduled
Castes among them;

(c) whether the represeatation of
the Scheduled Castes personnel in
class I and class II services are in
accordance to the percentage reserved
for them; and

(@) if not, the reasons thereof?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) to
(d). The information is being collec-
ted and will be laid on the Table of
the House in due course.

Survey of Gypsum Deposits

*478, Shri M. D. Mathur: Will the
Minuster of Education and Scientific
Research be pleased to state:

(a) whether survey of Gypsum
deposits has been carried out in
Rajasthan;

(b) if so, what is the quantity
available and for how many years it
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will suffice looking to the present day
consumption;

(¢) whether Government have
taken any steps for exploring new
gypsum deposits elsewhere; and

(d) if so, where and what are the
results? .

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): (a) Yes, Sir

(b) The total reserves of gypsum in
Rajasthan are estimated to be about
1300 million tons. At the present
rate of consumption the reserves will
be sufficient for about 150 years.

(c) Yes, Sir.

(d) In the Second Five Year Plan
provision has been made for the
nvestigation of gypsum deposits in
Himachal Pradesh, Andhra, Jammu
& Kashmir and Bombay States, by the
Geological Survey of India.
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Oil Refinery at Bhavanagar

*480. Shri T, B, Vittal Rao: Will the
Muuster of Steel, Mines angd Fuel be
vieased to refer to the reply given to
Starred Question No 476 on the 27th
November, 1856 and state the present
position regarding the setting up of an
011 Refinery at Bhavanagar in colla-
boration with a French firm?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): Addi-
tional details asked for from the pro-
moters are still awaited

Import of Steel

*481 Shri D C. Sharma: Will the
Minuster of Steel, Mines and Fue] be
pleased to refer to the reply given to
Starred Question No, 95 on the 16th
of May, 1957, and state.

(a) the programme of import of
steel during 1857-58 and 1958-59; and

(b) the amount of foreign exchange
to be spent for importing steel dur-
g the above-mentioned periods?

The Minister of Steel, Mineg and
Fuel (Sardar Swaran Singh): (a) The
quantity of steel that will be import-
ed into the country during 1957-58,
both against Government contracts
and Commercial Licences will be
about 1.5 million tons.

The programme for import in 1958-
§9 is still under consideration.

(b) The foreign exchange that will
be spent during 1957 will be about
Rs. 120 crores.
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Transliation of Ciassies in Foreign
Languages

*48¢. Shri Mahanty: Will the Minis-
ter of Education and Sciemtific Re-
search be pleased to state whether in
selecting Indian Classics for transla-
tion into European languages, under
the auspices of the UNESCO, Classics
of regional languages are taken into
account?

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): Yes, Sir

Central Bureau for Correctional
Services

*488. Shri Raghunath Singh:
Dr. Ram Subhag Singh:

Will the Minister of Home Affairs
be pleased to state whether it is a fact
that a Central Bureau for Correctional
Services 15 being set up in the Union
Ministry of Home Affairs to help in
rehabilitating offenders®

The Deputy Minister of Home
Affairs (Shrimatli Alva): Government
have decided to await the report of
the Commuttee set up to draft & model
Jail manual It 1s only after their
report has been examined and the
requisite action taken that the Bureau
will be in a position to undertate
useful work

Training in Geclogy in
Universities

s8¢, Shri V. P Nayar: Will the
Minister of Education and Belentific
Research be pleased to state:

(a) the total number of seats .for
training in Geology in the Indian
Universities at present; and

(b) the estimated number of the
out-turn of graduates in Geology and
post-graduates in Geology at the end
of the Second Five Year Plan?

The Deputy Minister of Education
and Scientific Research (Barl M. M.
Das): (a) The annual admission
capacity of Indian Universities and
other institutions for the MSc. Courss
in Geology is about 195 at present.
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(b) It is estimated that the annual
outturn of M.Ses mGeoluywxllhe
about 250 by the end of the
Plan period. As regards grad
the required information 1z not readily
available

Minister of Education and Secientific
Research be pleased to state,

(a) whether Government have ap-
proved any scheme under which a
Chuldren’s Book Trust is to function
for the purpose of mtroducing swita-
ble Lterature or publishing it for
meeting the requrements of the
chuldren of the country,

(b) if so, the details of the scheme
and the amount it will involve, and

(c) when 1t will be started”

The Deputy Minister of Education
and Sclentific Research (Shri M M
Das): (a) Yes, Sir

(b) and (c) A Statement i1s la:d on
the Table of the House [See Appen-
dix 11, annexure No 28]

Mica

340 Shri V P Nayar:
Shri Easwara Iyer:

Will the Minuster of Steel, Mines and
Fuel be pleased to state

(a) the total quantity of phlogopite
mica available 1n India, the quantity
required for domestic consumption and
for the export annually,

(b) the matn uses of this variety o1
mica in India at present, and

(c) how does the value of phlogo
pite compare with musconte mica?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): () No
egtimate of the reserves has been
made so far There 13 no domestic
consumption and at present no export
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(b) Phlogopite mica ig nnt used
India st present.

(c) There has been no production of
phlogopite mica since 1830. The
comparative values in 1850 wage:

Phlogopite—Rs 22 70 per ewt.
Muscovite--Rs 1355 00 per cwt.

Study of Languages

341 Shri Ram Krishan; Will the
Minister of Home Affairs be pleased
to state

(a) whether iules for encouraging
the study of Sanskrit, Hindi and other
regional languages by the All India
Service Officers have been framed,
and

(b) 1if so, the main features thereof?

The Minister of State in the
Mumistry of Home Affairs (Shri Datar):
(a) A draft of the rules for encourage-
ment of the study of Sanskrit, Hindi
and other regional languages has been
prepared by the Government of India
and referred to the State Govern-
ments for their consideration

(b) As the rules are still in the
draft form 1t is not possible to indicate
the main features thereof, at this
stage

Loans for Construction of Hostels

342. Shri Subbiah Ambalam: Will
the Minister of Education and Scienti-
fic Research be pleased to state:

(a) the total amount sanctioned
and paid as interest-free loans to
Engineering and Technological 1nsti-
tutions for construction of hostels for
students during the Second Five Year
Plan till June, 1957, and

(b) the names of institutions and
the amount paid to each of them in
the Madras State?

The Deputy Minister of Education
and Sclentific Research (Shri M. M.
Das): (a) and (b) A statement giving
the required information 1s laid on the
table of the House [See Appendix
II, annexure No 29]
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Defeace Stores

344 Ehei H. N. Mukerjee: Will the
Mmnister of Defence be pleased to
state:

(a) the total value of Defence
Stores purchased from abroad
1958-56 and 1956-87,

(b) the total value of indigenous
purchases made durmng the same
period; and

(c) the steps, i any, taken or pro-
posed to be taken for immediate and
effeclive economues 1n respect of
foreign purchases”

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) The total
value of Defence stores purchased
from abroad 1s as follows

5999

Year Amount
(In lakhs of Rs )
1955-56 266266 104354 = 371120
1956-57 4244 1S + 1354 77 = 5598 92
(ex ture com-
piled up to March,
___1957) N

(b) Indigenous purchases are made
in respect of stores which are manu-
factured in this country as well as
those that are available in this country
but manufactured abroad The value
of these stores 13 as follows —

Year Amount
(In lakhs of Rs )
Indigenous
stores 1955-56 2647 61
1956-57

2704 O7%
(c) Government resort to 1mporting
Defence stores from abroad only in
the case of specialized type of equip-
ment, security stores and other items
which cannot be procured from with-
n the country or which cannot be
manufactured m Ordnance Factories
Government are, however, engaged m
a continuous examunation of the lhist
of Defence stores which are unported
from abroad with a view to finding
out which of them are capable of n-
digenous production/manufacture

*Expenditure compiled up to Ma;ch
195%7
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It 13 als0 proposed to modernise and
replace plant and machinery of the
Ordnance Factories and expand the
capacity of certan Factories with a
view to reducing the foreign pur-
chases

The techmcal development estab-
lishments are assisting private industry
to develop manufacture of certain
ttems hitherdo imported A high
level commuttee has recently been
appointed to go mto the whole ques~
tion of stepping up indigenous pro~
duction to achieve maximum self-
sufficiency

Social Welfare Services in Orissa

345 Shri B C Mullick: Wil the
Minister of Education and Scientifie
Research be pleased to state

(a) the amount of grant-n-ald
Eiven by the Central Social Weltare
Board to each of the social welfare
institutions of Orissa during 1956-57,
and

(b) the target fixed for developing
the social welfare services in Orissa
during the Second Five Year Plan
period”?

The Deputy Minisier of Education
and Scientific Research (Shei M. M
Das): (a) A statement giving the
requisite information 1s placed on the
Table [See Appendix I, annexure
No 301

(b) Four Welfare Extension Pro-
Jects are expected to be functionin,
on an average in each district o
Orissa State during the Second Plan
period No state-wise targets have
been fixed for giving grants to the
voluntary welfare orgamsations

Hindi Scholarships to Orissa
Stadents

346 Shri B, C Mullick. Will the
Minister of Education and Scientific
Research be pleased to state

(a) the number of students of the
State of Orissa awarded scholarships
by the Cenire for higher studies n
Hindr during 1956-57,
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(b) the total amount of scholarships
sanctioned for the purpose during the
same perjod, and

{c) the quota, if any,
1957-58?

The Deputy Minister of Education
and Scientific Research (Shri M M.
Das): (a) Two

(b) No amount has been paid so far,
as one of the two selected acholars
has jomned an institution and formali-
ties are being completed to make the
payment to him The other scholar
has not yet joined

(c) The quota for 1857-58 has not
been fixed so far

‘Muiti-purpose Schools In Rajasthan

347 Shri Onkar Lal: Will the Mim-
ster of Education and Scientific
Research be pleased to state the num-
ber of High and Higher Secondary
schools to be converted into Multi-
purpose Schools in Rajasthan during
1957-587

The Deputy Minister of Education
and Scientific Research (Shri M M.
Das): One, Sir

Scheduled Cast;s and Backward
Classes Income Tax Officers

848 Shri Onkar Lal: Will the Min-
ister of Finance be pleased to state
the number of Income Tax Officers

fixed for
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and Inspectors and Class v
employees who belong to Scheduled
Castes and Backward Classes in
Rajasthan?

The Minister of Finance (Shri T. T
Krishnamachari): The following are
the numbers of Income-tax Officers,
Inspectors and Class IV employees
belunging to Scheduled Castes and
Backward Classes 1n Rajasthan

Scheduled Backward
Clagses

Castes
Income-tax Officers *6}; ““Tqu
Inspeéctors Two Nit
Class IV employees 21 5

Indian Administrative and Police
Service

349 Shri Onkar Lal: Will the Min-
ister of Home Affairs be pleased to
state the number of candidates be-
longing to Scheduled Castes,
Scheduled Tribes and other Backward
classes selected during 1956-57 by the
Union Public Service Commussion,
New Delht for appointment to the

Indian Administrative and Police
Services?
The Minister of Home Affairs

(Pandit G. B Pant): The requisite
information 1n respect of candidates
belonging to Scheduled Castes and
Scheduled Tribes is given below —

Year IAS 1PS
Scheduled Scheduled Scheduled Scheduled
Castes Tnbes Castes Trbes
1956 1 1 3 X
1957 5 _ 10 1

No seats are reserved for others,
nor 1s such information available
except for the Scheduled Castes
and Scheduled Tribes

Retired Army Officers

350 Shri B 8 Murthy: Will the
Minister of Defence be pleased to
refer to the replies given to Starred
Questions Nos 102 and 110 on the
17th July, 1957 and state

(a) the reason for the shortage of
suitable officers for promotion in
place of the retired ones,

(b) whether any representation has
been made that re-employment of
retired officers was mnjurious to the
interests of those that were ripe for
promotion, and

(c) the extra expenditure involved
by the re-employment of retired
officers?
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The Deopuly Minister of Defence
(Shri Raghuramsiak): (2) There is
no shortage of suitable officers for
promotion in place of the merely re-
tired officers. But.in addition to the
vacancies caused by the retirement of
officers there are many other vacanc-
ies because of the overall shortage
of officers in the Armed Forces. Re-
employment of retired/releaseq offi-
cers has become necessary on this
account,

(b) No.

(¢) No extra expenditure is involv-
ed in the re-employment of retired/
released officers sanctioned so far, be-
cause a number of authorised posts
still remain unfilled.

State Social Welfare Advisory Board
of Andhra

351. Shri M. V. Krishna Rao: Will
the Minister of Education and Scienti-
fic Research be pleased to state:

(a) the amount granted by the
Central Social Welfare Board to the
State Social Welfare Advisory Board
of Andhra Pradesh during 1955-56 and
1956-57; and

(b) the schemes on which the
money granted has been spent?

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): (a) 1855-56.—Rs. 1,84,513/15/~

1956-57.—Rs. 2,91,387/12/-

(b) Welfare Extension Projects and
administration of the State Social
Welfare Advisory Board.

Persons over-staying in Indis

Shri D. C. Sharma:
2. {snrl Raghunath Singh:

Will the Minister of Home Affairs
be pleased to state:

() the number of persons convict-
ed on account of entering India with-
out valid passports during the months
of May, June and July, 1957; and
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(b) the number of persons who
have refused to go back to Pakistan
after the expiry of their term of
imprisonment during the same period?

The Minister of State in the Minis-
try of Home Aftatrs (Shri Datar): (a)
and (b). The information is being
collected and will be laid on the Table
of the House as soon as it is available.

Welfare of Scheduled Castes

353, Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state the delails of the programme
of the Central Advisory Board for
Harijan welfare to be undertaken for
the welfare of Scheduled Castes in
Punjab during the Second Five Year
Plan period?

The Deputy Minister of Home
Affairg (Shrimati Alva): The Central
Advisory Board for Harijan Welfare
being only advisory in character has
no executive functions, It hss ac-
cordingly no programme of its own
for Scheduled Castes in Punjab.

Crimes in Delhi

354, Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state the number of crimes com-
mitted in Delhi State during 1957 so
far under the heads (i) murder (ii)
dacoity (iii) abduction (iv) kidnap-
ping and (v) criminal assault?

The Minister of Siate in the Minis-
try of Home Affairs (Shrl Datar):

1-1-57 to 30-6-57

(i) Murder 19
(ii) dacoity o1
(iii) abduction .e 7
(iv) Kidnapping .. 59
(v) crimina] assault .. 1

Army Ordnance Corps

55 Shri V. P. Nayar:
Shri Kodiyan:

Wil] the Minister of Defence be
pleased to state:

¢a) whether it is a fact that during
World War IT direct recruitment was
made to the Ordnance Corps of the
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Indian Army, to the posts of V.C.Os.
ag MAASKs.; and

(b) how many of them bhave since
recevied Indian Commission in the
Army?

The Depuily Minister of Defence
(Shrl Raghuramiah): (a) Yes.

(b) The total number of J.C.Os. of
the Army Ordnance Corps who have
been granted commission is 125.
Statistics are not readily available to
show how many of these were direct-
ly recruited V COs. during the last
war.

Delhi Budget

356. Shri Radha Raman: Will the
Minster of Home Affairs be pleased
to state:

(a) what was the total budget of
the Second Five Year Plan period for
the first fiscal year for Dellu and whe-
ther there was short-fall i1n it;

(b) f <o the amount and detail
thereof;

(c¢) whether the Government of
India or Delhi Administration have
exammed the causes of this shortfall;
and

(d) whether any steps have been
taken or are proposed to be taken to
avoid it 1n the currcent year?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) Ra. 301374
sakhs; yes.

(b) Rs. 178-216 lakhs, made up of
the following items:

T T Shertfall

; Schemes
Plan Schem (Rs 1n lakhs)

relaty g tO _
Ar-nculture c 954
Miner Irngation
Projects 2.493
Ammal Husbandary 2.067
Poujtry 1.918
Forests 0.782
Fisherics 0.298
Cocperation 6044
Community Developmem
Projectsand N E. S.

Blooks 2,140
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Irxigstion & Power 000
In Siries 4;4'.96']
BEducation 43.909
Health 34.194
Housin o.
Welbre. of Backward 4
Classes 0.950
Labour Welfare 0.197
Coustruction of Roads 5.000
Stetistical Organisation 0.368

Total 178116_

(c) and (d) Yes.

Maharaja’s Technological Institute,
Trichur

snri Warior:

357 Shri Kunhan:

will the Minister of Education and
Scicntific Research be pleased to
state

(=) whether there has been any pro-
Poo.] to expand the Maharaja's Tech-
rrlogical mnstitute at  Trichur in
Xerzla into a full-fieged Engineering
Coliege,

(b) whether Government have con
sidered the proposal; and

(c) f so, what decision has beep
taken?

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): (a) to (c). The State Govern-
ment had proposed sometime back
that the Maharaja's Technological Ins-
titute, Trichur, which 1s condueting
aiploma courses at present should be

up-graded 1nto an engineering col-
lege and a new Engineering
college should be established in
the Malabar area The State Govera-
ment have now decided to drop the
former proposal provided that a new
engineering college is established in
Malabar The proposal for the new
College is under consideration.
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Delegations to Foreign Countries

Shri Warior:
e {sm Kunhan:

Will the Minister of Finance be
pleased to state:

(a) the number of offictal delega-
tions sent abroad by the various Min-
1istries of the Government of India
during the vear 1956-57,

(b) the purpose for which each
delegation went, and the number of
personnel 1in each delegation, and

(c) the expenditure i1ncurred on
cach of these delegations”

The Minister of Finance (Shri T. T.
Krishnamachari): (a) to (c) A
statement, giving information, in res-
pect of certamn Ministries is laid on
the tablc of the House [See Appendix
1I, annexure No 31] Further -
formation is being collected and will
be laid on the Table of the House in
due course

Public Drinking in Delhi

359, Shrimati Ila Palchoudhuri: Will
the Miruster of Home Affairs be plcas-
td to state*

{a) whether 1t 15 a fact that drink-
ing of wine i Hotels and Restaurants
which have no ‘Bar’ Licence and pros-
titution 1 all such public places 1s
prohibited by law in Delhi, and

fb) 1f so, the manner in which the
'aw 15 enforced?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes<

(b) Surprise checks and raids are
periodically organised by the polce
and excise staff and those found
violating the law are prosecuted under
the relevant provisions of the Excise
Act, the Serms Act or the Bengal
Suppression of Immoral Traffic Act, as
the case may be.
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Pakistani Smugglers

362 Shri Raghunath Singh: Wil
the Minister of Home Affairs be pleas-
ed to state how many times fire was
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opened and exchanged between Pak-
istany smugglers and Indian border
police or mulitary personnel during
the months of April and May, 18577

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
Eleven,

Tribal Students of Manipur

363. Shri L. Achaw Singh: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) whether 1t is a fact that tribal
students reading only in Government-
run and Government-aided institu-
tions 1n Manipur are exempted from
payment of tuition fees; and

(b) if so, the reasons why tribal
students reading 1in private schools
there are also not exempted”

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): (a) and (b). Tribal students
in indigent circumstances reading in
Government and recognised private
institutions are exempted from pay-
ment of tuition fees This conces-
sion cannot be extended to the un-
recognised private schools as Gov-
ernment have no contro! over them

Suspension Bridges

364. Shri L. Achaw Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether 1t 1s a fact that 10
small suspension bridges have been
constructed 1n the Manipur Hills
according to 1956-57 Report of the
Ministry of Home Affairs (page 81),

«b) what are the sites of the bridges
in the respective Sub-Divisions of the
Hulls; and

(c) whether Government are aware
of the fact that no suspension bridges
have been constructed in the tribal
areas except culverts?
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The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Yes, Sir.

(b) Tamenglong Sub-Division

(1) At PABRAM over TUIPA
river.

(2) Between PABRAM and
THARON over AMANG river.

(3) At KUILONG over AHAKI
river

Ukhrul Sub-Dwiswon

(4) Near SHAKOK over THU-
YENG niver

Tengnoupal Circle

(5) LIWACHANING over MAHA
river.

Churachandpur Sub<Division

(6) Near LA-MKA over KHUGA
river

(7) Near BEHIANG over TUIVAI
river

Sadar Hills Circle

(8) Near MARAM KHUNOU
over MAYENGKHONG river

Mao Circle

(9) Near KHAIDE over BARAK
river

Jiribam Circle

(10) Near BORA BEKHA over
GOKAL river

(¢) Does not anse.

Donation to Pragati Vidyabhavan
Agartala

365. Shri Dasaratha Deb: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) whether the hostel attached to
non-Government school of Agartala
(Tripura) named Pragati Vidya-
bhavan has been donated any sum by
the Government for making hostel
arrangement for the benefit of Tribal
students;
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(b) if so, the amount of donation;

(c) what benefits are being derived
by Tribal students, if any;

(d) the total number of students
residing in that hostel at present;

(e) whether any other non-Govern-
ment schools were given donation in
Tripura or are being given at present;
and

(f) if so, the names of the institu-
tions and the amount given to each of
them?

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): (a) and (b). No, Sir; it is how-
ever proposed to give Rs, 5,000]-
during the current financial year.

(¢) The usual benefits open to the
residents of the hostel are being
derived by Tribal students as well.

(d) 35.
(e) Yes, Sir.
(f) (i) Bardwali High School;

(ii) Netaji Subhas Vidyanike-
i tan.

A sum of Rs, 5,000/~ to each school
is being given during this financial
year for extension of hostels for the
benefit of tribal students.

“Ordnance Factory News”

366. Shri S. M. Banerjee: Will the
Minister of Defence be pleased to
state the cost of printing and publish-
ing of the ‘Ordnance Factory News’
annually?

The Deputy Minister of Defence
(Shri Raghuramaiah): The approxi-
mate annual expenditure incurred on
printing and publishing of the “Ord-
nance Factory News” for the two
financial years 1954-55 and 1955-56
is as follows. The figures for 1956-57
are not yet available:—

1954-55 — Rs, 46,400-
1955-56 — Rs.33,800)-
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Central Intelligence Bureau

368. Shri S. C. Samanta: Will the
Minister of Home Affairs be pleased
to state:

(a) how the Central Intelligence
Bureau has been re-organised;

(b) whether the proposed Central
Finger Bureau, the Central Forensic
Laboratory and a Central Detective
Training School have been establish-
ed;

(c) if so, where; and

(d) how much extra expenditure
has been involved in this?



5923 Written Answers

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
As a result of the States Re-organisa-
tion, certain changes have been affect-
ed in the field branches of the Intelli-
gence Bureau,

(b) The Central Finger Rrint
Bureau has been established, The
Forensic Laboratory and the Detec-
tive Training School are in the
process of being set up.

o

.(¢) At Calcutta,

(d) The total expenditure on all the
three institutions during the year
1956-57 amounted to Rs. 2,69,000|-.

Circuit Courts in Andaman Islands

369, Shri S. C. Samanta: Will the
Minister of Home Affairs be pleased
to state:

(a) how many Circuit Court Ses-
sions were held in the Andaman
Islands since 1954;

(b) how many cases were dealt
with year-wise;

(0) Whether any special arrange-
ments were made for the tour of such
Court;

(d) whether in all the Sessions the
Chief Justice was present; and

(e) the places where the sessions of
the Court were held?

The Deputy Minister of Home
Affairs. (Shrimati Alvaj: (a) one in
February 1954.

(b) In all six cases, i.e., two appeals"

from original orders, one appeal from
original decree, one appeal from
appellate decree, one civil revision
and one criminal reference were dis-
posed of in 1954, No circuit bench sat
thereafter,

(¢) No, Sir,
(d) Yes
(e) Port Blair.
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Removal of Untouchability

370. Shri I. Eacharan: Will the
Minister of Home Affairs be pleased
to state:

(a) the amount allotted and spent
on - propaganda for removal of
untouchability through the non-official
agencies in Malabar District in the
year 1956-57;

(b) the various organisation select-
ed for this purpose; and

(c) the details of the scheme and
the work done by them during this
period?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) and (c).
A sum of Rs, 3,640]- was allotted
during 1956-57 for propaganda for
removal of untouchability through
the non-official agencies in Malabar
District. Nothing could , however, be
spent out of this allotment as the
voluntary organisations selected for
the purpose did not give the details of
their programme to the State Govern-
ment.

(b) (i) Harijan Sevak Sangh, Mala-
bar and

(ii) Depressed Classes League,
Malabar,
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Naval Aviation

372, Bhri 8, O, Sammnta: Will the
Minister of Defenoe be plessed to
state:

(a) hoy many Sea and Amphibious
Alrcraft are at the disposal of the
Naval Aviation Wing;

(b) how many and what sort of
aircraft have been acquired since
1987;

(c) whether the officer incharge of
the Wing is an Indian; and

(d) whether the help of any foreign
expert was requisitioned?

The Deputy Minister of Defence
(Shrl Raghuramaish): (a) Nipe.

(b) Five Firefly Mark 1 Target
Towing and three HT2 trainer aircraft.

(c¢) Yes,

(d) This question is not quite clear.
It may, however, be stated that three
officers of the Royal Navy who are
pilots of very considerable experience
are on loan to the Indian Navy at
present,
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Military School of Mausic,
Pachmarhi .

$13, Shri 8. C. Samanta: Wili the
llinhtu'm of Defence be pleased to
state:

(a) when the Military School of
Muzsic at Pachmarhi was started;

(b) how many persons have been
trained since the inception of the
School;

(c) what are the qualifications
required to join the School; and

(d) how many are under training
in 19577

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) The Mili-
tary Music Wing of the AFC Centre
and School, Pachmarhi, was started
on 23-10-50.

(b) 1101,

(¢) Army personnel, who have had
training in Regimental Bands are
eligible for the various music courses
in the School, The categaries given
below are, in addition, required to
have the following Educational quali-
fications;—

Name of the Course

Educational qualifications required

(1) Potential Bandmasters’ Course (1) Army 2nd Class Certificate of

Education.

(ii) Army 3rd Class English Certi-

ficate.

(2) Regimental Musicians Course. Army 3rd Class Ce.rtiﬂmte of Edu-

(8) Pipers’ Course.

(4) Pipe Mand Drummers’ Course.
(6) Buglers' Course.

(8) Trumpeters' Course.

cation.
—~do—
~do—
—do—
~—do—

(d) 7 are under training and 188
+ have already completed their training
during this year.

Scheduled Castes Students in
Banaras University

374. Shri Ganpati Ram: Will the
Minister of Education ang Scientific
Research be pleased to lay a statement
showing:

(a) the facilities that are given to
the Scheduled Castes students in
Banaras Hindu University in respect
of admission, hostel accommodation,
free scholarship etc; and

(b) the total number of studenis
admitted in each college and the num-
ber of Scheduled Castes students
admitted so far class-wise?

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): A statement is laid on the Table
of Lok Sabha. [See Appendix II, an-
nexure No. 38],

Contraband Opium
¥75. Shri Ganpati Ram: Will the
Minister of Finanee be pleased to
state:
(a) how much contraband opium
has been recovered and how many
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cases have been challaned and punish-
ment meted out during 1956 and 1887
so far; and

(b) the names of the States where
illicit trafic in opium is carried on
mostly and the steps Government
proposed to take to prevent its smuggl-
ing?

The Minister of Finance (Shri T, T.
Krishnamacharl): (a) A statement is
placed on the Table of the House,
[See Appendix II, snnexure No, 34]

(b) The States where illicit traffic
in opium ig carried on mostly are the
oplum growing States of Madhya
Pradesh, Rajasthan and Uttar Pradesh
and the State of Punjab.

Various steps including strengthen-
ing of preventive staff in the opium
growing areas as well as at Customs
borders are being taken to prevent
such smuggling,
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Income Tax on HinSu Uadivided
Faullieg

377. Shri N, R. Munisamy: Wib
the Minister of Finance be pleased to
state the total amount ¢f income tax
collected from the Hindu Undivided
Families in the year 1988-577

The Minjster of Finance (Shri %. T.
Krisbhnamaoharl): Figures of collec-
tions of Income-~tax are not tabulated
according to the status of the
assessees, However, the amount of
tax demanded from Hindu Undivided
Families in 1953-56 is Rs. 12,02,08,607{~.
The figures for 1958-37 are not yet
available, They will be laid on the
table of the House as soon as the
figures are ready.
RE REPORT OF COMMISSIONER

FOR SCHEDULED CASTES AND
SCHEDULED TRIBES.

Shri Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes): Before you
proceed, Sir, may I rise on a point of
clarification from the hon. Home
Minister He said just now that if
copies are available, then, new Mem-
bers of Parhament may be supplied
with the Fifth Report for discussion.
I do humbly submit that there cannot
be a discussion if only one copy is
available in the hbrary. We should
make 1t a point that new Members at
least should be supplied with a copy
of the Report

Mr, Deputy-Speaker: I hope they
will be made available.

12 hrs,
PAPERS LAID ON THE TABLE

RrPORT OF INDIAN DELEGATION ON
TENTH WORLD HEALTH ASSEMBLY

The Minister of Health (Shrl Kar-
markar): Sir, I beg to lay on the
Table a eopy of the Report of the
Indian Delegation on the Tenth World
Health Assembly held in Geneva in
May, 19567. [Placed in Library. See
No. 8.15¢/57]. '
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

FALL IN PRODUCTION OF CERTAIN Mmis
AND THE EYFECTS THERSOF

Shri Sonavane (Sholapur-—Reserved
«—Sch. Castes): Sir, ynder rule 197, I
beg to call the attention of the Min~
ister of Commerce and Industty to
the following matter of urgent public
importance and I request that he may
make a statement thereon:

“Fall in production of Sholapur
Spinning and Weaving Mills Ltd,,
and Narsing Girji Mills Ltd,
Sholapur and the effect thereof
on the Government investments
and on labour.”

The Minister of Commerce (Shri
Kanungo): 8ir, during the year
1947-48, when Messrs. Sholapur Spg.
and Wvg. Mills Ltd,, Sholapur came
under the management of Morarka
Group, there was a loss of Rs. 162
lakhs and in the year 1948.49 of
Rs. 27.2 lakhs. The mills closed
down on August 27,1949, ostensibly
on the ground that it had large stocks
of cloth and yarn which it could not
sell. The mill was also mismanaged
and the replacement of machinery
was neglected. This mill was taken
over by the Government of India
under special Ordinance in January,
1950. The Government of India and
the Government of Bombay have
jointly advanced loan to the tune of
Rs. 94 lakhs to this mill in order to
renovate the mills and to provide for
efficient working. The mills are
incurring exorbitant losses since
October, 1956. The main difficulty
with the mill is their acute financial
position and their inability to pay for
the main raw materials namely cot-
ton and coal. Their machinery is also
very old which has not been replaced
or renovated on account of the initial
mismanagement. The mills are, there-
fore, unable to work efficiently and
to their full capacity. Due to this
there is fall in production and full
complement of labour cannot be
employed. On account of continued
losses, the mills are also unable to
pay back the money advanced to
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them, So far only Rs. 6 lakhs have
been paid by the mills which has
been adjusted towards the interest an
the principal amount of Rs. 94 lakhs.
It is felt that the remedy of the mills®,
difficulties lies in making available to
them adequate financial assistance.
The Government of Bombay, are
aware of the mills’ difficulties and
certain changes in the Board of
Directors are expected shortly, which,
it is expected will improve the posi-
tion, Messrs. Narsing Girjee Mills
Ltd.,, Sholapur: The mills were sur-
veyed by the Textile Commissioner in
July, 1955 and June, 1956. Survey
reports indicate that the condition of
the plant and equipment and the
financial position of the mills are

very 'unsatisfactory. The mills’
liabihities  have outgrown their
assets by nearly a little over

Rs. 2 lakxhs and they have
no resources for the purchase of
essential supplies like cotton and for
payment of workers. The mills can-
not work to their full capacity and
full complement of labour can~
not be employed. No financial assist-
ance has either been given by the
Government or the National Indus-
trial Corporation, or Industrial Finance
Corporation on account of the state
of affairs of the mills and, therefore,
no financial implications are involved
so far as Government is concerned.

Proceedings have already been
instituted for the winding up of the
Company.

DEMANDS FOR GRANTS—Contd.

MimnsTRY oF FOOD AND AGRICULTURE—
contd.

Mr. Deputy-Speaker: The House
will now take up further discussion
of the Demands for Grants relating to
the Ministry of Food and Agriculture,
Out of six hours allotted for the
Demands of this Ministry, about two
hours have already been availed of
and four hours now remain.

The list of selected cut motions
relating to the Demands of this
Ministry has already been circulated
to Members on the 20th July, 1957.
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[Mr Deputy-Speaker]

The following sre the cut motions
which have been indicated by the
Members to be moved subject to their

admussibibtyi—

Demand No. No. of Cus

Motion

2 91, 818, 819, 907, 908,
909, 910, 911, 912, 971,
972, 25, 197, 430, 431,
918, 914, 918, 916, 917,
918, 919, 920, 821, 922,
923, 924, 925, 926, 927,
928, 929, 930, 931, 932,
933, 034, 935, 936, 973,
974, 975.

43 736, 842, 938, 939, 940,
941,

4“ 298, 198.

46 617,

How much time will the hon Mmis~
ter require?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): About 45
minutes.

Mr. Deputy-Speaker: I will then
call upon him to reply to the debate
at 3 15 after which the Cut Motions
will be disposed of and the Demands
put to vote,

Shri V. P. Nayar (Quilon) May 1
msake a submission? During the dis-
cussion on Demands for Grants all of
us give notice of a large number of
cut motions These cut motions can
unfortunately neither be pressed in
the House nor are we in a position to
know what action has been taken by
the Government. 8o, would it be
possible for you to give a direction to
the Government in this matter? I
understand that every Ministry
prepares a note to brief the Minister
on these cut motions After the
Demands for grants are discussed, the
rephes or whatever the Government
have to say may be laid on the Table
of the House s0 that we can avoid
repeating the same cut motions year
nfter year.
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Mr. Deputy-Speaker: I will consider
the possibility of getting the repliea
I will think over it
’ Food situation

Shri Supakar: I beg to move:

“That the demand under the
head ‘Ministry of Food and Agri-
culture’ be reduced to Re. 1.”

Failure to anticipate food crisis in the
country this year

Shri Parulekar (Thana). I beg to
move:

“That the demand under the
head ‘Mimstry of Food and Agri-
culture’ be reduced to Re. 1.”

Faislure to adopt adequate and appro-
pruate measures :n advance for
avoiding the food crsis

Shri Parulekar: I beg to move*

‘“That the demand under the
head ‘Ministry of Food and Agri~
culture’ be reduced to Re 1"

Encouragement gwen to agriculturiste
to grow more food

Shri Warior (Trichur)
move

I beg to

“That the demand under the
head ‘Mimustry of Food and Agne
culture’ be reduced to Re. 1”

Need to encourage export of fish to
foreign countries by cooperative
of fishermen

Shri Warior: I beg to move-

“That the demand wunder the
head ‘Mmistry of Food and Agri-
culture’ be reduced to Re 1.”

Development of fuhing wmdustry
Shri Warior: I beg to move*

“That the demand under the
head ‘Mmistry of Food and Agri«
culture’ be reduced to Re. 1,
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Cashew cultivation scheme
Shri Warlor: I beg to move:

“That the demand under the

head ‘Ministry of Food and Agri-
culture’ be reduced to Re. 1.”

Supply of Par.boiled rice to Kerala
Shri Warlor: I beg to move:

“That the demand under the
head ‘Ministry of Food and Agri-
culture’ be reduced to Re. 1.”

Action taken to check abnormal rise
in food-grains prices
Shrl Warior: I beg to move:

“That the demand under the
head ‘Ministry of Food and Agri-
culture’ be reduced to Re. 1"

Need to develop the fisheries of
Laccadive, Maildives and Amindivi
Islands and for constructing
fishing harbours

Shri Kodiyan (Quilon—Reserved—
Sch. Castes): 1 beg to move:

“That the demand under the
head ‘Ministry of Food and Agri-
culture' be reduced by Rs. 100.”

Exporting wheat to rice eating areas
like Madras and Bengal

Shri Tangamani (Madurai):
to move:

“That the demand under the
head ‘Mimistry of Food and Agri-
culture’ be reduced to Re. 1.”

Inadequate steps taken to check soar-
ing prices of foodgrains
Shri Tangamani: I beg to move:
“That the demand under the

head ‘Ministry of Food and Agri-
culture’ be reduced to Re. 1.”

Failure to arrest rise in the prices of
food-grains

Shri Naushir Bharucha

Khandesh): I beg to move:

“That the demand wunder the
head ‘Ministry of Food and Agri-
culture’ be reduced by Rs. 100.”

1 beg

(East
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Food situation in the country specially
in certain parts of Maharashtra

Shrl Jadhev (Malegaon): I beg to
move:

“That the demand under the
head ‘Ministry of Food and Agri=
culture’ be reduced by Rs. 100.”

Food scarcity particularly in West
Bengal

Shri Sadhan Gupta
East): I beg to move:

“That the demand under the
head ‘Ministry of Food and Agri-
culture’ be reduced by Rs. 100,”

High prices in food
Shri Sadhan Gupta: I beg to move:

“That the demand under the
head ‘Ministry of Food and Agri-
culture’ be reduced by Rs. 100.”

Inadequate provision for control of
coconut diseases

Shri Warlor: I beg to move:

“That the demand under the
head ‘Ministry of Food and Agri-
culture’ be reduced by Rs. 100.”

Inadequacy of the provisions for
research to prevent the diseases
of Coconut trees

Shri Warlor: I beg to move:

“That the demand under the
head ‘Ministry of Food and Agri-
culture’ be reduced by Rs. 100.”

Need to introduce mothership opera-
tion on Kerala Coast for deep sea
fishing

Shri Kodiyan: I beg to mave:
“That the demand under the

head ‘Ministry of Food and Agri-~

culture’ be reduced by Rs. 100.”

Need to start more research institutes
of fish technology, for the benefit
of the fishing community

Shri Kodiyan: I beg to move:
“That the demand under the

head ‘Ministry of Food and Agri-
culture’ be reduced by Rs. 100.”

(Calcutta—
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Netessity to introduce tilapia in
" waters not affected by floods in
the whole of India

Shri Kodlyan: I beg to move:

“That the demand under the
head ‘Ministry of Food and Agri-
culture’ de reduced by Rs. 100.”

Need to .have standards in frozen
prawns intended for exports

Shri Kodiyan: I beg to move:

“That the demand under the
head ‘Ministry of Food and Agri-
culture’ be reduced by Rs. 100.”

Need to have a detailed study of the
commercual posnibility of the
Wadge Bank

Shri Kodiyan: I beg to move:

“That the demand under the

head ‘Ministry of Food and Agri-
culture’ be reduced by Rs. 100.”

Abnormal fall in the price of pepper
Shri Warlor: I beg to move:

“That the demand under the

head Wm of Food and Agri-
culture’ be reduced by Rs. 100.”

Need for a comprehensive plan for
the full utilweation of inland
fisheries

Shri Kodiyan: I beg to move:

‘“That the demand under the
head ‘Ministry of Food and Agn-
culture’ be reduced by Rs. 100.”

Need for arranging  permanent
exhibition of marine products

Shri Kodiyan: I beg to move:

“That the demand under the
head ‘Ministry of Food and Agri-
culture’ be reduced by Rs. 100.”

Necessity to have intensive propa-
ganda on the food velues of fish

Shri Kodiyan: I beg to move:
“That the demand under the

head ‘Ministry of Food and Agri-

culture’ be reduced by Rs. 100.”
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Need to provide more assistance for
poultry keeping

Shri Kodiyan: I beg to move:

“That the demand under the
head ‘Ministry of Food and Agri-
culture’ be reduced by Rs. 100.*

Need for intensive research in aress
where the yield of paddy is poor

Shri Kodiyan: I beg to move:

“That the demand under the
head ‘Ministry of Food and Agri-
culture’ be reduced by Rs. 100.”

Need to set up a research organisation
to employ radio isotopes in
agriculture

Shri Kodiyan: I beg to move:

“That the demand under the
head ‘Ministry or food and Agri-
culture' be reducea by Rs. 100.”

Need for the commercial exploration
of the Wadge Bank off the Coast
of Kerala

Shri Warjor: I beg to move:

‘“That the demand under the

head ‘Ministry of Food and Agri-
culture’ be reduced by Rs. 100.”

Need to nominate representatives of
labour in the Executive Board of
the Indo-Norwegian Scheme

Shri Warior: I beg to move:

“That the demand under the
head ‘Ministry of Food and Agri-
culture’ be reduced by Rs. 100.”

Need to provide more funds to the
¥terala Government to assist marine
fishermen

Shxi Warior: I beg to move:
“That the demand under the

head ‘Ministry of Food and Agri-
culture’ be reduced by Rs. 100.*
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jeed to provide more funds o supply
nyloh nets to fishermen

Shri Wardor: I beg to move:

“That the demand under the
head Minstry of Food and Agri-
culture’ be reduced by Rs, 100.”

Need to evolve a scheme to prowvvde
mismum staendards of sanitation
and housing for flshermen com~

mumities i India

Shri Warlor: 1 beg to move

“That the demand under the
head ‘Ministry of Food and Agri-
culture’ be reduced by Rs 100"

Need to have @& comprehensive scheme
of frog culture in view of the
expanding foreign markets for

Indwun frog meat

Shri Warior: I beg to move

“That the demand under the
head ‘Mistry of Food and Agri~
culture’ be reduced by Rs. 100"

Inadequacy of encouragement giwen to
sugar-cane cultwators

Shri Wardor. I beg to move

“That the demand under the

head ‘Ministry of Food and Agri-
culture’ be reduced by Rs 100"

Urgent necessity of opeming more
foodgramms godowns of the Central
Government in Kerala

Shri Warior® I beg to move

“That the demand under the

head ‘Mmistry of Food and Agri-
culture’ be reduced by Rz 100”

Uneatisfactory state of arecanut
cultivatson

Shri Warior: I beg to move:

“That the demand under the
hesd Ministry of Food and Agri-
éilture' be reduced by Rs. 100"
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Working of the South Zone recently
set up.

Shri Tangamani: I beg to move
“That the demand under the

head ‘Mimustry of Food and Agri-

culture’ be reduced by Rs. 100.”

Fastlure to arrange with the Raslwey

Mmistry to supply waeges for frans-

port of food gramns to Southern Rail-
way centres like Negapattinam

Shri Tangamani. I beg to move

‘“That the demand under the
head ‘Ministry of Food and Agri-
culture’ be reduced by Rs 100”

Distmbution of sugar among various
States

Shri Tangamani- I beg to move

“Thet the demand under the
head ‘Ministry of Food and Agn-
culture’ be reduced by Rs 100 °

Policy 1 regard to afforestation

Shri Ignance Beck (Lohardaga—
Reserved—Sch —Tribes) I beg to
move

“That the demand under the
head ‘Forest’” be reduced by
Rs 100"

Better protection of forests
Shri Ignance Beck: 1 beg to move:

‘“That the demand under the
head TForest' be reduced by
Rs 100”

A Scheme for the extensmwve culiiva-
twn of citrus fruits in the hilly tracts
of the Western ghats

Shri Warlor: I beg to move

“That the demand under the
head ‘Forest’ be reduced by
Rs 100"

Scheme to fnng ovwgn lands lying
fallow wn the valleys of the Western
ghats

Shrt Warlor: I beg to move

“Thas the demand under the
head orest’ be reduced by
Rs 100*
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Need to establish o college of
forestry

Shri Warlor: I beg to move:

“That the demand under the
head ‘Forest' be reduced by
Rs. 100.”

Possibility of growing foreign hard-
wood in the southern ranges of the
Western Ghats

Shrl Warlor: I beg to move:

“That the demand under the
head ‘Forestt be reduced by
Rs. 100.”

Inadequate measures to encourage
agricultural production

Shri Goray (Poona): I beg %0
move:

“That the demand under the

l}n:dl :..Agriculture’ be reduced to

Credit facilities to agriculturists
Shrl Jadhav: 1 beg to move:

“That the demand under the

head ‘Agriculture’ be reduced by
Rs. 100.”

Policy in regard to co-operative
farming

Shri M. R. Masani (Ranchi—East):
I beg to move:

‘“That the demand under the
head ‘Miscellaneous Departments
and other Expenditure under the
Ministry of Food and Agricul-
ture’ be reduced by Rs. 100.”

Mr. Deputy-Speaker: These cut
motions are before the House.

Sbri M. R. Masani: Sir, I crave your
leave to speak in support of my cut
motion No. 617 to discuss the policy
in regard to co-operative farming. In
the last few days some of us have had
an opportunity to read the report of
the Indian Delegation to China on
Agricultural Co-operatives and I have
just finished reading that report—
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both the majority as well as the mino-
rity report of Mr. Patil Mr. Rana,
One of the recommen made by
Jhe Patil report is that free discussion
of this very important subject should
be encouraged in the country and I
thought that, in the absence of sny
other cut motion on the subject, it
would be in the public interest if the
policy to be followed in regard to co-
operative farming were to be discuss-
ed on the floor of this House. I hope
that other hon. Members will contri-
bute to this discussion.

The term ‘co-operative farming’ has
been used in this country in more than
one gense. It is used sometimes to
imply 8 system under which the far-
mers keep their holdings separate but
accept the service of a multi-purpose
co-operative society in regard to a
wide range of operations such as pur-
chase of seeds, supply of tractors and
machinery, marketing of produce, and
so on. The other meaning given to the
term is that all the land in a parti-
cular area is taken away from the
peasantry and is pooled in a farm
which becomes a co-operative farm
to be jointly cultivated and all that
remains to the peasant is a title deed
to a certain part of the land in that
particular village or area

It has been said that we should
keep an open mind in regard to the
particular form in which an agricul-
tural co-operative may obtain in this
country. This is a sentiment with
which I would be heartily in agree-
ment. May I at this stage, say a few
words to make it clear that I speak not
as an opponent of the co-operative
movement but as one who has,
throughout his life been an ardent
supporter of co-operative principles.
1 was one of the foundersof an
Industrial Co-operative Association
in my own state of Bombay and
my little current account from
my college days till mnow, has
always remained in the State Co-
operative Bank. Therefore, if 1 raise
this question today, itis asa keen co~
operater and one who wishes to see
the spirit of co-operation properly
applied to our agricultural problems.
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The Planning Comnussion, in their
Second Plan, make a statement which
tooubles me a great deal. It says that
veco-operative farming necessarily
smplies pooling of land snd joint
management” It is true that the
Plan then goes om to say that we
should approach this problem m a
spirit of experimentation and that
various forms can be tried In the
next page, 1t condescends to say that
in the first stage of co~
operative development, there may
be famly holdings supplement-
ed by jommt work for specific pur-

What 18 troubling \; about this
approach is that the form co-Opera-
t{:re farming by which the farmer
keeps his plot of land, culivates it
with himself and his family but m
other ways merges himself into the
co-operative soclety, 18 considered to
be a lower or an elementary stage of
agricultural co-operative and the tar-
get put before the country is one by
which all the peasants of our country
would be denuded of their lands and
would become members of co-opera-
tives and, from another point of view,
landless labourers

This is not an objective about which
those who believe m the principle of
co-gperation can be happy

I would hke to suggest three tests
by which we try to ascertain whether
it 1 at all deswrable that farming by
individual families or peasant farmng
should be destroyed, whether the
boundaries should be eradicated and,
big co-operative farms produced in
this country  The three tests sug-
gested are- first whether the pooling
of land would increase production;
secondly, whether it 18 sociologcally
desirable; and thirdly, whether this
change can, as clamed, be put through
voluntarily One of the very good
features of the Plan is that it nsists
over and over again that the change
over to co-operative farming should
be entirely voluntary and that no
coercion of force should be used on
ﬁ:epeumtrytocnrryoutﬂdsproeal

llhllltrytoobsarveaseu-dan-
ving ordinance and, in trying to ama-
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lyse these three tests, confine mysell
to the testmony of members of
the Congress Party, socialats and
Communists in general 1 shall not
g:ote any evidence outside this char-

d circle of progressive opinion, 50
that the data that I put before, the
House may come from very choice
“progressive” sources and nobody can
say that any “reactionary” trends
have entered into this analysis

]

The first test 1s whether co-operative
farming, by which I understand pool-
g of land, will increase our food and
agricultural production There is a
certain fallacy about that large farms
are more efficient than small farms
It that was so, then obviously, coun-
tries which have big farms would be
leading 1n production of foodgrains

compared with countries with small
farms

We know that the Soviet Union and
the United States of America are the
two countries that have large scale
farming, while countries of Western
Europe and Japan and ourselves are
among the countries which have small
peasant farms, sometimes too small
What are the facts and figures? They
show a posttion just the reverse of our
assumption that Amenca and Russia
must be leading the rest in the produc-
tion of rice and wheat per hectare of
land The figure of production in
quntals per hectare of land in the
United States of Amenca is 12°2,
in uSSR 88 m the Umnted
Kingdom (with small farms) 1t 18 28'5,
m Denmark (with small farms) it is
34 4, 1n France 27.5, 1n Germany 28 1,
in Switzerland 34 2 and in Japan—
whose peasant farms are even smaller
than pur own, they go down to half an
acre of land per family—the produc-
tion of wheat 15 23 6 quintals per hec~
tare, twice as much as in U.S.A. and
2§ tumes as much as in the Soviet
Union In the matter of rice agam,
the same seres of figures are to be
found—28 8 quintals of rice per hee-~
tare of land in US A, 21'5 in USSR

and in Japan, with small peasant
farms, 48 B
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[Sbri M. R. Masani]

These figures show that Denmark
and Switzerland raise three to
four times and Japan twice as much
wheat per hectare as the United States
of America and Russia; and Japan
raises twice as much rice per hectare
as the Soviet Union with its giant
farms. This experience is not one that
we can lightly set aside and, when the
assumption is made that big farms are
more productive than small farms, we
have to bear these fundamental facts

of life in view.

The example of countries which
have tried collective ftarming onmoﬂ::
basis that collective farms are
productive than private small farms is
also very relevant. We cannot do
better than be guided by the example
of the Communist countries which
have tried this experiment in the last
few decades.

We know that the Communist State
of Yugoslavia has gone back on collgc-
tive farming and even on co-op_entwe
farming. The Yugoslavi Parliament
on April, 27, passed a resolution aban-
doning altogether the system of col-
lectivisation. It pointed out t._hat col-
lectivisation had shown negative re-
sults—loss of interest on the pa!‘t.of

ts and decrease in production
all round. Therefore, Marshal Tito’s
Government is now committed to wha't
it calls “socialistic co-operation”.
Between whom, Sir, is this soeinlinﬁe.
co-operation in terms of the Yugoslavi
Parliament’s Resolution? This co-ope-
ration is between individual farmers
farming their own private land apd
co-operative societies dealing with
marketing and machinery. In other
words, the Communist regime of
Yugoslavia has turned back to the
Denish model from which 21l co-opera-
tors have drawn inspiration over the
last half cgntury.

More detailed evidence comes from
Poland, which is still very much a
country within the Soviet orbit. In
Poland, most collective and co-opera-
tive farms have already been dissolv-

30 JULY 1087

Demuands jor Gronks $044

ed or are being dissolved today.
Machine Tractor Stations are beinig
broken up and tractors are sold to
peasants. Compulsory deliveries of
grain have beeh abolished, Even tax
advantages given to co-operative
farms have been abolished on the
ground that there must be fair com-
petition between individual peasants
and co-operative farming. I quote, Str,
Mr. Gomulka, the great leader of the
Polish Communist Party. In October,
1056, giving the figures for 1935, Mr.
Gomulka told the Communist Party
Congress:

“Individual peassnt production
per hectare wag 16°7 per cent.
higher than in co-operative farms
and 37°2 per cent higher than in
State farms.”

He said that it was 167 per cent.
higher than on cooperative farms and
37:2 per cent higher than on collective
farms. In May, 1957, only two months
ago, Mr. Gomulka returned to the
charge and he said that the time had
come to restore “peasant autonomy,”
by which he really means peasant pro-
prietorship. He goes on to point out
that most collectives and co-operatives
had not stood the test during the last
ten years during which they had been
tried out. The new policy announced
was based on private ownership of
land.

China is a country that two of our
delegations, official and semi-official,
Jave visited. Having read the
Krishnappa and Patil reports I have,
I may say in all humility, come to the
conclusion that the facts are in dis~
pute, that there is dispute as to the
evidence and that it is not possible for
those of us who have no better data
to judge between the majority and
minority reports of the Patil delega-
tion.

One thing, however, does emerge
from both the Krishnappa and Pati?
reports and that is, that if there has
been any achievement in imcreesing
production of foodgrains in China, it
has not been due to the co-operative
principle. It has been due to the fact
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that the Chinese Communist Govemn-
ment has invested in the land more
capital, more money, more resources
then we in this country are investing
in our agriculture. It is to the higher
capital investment in the land, the
better technical assistance given to the
farmers that any credit may be given
for the increase in production that is
claimed in that country. It is quite
arguable, Sir, that it these incentives
had been given and land had not been
collectivised, you might have even
better results in China today.

To quote again purely socialist testi-
mony, we had in this country the bene-
fit of a visit from Mr. Aneurin Bevan,
the Left Wing leader of the British
Socialist Party, who himself had
visited Communist China as a guest
of the Communist Government. On
April 2, at a public meeting in Delhi,
Mr. Bevan warned us against follow-
ing Soviet and Chinese examples. I
am quoting, Sir, from the newspaper
report in the Times of India dated Srd
April. “India could not afford to make
the mistake that Russia had commit-
ted,” said Mr. Bevan, “because she did
not possess empty spaces which could
be called upon to make up for the
failures and mistakes in agriculture as
in Russia. India has to bring about an
economic revolution in harmony with
the needs of the countryside”. He
went on to say: “The application of
the principles of collectivisation,
mechanisation and centralised control
had proved a failure in the fleld of
agriculture in the Soviet Union”.
Further, “the whole countryside in
Russia seethed with discontent. The
number of cattle in Russia today was
less than before the revolution.” “The
Russian experience was being repeated
in China and the Communist States
of Eastern and Central Europe.” And,
he wamed us against copying that
pattemn.

In India, our problem is fundamen-
tally different from that in America or
the Soviet Union. Those two coun-
tries have a lot of land and few people.
We have too many people and not
enough land, and the extensive mecha-
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nised agriculture that the United
States and Russia need is not what we
need. We do not need higher produc-
tion per man, what we need is higher
preduction per acre of land because
what we are short of is not men but
land. The only system that can really
give us high production is intensive
cultivation by a man who owns land
along with members of his family.

This is really the conclusion to
which what little evidence we have
in this country also drives us. Studies
made by the Indian Agricultural Re-
search Institute show that traetor
farming decreases production rather
than increases it in many cases. I will
give only one example. Ploughing by
bullocks yielded 410 maunds of sugar
as ggainst 361'5 maunds with tractor
farming up to six inches and 356
maunds with tractor farming up to ten
inches. In other words, the bullocks
gave the best return, a little dose of
tractor farming gave less and when
you increased and intensified the
tractor farming you got the least.
These figures are from the studies of
the Indian Agricultural Research Insti-
tute. It is probably evidence of this
kind that has led so well-informed
a student of co-operative farming as
the Chief Minister of the Uttar Pra-
desh to say recently at Mussoorie:

“The principle of co-operation
is not in dispute, what is  dis-
putable is its application to agri-
culture in conditions obtaining in
this country.”

He had gone on to say that when
people crudely made collectivisation
of land an article of religion, it was
not possible for many to accept it.

The answer, therefore, to our
problem, if we want more food
production, which we really do, does
not seem to be to go in for collecti-
vising or pooling the land of our
peasants, but intensive agriculture.

There is the second test also. Apart
from productivity, is it sociologically
desirable to take away the land from
the peasants? Why at all shuold we-
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think of destroying peasant pro-
prietorship, if the evadence is that it
decreases production and does not in-
crease 1t? Is i1t purely doctrinnaire
considerations by which we are
actuated when we think of

land® I do hope that the Minister for
Co-operation, who 15 a prectical
person, will reassure us on this point
I cannot do better on this point than
to quote my esteemed friend, Prof-
Ranga, a member of the Congress
Party sitting in front of me, whose
knowledge on this subject is certan-
iy unequalled 1n this House. He has
said qute pertinently m a <¢o-
operative journal

“It 13 dangerous to launch any
campaign against the non-exploi-~
tative peasant family economy, as
1f it 13 immical to sociahist ideals
of the co-operative common-
‘wealth For such a campaign
will discourage peasants from
ploughing back their savings into
their land improvements It will
prevent any more investment in
land It will induce the highly
educated and more enterprising
elements among peasants to give
up agriculture It will set 1n

motion the disintegration of
villages, rural life and family
economy”’

Sir, 1t 18 not true that gocialist
principles call for the destruction of
land ownership by small peasants

I go back several years to the great
father of Austrian socialism, Otto
Bauer He said pertinently 25 or 30
years ago

“For the capitalist, property 1s a
means of employmng his capital,
for the proletarian, artisan, the

small peasant, property 1s rather a

means of employing his labour”

In other words, to call a small
farmer & kulak or the capitalist, give
him a bad name and try to hang him,
is not correct I should Like to say
that there are many in this House,
probably a majority, who in Russia
would be called kulaks, because they
come from middle-peasant families
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What 18 wrang in being a middie-
peasant? Rather, 1t is the instinct of
owning land that every democracy
should be proud to cherish, foster and
encourage After all, ownership of
land, a small plot of land, by a far-
mer 18 not exploitation, It 18 a kind of
land-man relationship, which hes
come down through the centuries and
which forms part of our tradition in
this country It is a tenacious sociolo-
gical fact which cannot be defeated,
which defeats the most powerful
governments, as the expermences of
Soviet Russia and East European
countnes have shown

Why are we going on the face of
something which we should rather
mobilise, the love of the peasant for
his plot of land, something we can
put to very great advantage if we
give the peasant the encouragement
and co-operation he needs? Why are
we trymg to destroy that very ins-
tinct which would come to our rescue
when we want more food and e%-
portable rank materials from our
land? The peasant way of life 1s
part of the Indian way of life It
provides shelter, 1t keeps man close
to nature, it offers satisfaction and
the immediate enjoyment of the fruits
of labour, and above all, 1t 1s a cor-
recive to neurotic tendencies set in
motion by large-scale slums and
factories set 1n big cities throughout
the world It 1s a corrective which
we shall be very unwise to destroy
by reproducting factories and slums
i villages

The third question 18 can tis
process be voluntary? To any prac-
tcal man, the question hag only to
be put to be answered Can anyone
think that the peasants of this
country will voluntarily surrender
therr land to the so-called co~operative
farms and be reduced to landless
labourers because that will  ulti-
mately happen, whatever name we
give to them—with a karte manager
commg from the aity, representing
the absentee landlord This time it
may not be a maharaja, but it will
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be the Government of Delh: or the
Government in Lucknow, who will
nomingte the karta t0 yun the co-
operative farming, may be the
Registrar of Co-operative Societies
Can we imagine our peasants being
so foolish to give up their land
without coercion? ¥Has it ever been
done m any pait of the world? It
was only the most brutal coercion
that made it possible elsewhere in
Russia and Ching,

The Revenue Minister of the Uttar
Pradesh has given, through his ex-
perience of the land very good
reasons He points out that disputes
and even murders over boundaries
of land are not unknown between
brothers and cousins in this country
When people kill others for the sake
of shifting the boundary a few feet
here or there, 1s it imagined that
without any pressure people are
going to donate land to co-operative
farms and become landless again? I
am quoting the Revenue Mumster of
the Uttar Pradesh

“Human nature being what it
18, even brothers of the same
mother usually separate from one
another after the head of the
family, the father, has been re-
moved by death or other cause
In the circumstances, 1t 1s Utopian
to expect that an average house-
holder will, all of a sudden, 1dents-
2y his interest with the interests of
those hundreds of persons :n the
village or neighbourhood, who
were total strangers to his life
hitherto ”

I am bothered by one or two as-
pects of the Patil report The Patil
majority report very cheerfully sets
about deciding pre-determined tar-
gets—how many co-operatives should
be brought into existence within a
certain number of years The target
given 18 that there should be 10,000
co-operative farming societies where
the land is pooled, one for each group
of 50 villages, by 1960-61 If this pro-
cess has to be voluntary, haw is elther
the Pat:l delegation or anypne else in
a position to know how many farmers

are voluntanly going to give up their
land within five years from now?
Can we reconcile pre~determined tar-
gets with an bonest acceptances of the
voluntary principle ? I suggest that
the man who starts setting about tar-
gets already starts thinking in terms
of compulsion I am sorry to see
that the majority report of the Patil
delegation msays on page 183

“Every planned development
involves a measure of compulsion”

The cat 18 out of the bag there. On
this pont, the best reply to Mr Patil
is provided by Mr Gomulka He has
made this very pomt that pre-detere
mined targets and voluntary co~
operation are mnconsistent I quote
from his October, 1958 speech

Shri Narayanankntty Menon (Mu-
kandapuram) Who 18 this Gomulka?

Mr Deputy-Speaker: Perhaps the
hon Member was not listening to the
speech. He has already explained
who he 1s.

Shri M. R Masani: Everyone knows
who Gomulka 1s. He has said

“Quantitative development of
producers’ co-operation cannot be
planned because, on the basis of
voluntary entry to co-operatives,
this would mean the plannmng of
growth m human consciousness,
and that cannot be planned”

Here 1s a communist chuef who, by
his experience of ten years, has come
to understand that you cannot plan
the mind of the peasant, you camnot
plan the pace at which you are going
to deprive him of his land  When
people talk of so many thousands of
farms 1n so many years and of bring-~
Ing so many villages under the scope
of co-operative farming, they are ar-
rogating to themselves the democra-
tic hberties of the peasantry in this
country How can you decide how
many farmers are gomg to surrender
their land voluntarily? ‘THat is for
the farmer to say, and I believe in his
robust intelligence and in his com-
monsense I am very glad that in the
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ast two days, evidence of realism has
“been avsilable from speeches in this
“House. 1 was giad to hear Mr. Tan-
gamani, a communist Member, =&y
two or three days back last week that
the minds of the villagers are not
attuned to co-operative farming. Mr.
S. K. Dey, the Minister for Community
Development, yesterday said that
there can be no short-cuts in our rural
life. He went on to say—I took down
his words, because they were so wise—
that short-cuts in educating the rural
‘masses will make education something
different from what we had under-
stood by education all those years. In

other words, it would be indoctri-
nation.

Therefore, I would suggest to the
hon. Minister that there is a lot of
work to be done, without taking this
false path and moving that direction.
‘Shri V. T. Krishnamachari, the Vice-
Chairman ef the Planning Commission,
said at Mussoorie this April:

“Much progress remains to be
made to achieve the idea of hav-

ing a multi-purpose society for
every village”

Is 1t not enough for our Agriculture
Manistry and the Planning Commission
to try and see that most of the vil-
lages in our country have a multl-
purpose co-operative society? Surely
there is room for all the enthusiasm
for co-operation that they can possi-
bily have; to go beyond that, to try
to ge beyond that, is to stop being
realistic in a matter of this nature.

1 suggest, therefore, that we turn to
countries like Japan and Denmark for
an example. Our Prime Minister
recently visited Denmark and I am
sure hé saw the happy way in which
the Danish farmers enjoy having
their own plot of land and also
practice co-operation. I suggest that
that is the true path: not the path

which we are inclined to follow in
our plans
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Mr. Deputy-Speaker: My difficully
is that I have got about 50 names
Hon Members can appreciate how
many can be accommodated

An Hon. Member: Fifteen nr fifiy®

Mr. Deputy-Speaker: Fifty names
have been sent on to me. How fo
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accommodate them? We have got =
very short time. At 3-18 the Minister
15 to be called

Ch. Ranbir Singh (Rohtak): The
time may be extended.

Mr. Deputy-Speaker: If every
time we go on extending the time, we
shall not be able to finish the work
within the over-all time-limit we
have placed upon ourselves. That
will be the difficulty If the hon.
Members agree, we might restrict the
hmit to ten minutes.

Ch. Ranbir Singh: No, Sir.

Mr. Deputy-Speaker: It 1s for the
House to decide 1 do not place a
limit

Ch. Ranbir Singh: Food 1s more
mmportant than anything else.

Shri Dasappa (Bangalore): The
Speaker also held out hopes that at
least for the future time will be
extended

Mr. Deputy-Speaker: For the future
we shall see For the present we
have to deade

Shri Naushir Bharucha: It may be
Iimited to ten minutes

Mr. Deputy-Speaker: Hon Member
should stick to the time limit When
a rng 1s given, some hon Members
do not care for that, they ignore it
altogether A second and even a
third ring 1s given and then too they
are not mnchined to finish Then oral
requests have to be made It would
be better if they kindly respond to
the ring I will ring after eight
minutes and a second ring after ten
minutes should suffice I hope the
hon Members will agree to that.

Shri Naushir Bharucha: Yes, Sir.

Shri A. C. Guha (Barasat): Even
then, I do not think, i1t will be possi-

ble to accommodate even half the
number.
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Mr. Deputy-Speaker: That is cor-
rect. If any other remedy is suggest-
ed,Inmready\tofollowit.

Shri A. C. Guha: There are some
Ministries which have been allotted
only one hour or so. 1 do not think
it will be possible to discuss any Min-
istry in one hour. Those Ministries
may be as well dropped.”

Mr. Deputy-Speaker: Perhaps there
might be other hon. Members who
might be more interested in those
Ministries and it is not possible to do
that against their wishes. That would
also create a difficulty.

Shri B. S. Murthy (Kakinada-Re-
served-Sch. Castes): Anyhow, the
debate goes up to 4 O'Clock this even-
ing and there are 1§ hours more left.
I think those 14 hours may be allotted
to this Ministry. Then it will meet all
contingencies.

Mr. Deputy-Speaker: We have ex-
tended the time of other Ministries
also. If we extend the time of every
Ministry it will not be possible to
finish the whole work within the over-
all limit.

I hope Shri Bibhuti Mishra will
conclude now with a minute.

Shri Bibhuti Mishra: I request five
minutes should be given.

Mr. Deputy-Speaker: Now the
House has given a decision. I have
already given him 15 minutes. Other-
wise he will get only ten minutes.

W {7 W Y AT AT A
7 qraT § SR 10 A IR FEAT R
fremrami s amd @ an T d
AT AT T ® w4 gk & gl T
# ag T Ngal § 6 g 1T admaaT
&S0 & & 7€ AT AT K T AR
g F 9 ¥ WA FeE G
F | 72, "rAr | W @27 a4
grar wfgr 1 ¥ &7 9z o 9% G
qr f& torg ag 7 20 ) e & f9g
AT A mEawar & 7 & wEgew W
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Shri Ranga (Tenali): I am extre-
mely unhappy at the turn this fixing
of time for the debate has taken, also
unexpectedly so far as I am concerned
1 had reserved myself all this time
without attempting to rise and spesk
on any other Ministry in the hope that
I might be able to have at least half
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an hour to make my case against two
of the policies that are being threat-
ened to be followed by the Govern-
ment. In regard to our peasants in this
country. One is the new enthusiasm
that my hon. friend the Minister of
Food and Agriculture has developed,
I do not know on what persuasion,
for what is known as co-operative
farming. The other is the new fright
into which he has got in, I do not
know under what pressure and from
what directions, in regard to the agri-
cultural prices that are prevailing in
this country.

In both these directions, 1 ‘think
this country is being ill served by the
Food and Agriculture Ministry, even
if 1 am not prepared just now to in-
clude the whole of the Cabinet.

Having said that, I would like to
warn Government that I was the
lonely person, the only one person,
who had voted against the Five
Year Plan when it came up for
discussion in the other House some
years ago, a few days before I was
being asked to rejoin the Congress.
I was then the leader of the Krishak
Lok Party, and I went into the Op-
position, on that vote, in order ¢o
record my wholehearted and convinc-
ed opposition to the threatened policy
that Government was then trying to
impose on the country and make
Parliament also give its assent to the
policy of carrying on a national cam-
paign for converting crores and crores
of our small peasants in this country
into wage-slaves, by making them all
members of co-operative aggregations
of management and placing them at
the mercies of the supervisors, mana-
gers, engineers, and technicians and
all other types of know-how experts,
and making them all work to the
order, possibly in a worse manner,
than what has come to prevail in
China.

I warned the Government on that
oceasion. [ warn them today. I am
not afraid that the hundred million
peasants in this country are going to
be successfully forced and coerced by
this Government or by any other Gov-
enment. Such peasants have made

the Soviet Government bend on its
knees. Such peazants are making to-
day the Soviet Governments of the
South-East European countries bend
on their knees. And those peasants
will succeed even in China. If my hen.
friends were to be free to place before
us the latest reports that they have
received or®that they are receiving
from our own Embassy in China and
other friends that they have in China,
about the prospects of agricultural
production from their co-operative
sector, then, I know, this House would
have a different story.

Having said that, I would like to
tell them also that when I was re-
joining the Congress, there were two
phases, the earlier and the later. The
later one was the final one. At the
earlier stage, I made it perfectly
clear to the then General Secretary
of the Congress, and through him,
the Congress President also, namely
Shri Jawaharlal Nehru......

Shri B. 8. Murthy: On a point of
order. Is it relevant to the purpose
of this debate that party-politics
should be brought in?

Shri Ranga: 1 made it perfectly
clear that I would be prepared to
join the Congress, and I was consi-
dering the question of joining the
Congress only subject to this, that I
would not be forced to vote in
favour of the liquidation of the pea-
santry in this country. And finally,
when I was joining it, again....

Shri Goray: How are we concerned
with what happened between the hon.
Member and the Congress?

Shri Ranga: This is for the whole
country........ I said the same thing.

Mr, Deputy-Speaker: It is quite
right that he did so, and this is for
the whole of the country. But it
would be rather more relevant if the
hon. Member confined himself to the
Demands and the cut motions that
are now under discussion. The hon.
Member might state the policy. But
whether he joined on a particular
condition or not would not be very
relevant.
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or flelds, but who, neverthe-
on their cultivation as ten-
ant-farmers all on their own, with-
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ducted and turmed into wage-slaves
by any other bosses.

I wish to warn Government that it
would be better for the Government
of the present day to be a Jittle care-
ful, even jf they cannot be very wise
in their dealings with peasants in this
country. Only the other day, the
Prime Minister was saying in another
place that the greatest degree of sup-
port that they got during the last
elections was from the countryside,
which means the peasant. I do not
want them to forget those people.
You may have, as Ministers, plenty
of influence in this country, but some
of us who do not happen to be Minis-
ters also possess some influence; and
my influence, I can tell you, is derived
mostly from the peasants and is also
over the peasants, And I speak for
them.

I can assure Government that the
peasants are not on their bended knees
in order to request these Ministers,
‘Please do not liquidate us’. In Poland,
Gomulka has shown to the rest of the
world that peasants cannot be trified
with. In Hungary too, the Hungarian
revolution has shown to the friends
of these friends here that the peasants
cannot be trified with. I do not want
the Indian peasants to be frightened
by the statements from the ‘heighty
and the mighty’ that if the peasants
are not going to be reasonably obe-
dient and march into these co-opera-
tives, force will have to be used
That was how it was said.

Shri Tyagi (Dehra Dun): Who said
that?

Shri Rangs: I would like my hon.
friend to look into it. I was shocked
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to see that. But that is not the way
to deal with peasants,

Shri A P, Jain: Who said so?

Shri Ranga: You know; 1 suppose
you were there at the Calcutta AICC
meeting.

Shri Tyagi: I submit that the refe-
rence to the AICC is not relevant.
Anybody might make any irrelevant
speech at the AICC meeting. That
has nothing to do with this Parlia-
ment,

Shri Ranga: They were more ime-
portant than my hon. friend when he
was in Government.

Mr. Deputy-Speaker: No reference
should be made to what happened
there. But the hon. Member had not
disclosed what that source was. He
was questioned, and he has now come
out with this statement that it hap-
pened there. He was only gaying that
some important person had made that
remark, but we never knew where it
had been made. But no references
need so be made to what happened

Shri Tyagi: 1 can understand if it
bad been made by the Treasury
Benches.

Shri Ranga: I am very glad that my
hon. friend Shri M. R. Masani has
made his speech this morning. I am
entirely in agreement with that speech
I do not wish to traverse that ground.
But I can say in addition to that that
peasant economy any day can deliver
the goods better and more satisfacto-
rily and more in ;jthe interests of the
country, more in the immediate inte-
rests of this particular Plan than the
co-operative farming with which so
many of our planners there at one
sector of the Rashtrapati Bhavan and
;)urmnhten seem to have fallen in
ove.
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the peasants, or to make the peasants
make an appeal to themselves, ‘Ye
peasants! Produce more to protect
yourselves from all these great autho-
rities and powerful people who are ill-
stalled i1n these gadis, and also to pro-
tect the nation’ That 15 the four-
pece campaign Now, I am gowmng to
launch this programme If my hon
friends do not think it beneath their
dignity from these gilded chawrs to
come and co-operate with us, non-
officials, they are welcome to do so

13 hrs

1 invite the co-operation of this
Government I invited the previous
Government’s co-operation also for
what 1s known as the Grow More
Food Campaign which I launched in
1842 Later on the Government of
India came to develop it in 1945 and
1948 But the unfortunate thing was
that these friends did not realise the
mmportance of what 13 known as the
mndex of irregularities 1in agriculture
One economist has very carefully
called it the index of irregularities,
because from year to year our pro-
duction goes on varying He calls it
seasonal index and also index of ir-
regularity in agricultural production,
on page 47 of the Indiern Journal of
Agricultural Ecoromics They did not
study that, with the result they be-
came over-enthusiastic And just be-
cause they found one swallow for one
summer, because they found some
semblance of a ‘summer’ or of a sur-
plus, they came to our House and
asked our permission to export rice
and gave up all their Grow More
Food Campaign, and their grants also
were given up Think of the short-
sightedness of the Government they
gave up thewrr Grow More Food Cam-
pagn and the grants 1 want them to
remstate this Grow More Food Cam-
paign as well as the grants. Let them
come and co-operate with our pea-
sants and compete with them in pro-
ducing more and more
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Here in this book Agricultural
Situgtion n Indwa the position as &
result of accepting certain sugges-
tions 1s gavén One of the suggestions
made by one of us which the Govern~
ment was good enough to adopt was
the 1ssue of prizes for crop produc-
tion And they found these results:
the figures of production were, in
Bombay 160 maunds per acre, Madras
107 maunds per acre, Kerala 128
maunds per acre, Mysore 150 maunds
per acre, Coorg 100 maunds per acre.
These are States where there was the
ryotwar1 system, peasant proprietor-
ship, famly farm production—not for
one or two centuries but for many
centuries On the other hand the
production 1n the other States, where
they have had these zamindari and
talukdars and all the other interme-
diary systems of land tenure for cen-
turies and centuries, was very low
Only 1n the last seven or eight years
that intermediary system has been
abolished by the Congress Ministries
in the States All credit to them
And 1n UP, the State of my hon
friend the Cabinet Minister for this
Ministiy, these bhoormdar1 rights of
ownership are just now being handed
over to the peasants You want to
erase all that you write on a paper,
on their pattas, even before the mnk
1s dry” Is that the 1dea of the Gov~
ernment? I cannot understand Mil-
lions of people, hundreds of millions
of mdividuals all over the country,
are becoming owners of their lands
at long last, after centuries of denial
of theirr ownership of the land And
you want to deny them that?

This is what Soviet Russia had done.
They promised small holdings for the
peasants They got their help in the
1917 revolution, but 1924 every pea-
sant had been deprived of his holdings
and turned into a wage-slave, and
collectivisation was brought in—with
what results, everybody knows. You
want to do that again Thexe they
did it 1n the name of totalitarianism.
You want to do it in the name of
democracy How dare you do that?
HoWw courageous you are!
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Mr. Deputy-Speaker: I would do it
aow!

Shri Ranga: Well, Sir, I am very
glad you would not do it, and I hope
you are speaking for the conscience
of the Government also

Mr, Deputy-Speaker. 1 am speaking
for myself, that the hon Member
should address the Chawr

Shri Ranga. That 1s what I am say-
ing to you, Sir

Having said this, I wish to assure
them that I am convinced by my
observations, by my scientific study
of economics, by my study of the
actual working of the farniers and
farms themselves, that with peasant
farming, family farming, even if a man
does not own 1t—several hundreds of
thousands of Harjans, Depressed
Classes and Backward Classes today
are ownmg one acre or half an acre
which they have got with the help of
Bhoodan 1n certain areas—they are
able to produce more per acre—not
per every person, because we have too
many people and they can always
produce more than by your so-called
co-operative farming And what has
been the expenience of these people?
During the last four or flve years
they had two hundred experiments,
two hundred farms And every where
they have failed There was a South
East Asia Regional Conference of the
FA O 1n Bandung last year All the
experts had gathered there They
pooled thewr experience and came to
the conclusion that co-operative farm-
ing 15 not the right thing Who am 1
to speak in this manner? And when I
warn you not to launch upon a
national campaign against the pea-
sants, I am not an opponent of co-
operation I have been building up
co-operatives in my own district, in
my own State, and all over India I
have been encouraging peasants to go
into co-operatives But when we ask
people td §o into co-operatives, just
a8 you say that “water is good, but

do not drink too much of it till you
die”, here also in regard to co-ope-
ration, you cannot have too much of
co-operation There i1s a hmit beyond
which you cannot have co-operation
I say, have your co-operation by all
means for all the activities of the
peasants except on his farm in the
organisation of the family labour, in
the utihisation of the family labour in
carrying on his farming activities If
you interfere in that, then what will
happen 1s, as 1s happening in China
and in all the other countries, you
will be forced sooner or later to give
to each one of your own collectivisa-
tion one or two or ‘three acres of land,
call 1t orchard or backyard or kit~
chen garden, and make him work and
slave might and day after he puts in
seven hours’ work on your farm
And he will work on Sunday also
I saw 1n Soviet Russia they work on
Sunday also on their farms when
they are supposed to have a holiday,
with the result that the peasants in
Russia do not have a holiday They
are forced to work for ten or twelve
hours on a S8unday, because they must
supplement a lttle the 1nadequate
wages they are paid on a collective
farm

I can say much more, but you have
rung the bell and therefore 1 switch
on to another subject, and it 1s this.
They have appointed hundreds of
committees

Mr, Deputy-Speaker: I have rung
the bell after seventeen minutes

Shri Ranga. If you want me to st
down, I am prepared to do so But
I would hke to say it 1s a most extra-~
ordinary thing that this Government
has appointed a commuttee on which
there is no accredited representative
of the peasants And this committee
has to deal with peasants That is
the way Because, they have gained
the votes of the peasants, Their work
is over and they can be dispensed
with! Two years ago when prices
fell down there was no committee to
protect them Now it is said the
prices have gone up. 1 was glad that
Shrz Viswanatha Reddy was able to
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prove yesterday that the prices today
are no more than what they were two
years ago, and yet there was a cry.
They appoint a committee, and the
committee consists of friends of that
point of view which favours controls,
lower prices, etc. and which does not
favour the peasants anyhow, How
would you create....

Shri Thirumala Rao (Kakinada):
Is it thought-reading by my hon.
friend? How does he know fhe opi-
nions of the Members there?

Mr. Deputy-Speaker: I observed
yesterday that the beauty of the
Parliamentary system is that we have
to hear and be patient even with those
views with which we do not agree
and which are conflicting. Therefore,
whatever opinions the hon. Member
might have, we have to listen to what
he says. Now I would request the
hon. Member to conclude his speech.

Shri Ranga: I am concluding, Sir
by repeating what I have said in the
beginning, that so far as my voice
counts in this country, I am opposed
to these two policies that Government
wishes to pursue in this country.

Shri Naushir Bharucha: Mr. Deputy-
Speaker, I propose to confine myself
to one aspect of the food problem,
namely, the question of the failure of
the Government to arrest the rising
prices of foodgrains.

In the first place it appears to me
that the statistics with regard to food
production are completely unreliable.
If we turn to the statement which the
hon. the Food Minister made in May
last, we find that he stated then that
the production so far as rice, wheat
etc. was concerned, was practically
record production; and he said in
regard to 1956-57, the production based
on the provisional advance estimate
was 54'8 million tons. At the same,
the printed matter circulated to the
hon. Members, mentioned the same
estimate as 56 million tons. It is really
difficult to understand which of the
two figures the Government desires
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the hon. Members to believe and
work upon.

Shri A, P. Jain: May I inform the
hon. Member that the latest figures
are the revised and final figures and
they are correct. The earlier figures
were only provisional.

Shri Naushir Bharucha: Still, I do
not understand because the figures
provided on 31st March are 56 millions
and that given by the hon. Minister
is 54 millions. Shall I take it that the
hon. Minister’s figures are correct and
that the figures given in the Govern-
ment publication are incorrect?

Shri A. P. Jain: They were the
earlier figures and not the later
figures. The earlier figures were pro-
visional.

Shri Naushir Bharucha: Then, it is
a sad commentary. Within 2 months
they have had to change their esti-
mates so that there is a difference of
14 million tons.

In the first place, let me point out
that the explanations which the Gov-
ernment have offered with regard to
their inability to arrest the rise in
prices of foodgrains are absolutely
unconvincing. The hon. Food Minister
has said that this is due to damage
to crops in Bihar and because of the
rising demand with increasing pur-
chasing power and the steadily rising
preferential demand for superior
grains. He has also stated that this
is due to the holding back of stocks
by peasants because they get advances
from co-operative societies and the
shrinking of marketable surplus on
account of the higher agricultural
prices. All these reasons are merely
eye-washes, as I shall presently show.

If we examine these reasons it will
be seen that if it was really due to
the rising demand with increasing
purchasing power, then, when in 1953-
54, the harvest was good when only
47 million tons of foodgrains were
produced and the prices fell, where



that in the space of two years, the
purchasing power of the masses has
gone so high that they absorb all the
difference between 47 million and 54
millions and stil the Government is
unable to check the prices?

Sir, I submit that the statistics sup-
plied to us are totally inadequate and
1 shall not be surprised if instead of
54 million tons, this country has not
even produced 50 million tons. Why
does this inflated estimate come before
this House? Because Government
have spent hundreds of crores on food
production and Government has to
justity results. The officers below
have got to show that a crore of
rupees spent on agriculture had pro-
duced results. How do they show it?
They show the results on paper. But,
because whatever foodgrains are pro-
duced are subjected to the law of
demand and supply, the facts become
clear. If today we had in this country,
54 million tons of grain plus the pro-
gramme of imports, there would not
have been this price inflation that we
are seeing. I submit the statistics are
totally wrong. The House and the
country is being supplied with inflated
figuren only to show that the Grow
More Food Campaign money has
been well spent and that the amount
during the First Five Year Plan has
been well spent when we know it
has gone down the drain without pro-
ducing any adeguate results.

Now, what are the steps that Gov-
ernment have taken for price reduc-
tion? Stopping of exports from
January, 1956. There has been no
internal purchase by Government and
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they have restricted bank credits so
that banks do not advance moneys
or advance them in a limited measure
against foodcrops except during the
season when the foodcrops have to be
moved. They have cordoned off
Bombay, Calcutta and Delhi. The
Government supply wheat flour to
mills, placing restrictions on the sale
of their products, open fair-price
shops and they have got long-term
contracts with U.S.A. and with Burma
for the supply of wheat and rice. Let

us examine how far these measures
work.

13.16 hrs.

Stopping exports since January,
1856, 1 think even a fool would have
taken this measure when the price-
rocketing was there. I can give no
exceptional credit to Government for
that There cannot be any internal
purchase of grain by Government
because it can only be done during
a period of ‘price support’. Then,
restriction of bank credit. This is a
half-hearted measure. @Why could
not credit be stopped altogether?
Cordoning of Bombay, Calcutta and
Delhi. This is a regular farce. May
I tell the hon. Minister in charge that
so far as Bombay is concerned, daily
indigenous wheat is coming up,
thousands of maunds, and this Gov-
ernment is unable to check it because
it is humanly impossible and physi-
cally impossible to check it. Hundreds
of trucks come into Bombay every
day. It is impossible to do that with

13,168 hrs.

[{PanDIT THAKUR Das BEARGAVA in the
Chair ]
the result that today indigenous wheat
and rice are selling between Rs. 30
and Rs. 35 per maund in Bombay. Why?
For the simple reason that we are
supplying all these fair-price shops
with American wheat the quality of
which is utterly inferior when com-
pared to the indigenous stuff or even
the Australisn stuff. The people do
not desire to buy this American
wheat with the result that they prefer
to buy in the black-market at black-
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market price. In this way, wheat is
available in the so-called cordoned
oft cities. I submit that all the mea-
sures which the Government have
taken for arresting price have failed;
even the fair-price shops 29,000 in'
number—are not even adequately
stocked with even American wheat
and what is more they have not
enough of these shops in the whole
country.

Let us come to this conclusion. We
are not here to condemn Government.
We are here to find out what imme-
diately can be done to relieve this
pressure on foodgrains. We have
been setting up major irrigation
works, minor irrigation works and
80 on; and we have been spending
hundreds of crores of rupees on all
that. The immediate requirement of
the country—at the moment—is not
‘what has to be done about co-opera-
tive farming but how are the prices
to be arrested immediately. I tell
this Government, divert and turn a
part of your investments from major
irrigation works immediately to pro-
duction of better seeds and provision
of sufficient manure.

An Hon. Member:
money.

Shri Naushir Bharucha: May I
point out that’manure is not supplied
to peasants in time. I have heard
complaints from my constituency.
Monsoon has set in and the farmers
have paid in advance the price of
manure but no manure is forthcoming.
May 1 point out this? We require a
great deal of fertilizers to be import-
ed. We have a programme of pur-
chasing wheat. We should have fer-
tilizers also imported and we should
see that they are distributed in a
manner so that people can get ferti-
lizers in time. Therefore, I would
appeal to the hon. Minister to divert
your funds to the production of im-
proved seeds, and manure because
these two items taken together will
achieve results. The results of the
firit ¥fve Year Plan show that the
iéld in produce has been practically

Wastage of
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equal to the yield from the'amount
spent on major irrigation works.
Therefore, diversion of funds to this
will get quicker results. That is
necessary.

I appeal to the hon. Minister to
regard our comments as not merely
coming from the Opposition and in-
tended only to lower the prestige of
Government in the eyes of the pub-
lic but we really mean business. We
are out to co-operate with the Gov-
ernment and help because the food
problem is a national problem and
it has got to be above all party poli~
tics. Of course a committee is already
examining the problem. I do not
know how long the committee will
take. But much more drastic mea-
sures than what the Government have
so far taken are required if at all the
rise in prices has to be arrested. 1
must tell the hon. Minister that the
community is spending a substantial
portion of expenditure in domestic
purchases and unless the problem is
solved you will find difficulties coming
up in the form of strikes and other
disturbances and afterwards you will
appeal to the patriotism of the country
not to have strikes.

May I tell the hon, Minister that he
must perform his duty and then only
ask the other members of the public
and the workers to be patriotic?

ol g (awEge).
TARY 7AW I THAW F AT
g wen & i gF uadfer ey
T frg g A QT § Ffier
T i 3w wifas sanfmar s
i wr &) forr 36 miaw e
o W § A &, v ff g AR
AR forwrd TR

W R8¥e F wEreRT A Y ot 7
w0 qr f5 ag gw et WX ¥
T g ANl WY A & W af
wAT wifed | FfeR s g v
WE? oo gw W F & g A o
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e, Ao,
Aramard 1 g, e § ot v
o7 W qw A o s seqr
Jow Qg g et Faw g
W T wIF G o gy g, Wk,
o wf o e § foer e @
TR WA AN g Foorar § wg @ v
MY,  dvE, ffr mfx | e
@ it o fy ae § 0 @ A
WY ¥ uy A% LRuc HqT T
AW AgT @ WU qF § oA I
F A AW § sy wrE w9t
TR Aafady S ad el § 1 W
wfafor F § T e T g A
AT G 74 §, FHTAT wrer G § N AWl
%Y foar oy § 9Ty @ I AT AWv
A A e §, v ok v At
£ @ 7 9 oft g Y R & AW
q g, g A y o @
& ) 9 gy BT EFY & U
FFR FT g § WA @ & s foor
g A Afre @ Mesm (fw
daadfy dorT) A gw aAdw (aw-
qT) G 1 A T wEewr dav
w & § A st fr gl weer
qar g 7 & fiF it wofy ofy areR § wwW
AT qF @T § | EW TF ST
ot & femr€ 2T R a5 7w § fw oy Aoy
AT TET §, ITHY W g F1Y &7 q1
TG AT | g g AeRT w I
(fasewew) w9 § qr 41 % 3@
JEET W T T & ST S
7 ¢ gafr ag for agr A afcfeafr &
wgEe T § 3 fiew sw afrw
Wit § & uwdr foe TR Wy
T3 § RN AT T § T 9w
foitE SYarvq Fawr g § fy wfer
& omar§ YT oy dwd F Y qor< s
& fir o ror gt o awp el ar ot
oY st Jrgw A v B qifem s
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wat § fis g fRl # w=e el o
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wonifee  (Fpwrdt &) @Ay
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I qg Ao @& | Tw iy
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W Fufam AN qF Aow
ACHT ATEA & T g fr (@rorar)
% fyfreev @, IR IR A, o
w77 & wyw fow a1 | qw & SR
vzt f& wb Sw Semm (a@
§urd a3 Immy) g fgw ) wrafe
#3 3@ v o AT o @ W aT
F8 Frofy 7 7 & iR =t et e
& sifrrera oY R s §F &
gy Mifedmgwid 1 &
sy fy orq =k wer STER T FIN ,
39 srewr # gre Af @ ife A-
wWifes #fre ov i § o N Fomew
13 Jeargadw 4 Ny frat som-
@ frFerers A= § 9
9% fip sy dfireft off o @ Wy et
& &1 7wy Fooeew 9w g
R A g mawd § wafegw &
WY F7 Jrie graT § A1 ag AN
Y ATeRaT T 1 AT FT 6 qA,
g N A qur E@w A A AT
T I AT 9T AT FLIAT
g\ Traw af wifz A @ qFa
N3 T A g, TY S A §dr AR
A ARG EAK TRY & G 9T
N PR et g R v 7
dft woarf R F® WX IER N
I wETaT § IR A gwR qwe
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ot werwTaYen)

W ITN & WINTC T Tg oy wwn g
fie a8 @t o gt &f W af R
agi ¥ 39 aY ag Fowet § fiv ow gwe
H Yoo waawdmrak g€ ¢, wfw
i o] 9T I R TR A
glear s wed & g, o wite,
&7 % g YT /AT 9T qW T W IR
% arx A fooree frwenr ag ag w1 f
QF Q8T § woo AF WX oo A7 &x1
g1 | T o< g wg fear o § fe
RZ T @ o, Reo AT o AX AW
& Qar vt o e € K& wfvw aff
it 79T §1gq 7 wgT Give to dog
a bad name and kill him. zg ¥hr
wgf & wrd-ure safirr St & off derame
W s A e ag d fe
I g T W gfawd s sl
1w I daR A aadl
RN e e g feasrawy ®
i, I v ag dax &
qt &, A STy qAw 9T g ferar §
W 7 §f gedy apfond g o ot §
wror g ag wg 2a § fie agl e wifs
dur Y & wht wwaT § 1 /fw w0
it ek gredfole fmar £
W R rfoe v¢ W e,
Iy aog fior g §, O o dfe-
frdefr g, e &y g, v fawrd , wx
& g gfawd W I T A
& oY w9 oy #9 oy o § e ed-a?
aqr sfes et § dqa g
T e ) IR CEH IR
¥ gfawnd wamr W W Aifer wgor W
vy oY g sy fadel & qg T aveen
ATAT | TR G T AT TR ® AWy
fir ark @he I Q) AT A, "W
e eREw ) ar A ¢, WR-ae Tt
o ar v i, ufk glawd s v a3

wor sy e fy Ry &Y O
TR T AT 4T W7 wed ® |
Iy wg far omar & fs e oY
o) or ey a1 ¥ i whe gl
0% & & o ot gl &1 e
5 v AT AP R YT @ Ay
2w wh Wi ferd ey ok e Y
ywawTd

e By oft T g g o wg
@ @ fir awy qx 9t qff frear &,
fieam AW el T A taw §,
Ty o @l avd § wouy O ff
w iy and § W W o A e
syeyT G R 1w aw aTe gar
NrF W ar AT IR wgavd § e
|t wTw Y wreh &, &2 fewr wifvs
i e ) wag ® Y
o qr o AR frac d S wff @
W gg wrE ooy Ay &1 & W
wreely ag & 3T v o § SR sy
T & | W T T A Ay wwhnd,
I W gwfwd, g AR o ag 6}
¥ 5@ a@ ¢, ATy awnfed
®e e (T9g aK) * anfed
a1 dgw TR (FAT W) W
dfvr wufaqy ag & fis Sy
fimft ot ooy o fafadir (gfan)
TR Y1 W ITHY g T oY Rfafady
AT fraw & o &
o N ary feafa § ag 7 By ot
ol feufs Wt o= et | Ty
waTart s fordee s QG
T A W A oAy Aff & @ &
I Wt ® v o o E A
- doEr My
W § WA W g
o A 1 I ard s
W ot D €, ag @ aw g
fre smom 1 @ e i

Aea
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et Y € & a1 g oY @ e«
& ¢ ww = Wt W g Y
forwefy 8, fomr ff Frerr & Y@ oY
DR o g e Ay O gy
I qE e §, IEH A @ S agy
wofy g &t #T AW WA
oY agr g § | gl aTE gt Wt oY
qw wifx ¥y fifod | AT WA A
Fdrfrepfrdmdarafrda g
A Ig ) w=h PR ) W
o€ e & fis g o | de oY
w7 greva & S At ¥ Wy gea @
i gt wamafe wERg & @ wA
I e frwar § aUAR W Iee
e wa ¥ fw g3y 9 d=t
W 2w F gqu ® fog wav fwar 31
T g 4% ¥ o ¢ fv A o dgat
Aot golcagwg o Wyt &
it T gy wgtwemmar g 1 W &g
# 7 ot w=g 39 faad § st 7wy
o et § aw W aoeE
fir #§ gl O vy @Y wwelt § WK
R of wour IR Wi @ W
ot gwan €1 & wwar g e R
S T W @ W & wfge @
WMy i aE W X
R agad N e Feaamromr e
W TR 7 @A awfadt
(vgraar) ® wv & ? fegr, goe
¥4 o3 519w agl fadwi @ sm
forar st oI wiw Wk #® farg

Wy wCur § ) d v § e ag
ATIHT AT FT &Y 3w § /e o
ot ¢ fr i W wd W il
ot & 1wy wiwwr § fr o e
a o o & v agw s & W
&v wgw v W O § W R R
o qui v Afier & wre @ qeET g
g v wn g v w9 Al
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woeTe w7 w1y gy wfyg ? wgt dw
# wwre qyar § aut @ fag soMTONY
W ¢ fx wgtor T T H e
oot qwdilr g ax awfe®t iy
¥ wrren § e Qar won 3w & it g
@ GO @ AT ® I A
gt wofy § dfer & o g B
a3 Qur At §y wif v fay fin agt
9T W &7 W3 A2 7Ry g Wt Tl
¥t anfe Gar wver fY o w1 &
X&F T2 Agl wean fs ol woft 4t
TR o FAr A A www
9 A AT GTHTL F7 37 a1 § ML A&
fisst ot aafe wr ot TRATE, A
A gl Ao g dfier § g g
g5 & wow v wft g v
o W M g oW et 67 I o
od 6 wff T € 3y vz g
g€ fraet fis aong & srror oY PR
& araw Wi g oy ) s ¢
IaF frw srereqr it | wW ® swE
# T F FTRR A A wiwy el
fied oy & e g wrewT daT g ) W
gRTC o U 7w fag g @ T WIT
worE @ @ 4 fr oA @ o e
(Fa=r®) & wrereay vy WYX T G
qge & Fvar A wiK I\ T
T FLIN A WY JNQTEA 0§ AT |
g e g f® s eveve FN o
&7 § I ] TR A T 0 e
# O e @ ey A v 6
fera gardy @y ag 4t fis g T A
TET T AR 2, GVAT B Ay T A &
W @ &W gt o W &, Ag qW
o & far o IR 3R & o S
wryadr sarar ww oy v formredt afeq
X wv gaw ifag fe gen s
Arewr goiT 1 ag 7wy § I g
SR W 7y I g e
stewer Tgr § (O JHwT 61 I



¥983  Demand: for Grants

[ gwgrrarem)

twr gl § av oA v Br g
ol A ady § fr pr ST Ay A s
wH FT 93 wtwdr #1 fgea @y
& A Y AT A § W Ferw

an &

a7 & B me ewe ag

# 9T nz oftgwax & fafex
o smzd=agmast e
afrr snfe & 3, o fadew wemr fir
ST T [ g0 o o 49 57 fgerw
W RN e Gar 2T rwtizE N
WE, "WWkar ) fraromwd
WX AT wHET AN T 97 gEA
e @ g fa wdr ) afrw womw 1=
TR FY FATD A @ A7 dAA
g F W A 9 E av i
qMT AN A faam seren w7 AT
WiE T F A qEa adfon few
a1eT A & | Y e & W § -
friwr a1 ot siowy 7ew & 37 aw
W9 Ag I THA SR T O
i’fﬁ | TERT T €T AT HIE AT
a3 |

WY Uy ¥y a%F § T @ waaden
N WA (emraAn) § ev H9
o T F g X gvd £ 9§
T TR 7 wear B oZz maaaen
WA & 6 oz ofr S § f oy
v ¥ g3 FfafrsEm e W
WA § G2 A @A (FEdd)
g T afeg ) G { oo
T %o Trear g v oe A faw
fafred o v weHFa (amamw
WEROT) AT § A AW W w5
R w0 Al frwwa w9 qER
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N ot wvmr wwd Wi o Rear §
Sod T # wieT £ war foet frean g

¥ qox wft wgT § frdew AT
Twer § fe W< 9 19 AT X e
T gTET agTT ATEQ § A I MaA¥
A 3 A o A qeee e
T e ¥ e s gardt mE WK
™ w5 A qewE Q@ dt Nl
St T T F o gf W
Ry g g
W w7 T AR A AT faam
B oo gt o @ e wTE
Ty 5o o7 TR 1 & off wardr ¥
Taa g fr s aw ded ife A Q@
T F Ay Y | FIR T AT g
& gdFr 17 27 ) foafr & Ta@ g
% arvwe fag gy m 1 dwet wife
T g% fovmr Y qe o< Aw e
B g% et ¥ §4u T AT
Fran fzq §wm 1 & e g fr s@R
Ty A N 2@ fr frr) 7 @
1 & wvq i faq fo fas w=r
T A gt g E X A9 AR
Moy 92 firer 9w | g 7 fpen va fe
81z g2 fawar 3 foq oy 7 9w fr
T {37 5717 $7 747 §C 0 § W
Tyfaq oz o fear o fr el &
4y AdT )y AEX w0 o A
Ty Fa s g fivegn a8 WA 92
Frrrefea w37 | 0T ew Wy
g fr a1 R 1 .70 e o Sfee
Ty qrar & =Y farerd ) AV AT T
T @ wifeq Wi wwa fag
TyrgisEa 41 gwd &1 A1fgq
Feart & fog 2z o i st
fr .w d W e aw fw
T g aqitey ®t § wee @
Thrar 7 faw 4% e e e
oyt &)
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ozt aw W W wpfer o &
dg €T WY T AATI AR
W T wey § Ok IR § a9 O
wrgn fr g ff § womn e feed
qre g freare & s e W@
IUY ag o1 ¥ Forer STt | W WO E
9re wwd Wz § fr 4w 3w W
farer: feareft TR &Y | Ry g e
§F quen o S0 w17 feg o W)
WY 37 & ag W w5 § fr owIr B
TEAT TAT TET FAT § WIT AR A IAET
TR F Y &3 § AT gl ® X
IE I 97 YATRI AT ATES g AT
WY I /I ) F G4 § | gHAY FAA
ST 79 &< A7 ¥ & 7O 7 w0
& 7 ag e e fR oawaa o
wEA § I 9w AR ¥ wwe g1 W@
2 fie i o g B 1 A W
IJATER FAT qF AwAT § T gW X4
TG § TIFAT  FI AT 977
ffeeww  (saragfw)  gfesnr wu-
AT WY FA B oS § TG T o

st o ®wo ¥wf (fiars) waafa
giga, 39 A AYT 4f g3y F
HATA & AFa § AY g W9 dre
T wag< fGur § 7% fag § wiger
qET g1 WM, 9 O Aewa-
qu tagg § 7 g% ww 7 fead
r weear 7 ao7 fawrdr ¥ T@ q@a
& WAITT HWAT & | GHIT o7 AWHT
& 3HMrH, e Ay ® o7 o foas
fear 1 9% 350 &7 grem A9 oft Sl
2t ¢ fx agr a2 fom a8« F #fq
YT §, F&T FT IR [T HETT ST
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W AT € I T g, € AL
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o At { qg fida wAr wem g
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[t To %o aal)
& §1 o ghrat & o ¥y &
TG TG AT 3T AT N QoG § 99 9T
et firar wmg Y 7 e fiv v sl
TR TR T T6F §1 GO &
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W gm fafae agw A wfve
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AT WAL AR §1 AR
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wrx WA T &1 ww A gd ug
aw g f& g faqar s@mEm
WL Y g v YIAAT R
& W & faq v firar amy o

ur 7R fr T v § e Tome
IqEE WX ITAT OF ATH §
AR Fear® (AsfrarT) WX gul faas
qQF THI W @R W A fam
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&Y §C A & ) T, A I 7T ;-
w1 qf v e qoarwr wa &)
TH AT AT A @O T -
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T T I ¥ qF T
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T g fe ww aww s R

# U gEdr YA HRAT g
X W KT PFA QWA § At
W AT @< fear ovar €1 e
v ¥ gFR &g &Y o § 7
w0 F 18 1 7Ed F o o
szt § o WY Aol Rl & 91
foret & qre v A mrr | S e
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§ &Y aw ¥ g qy waw 9o fe garQr
St T IR AT W NETC ¥ W
fr o g S w2 I W e
4 g Wit o et & o Wl
F @ A ad aft W wwr )

Shri Goray: Looking to our gxpe-
rience during the past decade, it will
not be an exaggeration to say that
this food problem 1s gomng to be the
Achiiles heel of our national economy.
It seems that on this single problem,
minister after minister has come to
grief, except the late Shr1 Rafli Ahmed
Kidwai, I can only wish that the
present occupant of that very respon-
sible position proves successful.

The basic 1dea of all planning is
that we plan i1n order to secure our-
selves agamnst any surprises But it
seems that we have not succeeded so
far Every year, when we discuss the
food problem, it scems that something
goes wrong and we have to plan anew
We have been spending for the last
ten ycars and if we add the sums
that we have spent over import of
foodstuffs from outside, we come to
the total of Rs 1,173 crores. That
means, we had to give away nearly
half the sum we spent over the first
Plan, for the purchase of foodgramns.
This 1s a very vast and complex pro-
blem and unless we try to tackle it
in all its total ty, I do not think that
a solution of this problem can be
arrived at This problem, for instance,
ranges m my opmon from education
to the production of fertihisers, from
so1l conservation to price control and
from ceiling on land to family plan-
ning

I want to point out to this House
that nearly ten years back, when Shri
Radhakrishnan presided over the
University Commission, he had point-
ed out that we will have to follow -
Denmark and prepare the country-
side by opening scores of schools, so
that the mind of the peasant can be
reoriented. So many people have
pointed out that in Denmark. co-
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eoperative tarming has succeeded, but I
will recommend to them the pages in
the University Commission Report
where the Commussion has pointed out
that the prosperity of the peasant :n
Oenmark depends on the reorienta-
tion that has been brought about in
his outloock through the medium of
education, by the Folk High schools

As regards soil conservation also, 1
will only quote a sentence by Aldus
Huxley in which he has said that the
present world 1s suffering from two
crises, one 18 the politaical crisis and
the other crisis 1s that of so1l erosion
I do not know what we are doing to
prevent this soil erosion I was sur-
prised when I listened to the debate
in the House and found that those
people who participated 1n 1t did not
refer to the stupendous guestion or
the problem of our ever increasing
population When I did a little anth-
metic, I found that every second n
India four new mouths are coming
into existence If we continue to
grow at this rate, I do not know how,
whoever the Minister may be, we can
solve this problem Every year 50
lakhs of new mouths come into exis-
tence and by the time the second Five
Year Plan will be completed, more
than 2,50,00,000 people will have been
added Where will you find the food
for all these people”

An Hon. Member: There 1s the
minus side

Shri Goray: There 1s no minus
side to that Therefore, I would like
to point out that this 15 a vast and
complex problem and unless the
other ministries—the Health Ministry,
Production Ministry, Education Min-
1stry, Railway Mmistry and Irmgation
and Power Ministry—sit together and
compile a sort of overall plan for
increasing food production, I do not
see how we can arrive at a successful
solution

The great dificulty that I was able
to find out in this regard was that
there was & sort of complacency,

which was very fatal. There were
two good monsoons and we came to
the conclusion that India had not only
enough food, but had more than
enough and the Minister began talk-
g in terms of India’s ability to
export some This fatal complacency
has found expression in the new Five
Year Plan, where you find that
whereas we spent nearly 15 per cent
of the first Plan amount on agricul-
ture, we are now spending only 118
per cent On irmgation and power,
whereas we spent 28 per cent in the
first Plan, we are going to spend only
19 8 per cent We have reduced
these outlays because we have
been deluding ourselves that the food
problem has been solved already
Now, all this 1llusion has come down
crashing and we have discovered all
of a sudden that we are short of food.

14 hrs.

I wonder whether the Food Minis-
terisnot bemng deluded by the figures
that are sent up to hm When I con-
sulted this httle brochure, for which
I am very grateful to the Ministry,
Indian Agriculture m Brief, I found
very interesting figures Under addi-
tional yield obtained per acre by the
Japanese method of paddy cultivation,
the figures are such that anybody
would suspect the veracity of these
figures In Assam, 1t is shown, that
m 1954-55 the yeld per acre was
34 6 maunds In the next year, the
yield by the same method comes down
to 1733 maunds In Bihar, the
Japanese method gave 6 67 maunds in
1954-55 and the next year, 1t gave only
18 maunds per acre I think these
figures ought to be checked Because,
there cannot be a sudden fall and a
sudden rise mn the yield given by the
Japanese method It cannot be two
times or three times less or more in
the same place by the same method.
In other provinces you will find that
there 1s some sort of a stability, 10
maunds to 9 40 maunds, etc Here,
you find a rise from 6 to 18 and a
fall from 20 to 10 That vanation is
suspect. Therefore, I am not sur-
prised when I find the Food Minister,
six months back and even today,
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talking in terms of phenomenal out-
put so far as rice and wheat are con-
cerned and yet facing a situation
where there is scarcity of food. There
is something wrong in the estimates
that are being submitted to the Min-
istry,

But, even if we accept the figures
as they are, we can be very sure that
during the next five years, there is
no possibility of the prices of food-
grains coming down. Because, as 1
pointed out, there will be millions of
additional mouths to feed. The other
thing that we have to reckon with is
that according to our plan, we are
going to pump into the national eco-
nomy nearly Rs. 5,000 crores. What
will be the effect? Naturally, there
will be more people who will be
getting wages. Again, in this book,
Indian Agriculture In Brief, it is
pointed out that the overall expendi-
ture on foodstuffs throughout India is
nearly 63 per cent of the wages, It
is going to happen therefore that out
of the money that is going to
the labourers in the flelds and
factories, nearly 60 per cent is
going to be spent on primary needs
like cereals, sugar, pulses, grains, ete.,
so it is a safe venture to say that
food prices are not likely to come
down at all.

If we want to increase the produc-
tion of food, I think it should be very
obvious—that the main problem re-
solves itself into two major problems.
One is, how we utilise our land and
the other is, what do we do with our
water: that is irrigation. Here, I do
not feel competent to deal with the
problems as they present themselves
for the whole country. 1 can only
point out to what is happening in
my province, that is, Maharashtra. 1
am taking up this province not
because I am elected on the Sam-
yuktha Maharashtra ticket—it has
nothing to do with this—but because
it happens to be a chronically deficit
province, where the proportion of land
under irrigatien is not more than
B per cent. Every year, you have to
subsidise the Bombay State....
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Shri Heda (Nizamabad): What
about cash crops?

Shri Goray:. They have to go to
cash crops because it is more advan-
tageous as cash crops give you ready
money. I will come to that point
about cash crops later.

In Maharashtra, you will find that

- 80il erosion is proving to be a great

calamity. While it was argued, and
very convincingly argued by the com-
mittee over which a very distinguish-
ed economist of the stature of
Dr. Gadgil presided that during the
First Plan nearly 50 lakhs of acres
should be undertalgen for contour
bunding, we find that the First Plan
gave us only 13} lakh acres. For the
Second Plan, we find that the target
is fixed at 74 lakh acres. Instead of
50 lakh acres, the two Plans put to-
gether are not going to give more
than 2 million acres of contour bund-
ing. Where you do not want to give
more irrigation facilities, where you
are not going to take up contour
bunding work, how do you expect
the agriculturists to produce more
grains? It is impossible and I sus-
pect, the same thing has happened
throughout the country. That is why
our Finance Minister, in one of his
speeches complained that in spite of
the fact that we have completed the
Hirakud dam and Kakrapara dam,
instead of irrigating 6 million acres
as we thought, we would, we are only
irrigating 4 million acres. Why has
it happened? Because, the peasant
there is not ready to utilise the water.
It takes time to convince the peasant
that the water that is available should
be utilised. In Maharashtra where
this irrigation has been there for a
long time, where the peasant is de-
manding irrigation facilities, you do
not give irrigation facilities. There-
fore, you find that instead of reaching
the target of 6 million acres, you are °
lagging behind by 2 million acres
You are building dams where dams
are not demanded by the people. In.
stead of that, if you build dams
where the people demand them,
where the people are ready to utilise
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that. Therefore, I would say, when-
ever you are planning dams and
canals, do it scientifically, Let them
be built where the people are de-
manding them, where the people are
ready to use the water, where the
people know what cultivation under
irrigation is. I would say, in the next
Five Year Pian, if it is possible, allo-
cation should be made in such a way
that these irrigation facilities are
given where they are most needed.

What is the remedy? I would sug-
gest a few, say, half a dozen remedies.
One thing is, you must give to the
agriculturist a sort of price stability.
And that brings me to the point of
pirce variations so far as foodgrains
are concerned,

It has been pointed out in a report
published by the Bombay Govern-
ment that the variation in prices in
Bombay State in the year 1954-56
was to the tune of 12‘7 per cent for
rice, 15'3 per cent for wheat, 434 per
cent for jawar and 36:5 per cent for
bajra. Having pointed this out,
Shri Shirname, who is a very high
placed agricultural officer there, says
that the agriculturists were ‘dis-
couraged to some extent due to consi-
derable fall in the prices of food-
grains and switched on the growing
more non-food, that is money crops.”
I you want to have foodgrains, you
must assure the peasant that he will
be given some sort of a fixed price.
1 think it should not be difficult for
the Government to assure the peasant
like that as we are sure that during
the next flve years because of our
Second Plan and because of the
Rs. 5,000 crores which we are going
to put in, the prices will be almost
always on the increase. Therefore, if
we assure the peasant who is grow-
ing foodgrains that he will get a cer-
tain fixed price for his produce, I
think he will not switch over from
foodgrains to money crops.

Regarding soil conservation and
other things, I will not now go into
details. There should be credit faci-
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lities too. What has happened is that
there have been Acts against money-
lending, but when a peasant does not
find it possible to get money from
moneylenders, where should’ he go?
The facilities that are provided by
the Government are very inadequate
and therefore you find that he has to
find out a moneylender, a money~
lender who is ready to work without
the assistance of the law or against
the law, who therefore charges more
interest, and that is how the peasant
comes to suffer. Therefore, you' will
have to provide him with credit faci-
lities.

Mr. Chairman: The hon. Member
has to conclude now.

Shri Goray: Just two minutes.

This is more so because you will
find that even the prive of the
manure you are providing in the
shape of fertiliser has increased. I
would like to point out again from
this brochure that superphosphates
have gone up from 66'5 to 133 points
during the period 1952-56 and ammo-
nium sulphate from 418 to 738 points.
This is the price level of essential
manures and you want the cuiltivator
to use these manures. Either you will
have to provide him with cheap

manure or with adequate credit
facilities.

As regards the co-operative farm-
ing, I would like to say that I do not
entirely agree with what Shri Masani
said. I am veady to admit that with
all the details befbre us, we need not
rush in where angels fear to tread.
We need not copy or ape what they
have done in Russia or in China, but
so far as co-operative methods are
concerned, I think there are quite a
few instances where co-operative
farming societies have given better
yields than what the peasant proprie-
tor gives on the average. Therefore,
I would like to point out that we need
not force the peasant into co-opera-
tives.

Mr. Chairman: 1 am sorry I have
to interrupt. The hon. Member has
to conclude now
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Shri Genay:
sentence.

We need not force the peasant into
co-operatives, but if the peasant is
willing and ready to merge all his
plans or efforts and his resources we
should welcome it. Nobody has so
far pointed out what Vinobaji is
doing. I think he is creating a men-
tality where all the villagers are being
trained to look upon all the land n
the willage as belonging to the village
and not to them, individually. There-
fore, if we could encourage such
efforts, it may go a long way in solv-
ing this food , problem which has
become a sort of nightmare to all of
us.

Mr. Chairman: Shr1 Thakore

Shri B. 8. Murthy: Nobody has so
far spoken about the agricultural
labourer. He 1s not an insignificant
figure in this industry I think he
also must have a voice to be heard
here.

An Hon. Member: Where 1s the
‘We’ 1n the House?

Shri B. S. MFurthy: 1
them

Mr. Chairman: The hon Member
can speak for himself I do not hear
what he 1s saymg Does he say: “We
should be allowed to speak”® Who 1s
this “we"?

Shri B. 8. Murthy: I do not catch
you

Mr. Chairman: P understood the
hon. Member to say: ‘“We should be
allowed to participate”. Is that so?

Shrl B. S. Murthy: I am advancing
a plea

Mr. Chairman: There are so many
other hon. Members who also got up
I have called Shr1 Thakore.

1 am finishing in one

represent

Shri M. B. Thakore (Patan): I re-
present the agriculturists of North
Gujarat The agriculturists in North
Gujarat are very poor people and the
whole area is undeveloped. I have
little time at my disposal and so I
shall confine myself only to the griev-

ances of the peasants of North
Gujarat. I can speak volumes on agri-
culture, but as I said, I have no time.
If I am given some time I can ex-
plain the poverty and the conditions
prevailing in North Gujarat.

Furstly 1 will deal with firing on
agriculturists. First, this unwanted
and uninvited firing was made
at Chitrodipura on poor farmers.
It was really undemocratic, um-
lawful and unjustified. The second
firng was made at Hazipura. Thsat
was also unwanted, and in both
these firings four poor agriculturists
were killed for nothing under the
Government of our reputed Shri
Morarjy Desai. It has nothing to do
with Maha Gujarat movement or any
other movement, that I will say.

Secondly, I will deal wath educa-
tion There 1s very little education
in North Gujarat as far as Banas-
kantha, Sabarkantha and Mehsana
Dastricts are concerned

Shri Dasappa: May 1 rise on a point
of order?” How 1s 1t relevant to the
demands under consideration?

Mr. Chairman: He wants they
should be given education, agricul-
tural education

Shri M. B. Thakore: There 1S very
httle education among the agricul-
turists there and 1t affects production
very much There 1s no encourage-
ment given by the Government. 1
thank the former Rulers who provid-
ed primary education free. Now we
have to pay fees for the fifth and
sixth standards 1n the primary
Gujarat:1 schools, and there are many
backward classes which have not
been included under this new list.

Now, they do not get any facilities.
The result is that, as far ag education
1s concerned, many of the poor agri-’
culturists cannot make any advance.

Then, I come to the disparity in
prices between agricultural products
and other commodities. Formerly,
an agriculturist could get his dhoti for
one maund of jowar or bajra. But
now he has to sell one maund and
30 seers to get his dhoti. That shows
that the disparity in prices is much
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more w North Guyarat than any-
where else. I shall give you one i0-
teresting example Last year, an
agriculturist sold his bafra or jowar
for Rs. 3 per maund in Banaskantha
and Mehsana districts But at the
time of sowing the seeds this year he
had to pay Rs 12 per maund to get
the seeds; even at that price, the
seeds were not available And cheap
shops had not been provided for this
benefit by Government, as far as I
am aware

My next pomnt s n regard to the
private marketing yards Actually,
the agriculturists are looted in the
private marketing yards, because
when the agriculturist deposits his
products in the marketing yards, the
shopkeepers behave towards the
agriculturists as 1f those products
were their own  Moreover, the
shopkeeper employs his own men to
weigh those products Further, the
shopkeepers themselves decide the
prices at which they will be pur-
chased and sold Further, they
deduct ada, dalala (brokerage) and
tola: ete and only the &t of the
sale price goes to the agriculturst
I request the Minister to do some-
thing regarding these private market-
g yards and to provide some State-
owned marketing yards to these agn-
culturists, so that the latter may not
be deprived of their legiimate dues

So far as Government assistance 1s
concerned, I can say that mn the dis-
tricts 1n North Gujarat, there 1s very
lttle assistance from Government
Only about 4 per cent of the total
sum invested by the agnculturists is
given to them, and about 60 per cent
of the invested money is lent by the
moneylenders, whether lcensed or
unhicensed I have seen personally
how m the remote villages of Banas-
kantha and Mehsana districts and m
Radhanpur area and other areas, the
moneylenders take exorbitant mter-
ests They take an interest of one
anna or two annas for a rupee, every
month That is the assistance that 1s
available to the agnculturists In
other words, the agriculturists are
not looked after properly, so far as
their needs are concerned
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Further, in DBenaskantha and
Mehsana districts in the remote wil-
lages, there are no Government hos-
pitals Health of the Agriculturists
18 deteriorating As far as I
know, there are some private hospi-
tals :n Umbr1 and Sheor:, the remote
villages m Banaskantha and Mebsana
districts, in Radhanpur and other
areas, and I behieve 1n Radhanpur,
there 1s a Government hospital.
Owing to these inadequate medical
facilities, the agrculturists cannot get
proper medical assistance also

I now come to landless agricul-
tunists I know that there are many
agricultunists who do not own any
land at all I have made several re-
presentations myself, and there have
also been delegations to wait on the
Minister, but there 15 no reply at all,
and 1if there 1s a reply also, I would
say, it 1s just nothmg 1 know of
one village by name Chitrodipura and
another by name Kodah in Mehsana
district where agriculturists have no
land at all 1 have suggested to the
collector and the mamletdar to do
something for these poor agncul-
tunists but they have not done any-
thing up till now I would request
the Minister to do something 1n these
matters also

It 18 extraordinary that some gram
panchayats have resolved and put
the fertile land owned by some com-
munities m the category of grazing
lands for grazing cattle I would
request the Minister to look into this
matter, and see that at least this
fallow land 1s available to these poor
agriculturists

We welcome jagirdari abolhition
Acts But as far as I can see, there lie
some fallacies in this Under these
Acts, the zamindars and jagirdars
who owned land previously have now
no land to cultivate for themselves
Ghakhed zamin for self-cultivation is
not provided for them I have made
representations and also wrnitten
letters on this matter, but there 13 no
reply from Government

There 1s one other thing that I
would like to mention in this connec-
tion Some of the agriculturists de-
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posited some money with the former
State of Palanpur, but that money
s not coming back to them. The argu-
ment in regard to this is made in a
very different manner gltogether
now; it is said that this money should
be used for some public institutions.
But even that is not being done. On
the contrary, exorbitant revenue is
%eing collected in Banaskantha and
other places. Formerly, the revenue
was not fixed, but now it has been
fixed, and it is now nearly three or
four times the original revenue that
had been fixed for similar type of
land. In spite of repeated representa-
tions, nobody seems to listen to them.

The agricultur'lstl in North Guja-
rat are also burdened with all kinds
of laws. There are so many laws that
they are very much confused.

The Minister of Co-operation (Dr.
P. S. Deshmukh): Even lawyers are
confused.

Shri M. B. Thakore: They do not
appreciate even the prohibition laws;
the result is that even the prohibition
laws have failed. It is to be regretted
that people addicted to drink in the
remote villages now drink more than
they did before; the opium-eaters
also are resorting to some other
means and get what they want. So,
1 would say that prohibition has total-
ly failed there.

It is extraordinary that punitive
tax has been imposed on villages
Sunsar, Chhabliya, Dabhi and Dungra-
sona. That is highly undemocratic.
The whole village has been fined as
it were, and it is ridiculous to impose
fines on these villages for offences
committed by others. Still, the amounts
are being collected, and nothing
seems to have been done. I will deal
with the restrictions of arms licence.
The poor agriculturists have to stay
on in the fields days and nights to
protect their crops, but they are not
allowed to carry even simple guns
with them, with the result that they
cannot do anything. I therefore re-
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quest that these restrictions in regard
to the giving of such licences may
be removed.

1 wish to say that opium is used
for medical purposes also. It is useful
to small babies and children when
there is some stomach trouble, In
Gujerati we call it chumk or ankari
But that is not allowed. So many a
time the babies and children die for
want of this facility.

Then, the Bombay Agricultural
Debtors Relie? Act and the Bombay
Tepancy Act are also not appreciated
by the peasants, because the money-
lenders or the landlords do not give
them any facilities. They do not give
anything to them. 1t a landlord wants
something to be done, the agricultu-
rists have to do it because they are
under him and the landlord will not
give them land to cultivate. And the
Bombay Tenancy Act has deprived the
agriculturist of the land. All laws of
the ex-Baroda State have been abo-
lisbed, but there is one extraordinary
law Gram Naupar Niyam which has
not been abolished up till now, and
the Chankiyats are under it very
much dependent upon the Govern-

Mr. Chairman: The hon. Member's
time is up.
shri M. B. Thakore: Two minutes.

Mr. Chairman: The hon. Member
has taken two minutes already. And
he is talking on local laws which are
hardly relevant here.

shri M. B. Thakore: These chanki-
vats are also agriculturists. These
agriculturists are paid only Rs. 3 per
month as a salary and much more
work is extracted from them. They
have sometimes to work for eight
hours in a day. The former State pro-
vided some land to them. That land
has up till now been with the Govern-
ment, but up till now nothing has
been done with the land. I request the
Hon. Minister to do something regard-
ing this Government land.

Ch. Ranbir Singh: Mr, Chairman, 1
will start by offering my warm com-
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to Shri Ajit Prasad Jain,
Dr. P. 8, Deshmukh and Shri M. V.
Krishnappa.

Shri D. C. Sharma
You are a true Punjabi!

Ch. Ranbir Singh: Every one in this
country considers that the success of
the Second Five Year Plan is abso-
lutely necessary for putting the
country on a sound footing. And for
the success of the Second Five Year
Plan the fulfilment of the targets of
additional agricultural production is
absolutely necessary.

(Gurdaspur):

I would like ta analyse what are
the things which ‘afe necessary for
achieving additional targets. If I am
to analyse the agricultural history of
this country right from 1947 onwaris
to this day, I would submit that if
you take the history of any agricultu-
ral commodity it will be a sad com-
mentary. The farmers of this country
have produced sufficient wheat, but
they were not offered guaranteed
prices. The famers produced sufficient
quantity of sugarcane, but they were
not encouraged. The farmers produc-
ed sufficient quantity of oilseeds and
other commodities, but they were dis-
couraged. In spite of the vast propa-
ganda for Grow More Food, actually
they have all along been discouraged.
I remember the days of 1954 when in
this country the farmers produced
Wheat, rice, jowar and bajra in abun-
dance. They were running with their
produce from one end to the other
end of this country. They wanted
that the Government should purchase
and give price support, but the far-
mers were told that “this is next to
impossible for this Government; no
Government can give price support”.
I remember the good days when we
represented to our Minister in regard
to wheat and they agreed in the
beginning, but as regards rice we
were told that it was next to im-
possible.

Shri A. P. Jain: We gave price
support,

Ch. Ranbir Singh: But later on
they agreed. I would only like to sub-
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mit that if you curb the incentive it
will go with the passage of time,
According to my view I shall tell you
why it has happened. My submission
is that unfortunately two contradic-
tory economic interests are united in
the Food and Agriculture Ministry.
While the interest of the Food Min=
istry is to obtain food at as low a
price as possible, the interest of the
Ministry of Agriculture is to grow as
much as possible at any cost.

Shri A. P. Jain: Both are reason-
able.

Ch. Ranbir Singh: But both the
Ministries are united in one Ministry,
and. that is the crux of the problem.
That is the reason why although the
farmers of the country produced as
much wheat as was necessary—in fact
we were told that it would rather be
surplus—, although they produced
as much sugarcane as was necessary,
as much oilseeds as were necessary
and as much jute as was necessary
with even a surplus, the policy of
the Ministry could not be organised
in a manner as to give any incentive
to the growers.

I would not like to take much of
the time of the House, but I can
prove it with statistics. You may
take any commodity just after the
year when the farmers produced in
abudance, and you will find that
when they were not given proper en-
couragement, in the next year the
production went down.

14.40 hrs,
[MRr. DEPUTY-SPEARER in the Chair]

As I have stated, we may not be
given any extra financial aid in spite
of the fact that—not the farmers, not
the organisation of any farmers—but
the experts of this country recom-
mended that Rs. 116 crores addition-
al allotment is needed for extra pro-
duction. But I do not know for what
reasons the Planning Commission of
this country turned down that recom-
mendation. On the other hand, the
Planning Commission of this country
can spare Rs. 25 crores in the inter-
ests of consumeys. I do not knew. The
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Planning Commssion and even the
Ministry can find that Rs. 25 crores
subsidy We did not want any sub-
sidy We wanted to get additional
money which we are to pay atter
some time with imterest That finan-
ciual help was not given to the farmers
I would like to understand, is this
the incentive which the Ministry
wanted to offer to the growers?

Shri D. C. Sharma: What should
they have done”

Ch. Ranbir Singh: A delegation
was sent to Chmma My friend, Shn
Bibhuti Mishra saild many things
about the delegation Just as he sad
sometimes they do not care to under-
stand the problem of the Indian far-
mers and they go to other countries
to understand their problems Proba-
bly, they may be required to handle
those problems Anyway, the report
produced by the Delegation, headed
by Shn M V Krnishnappa, I presume,
18 the best report which gives the
answer I must pay my compliments to
hm that this Delegation had actual-
ly shown the way to our country If
the country needs extra foodgrains,
then that i1s the only way which they
have suggested

People talk much about China
Everyone knows about the regimen-
tation mn China and Russia We do
not have that regimentation in India
In spite of that, in China, the Gov-
ernment paid advances of Rs 1,680
crores for the first Five Year Plan,
while 1n our first Five Year Plan we
were given from all sources only
Rs 758 crores I would like to read
the recommendation which 1s abso-
lutely necessary

“Provision of the necessary fin-
ance, fair agricultural price policy,
technical assistance, supplies of pro-
ducers goods like fertilizer etc in
accordance with approved plans for
production and, 1n some cases, con-
tracts for the purchase of production
at a predetermined price and supply
of requisites against the contracts, and
the principal means through which
the Chmese authorities are inducing

the Chinese farmers now
in producers co-operatives to con-
form to the national plan.”

With regard to co-operation I would
like to submit whatever views I hold.
I will submit that the Government of
India should not try to outdo the way
of China Even in China, the 6o~
operative societies were organised in
a particular way It 18 very strange
that in spite of the Rural Credit Sur-
vey Report, not more than 3 per cent
credit 1s supplied through co-opera-
tives

Shri A. P. Jain: Very old figure

Ch. Ranbir Singh: It may be a very
old figure But, I do

Mr. Deputy-Speaker: Old and new
have not so much difference

Ch. Ranbir Singh: Take the case
of sugar co-operatives Hundreds of
sugar factories in this country are
bemng run for the interest of private
individuals Every farmer mn this
country wants that these sugar fac-
tories should be owned by the agrie
culturists on a co-operative basis I
do not know the reason why our Go-
vernment say that they have offered
35 factories to be organised on a co-
operative basis I do not know why
there should be any delay for orga-
nising the existing sugar factories
this country on a co-operative basis
If our Government 18 very serious
about co-operatives, then, I would
like to submut that they should not
delay even by a day the acquiring of
these factories Not only that, 1f I am
to have my say, I would like ‘0 sub-
mit that the panacea for this
mdustry 15 that the marketing
should be orgamised on a co-operative
basis Why should there be a r.se?
Let us have a look at the flgures We
are being told that there is no rice

In 1952, rice was being sold ai
Rs 1756 per md The same was being
soldin 1853 at Rs 25per md Again, it
went down to 155 and in 1955 it went
down to 185, which was, I consider,
an uneconomic price Now, it has gone
up to only Rs 185 Still many people
say that the prices have gone up.
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They do not consider that 18 is less
than 25,

Same 13 the case with wheat. Wheat
was being sold in Bihar at Rs. 10.5
per md. Today, in 1058, it has gone
up to Rs. 16.37 although it went down
to 11.2. I do not think it may have
gone above Rs. 17 per md. 1n Bihar.

I am not able to understand the
economics of the middle classes of this
country. I am of the view that
the friends who work m the trade and
commerce of this country are res-
ponsible for all these troubles.

Shri A. P. Jain: They are not
friends.

Ch. Ranbir Singh: If marketing 1s
organised on a co-operative basis, I
suppose they may have some ground
to come forward to the farmer for
organising farms on a co-operative
basis. Unless that 1s done, I do not
see any moral justification for the
Government to go the farmers for

organising farms on a co-operatives
basis.

Mr. Deputy-Speaker: Shn Katt:

Shrimati Tarkeshwari Sinha
(Barh): Not a single lady Member
has been called, I do not know why.
Yesterday the Demand was taken up
and not a single lady Member has
been called so far

Mr. Deputy-Speaker: The presum-
ption 1s wrong absolutely.

Shrimati Tarkeshwarl Sinha: I have
been sitting in this House since early
morning and I have not seen any
lady Member being called. I do not
know how it 1s wrong. (Interruption)

Shri Thanu Pillai (Tirunelveh):
May 1 submit, Sir, that we from our
State also have something to say.
Our State 1s a deficit State. We should
be given time also The hon. Minister
18 to be called soon

Mr. Deputy-Speaker: My difficulty
is also the same. I am also looking
at the watch and it 1s running; I can-
not prevent it,

Shri Bishwanath Roy (Salempur):
U. P. having the largest number has
not had any speaker as yet.

Mr. Deputy-Speaker: All the Mem-
bers who have been called so far, are
they not from the States of the Union?

Shri Warler: I submit that time
may be extended because the most

affected State 15 Kerala and nobody
from Kerala has spoken.

Mr. Deputy-Speaker: Let us not
waste the time of the hon. Member
who has been ealled.

Shri D A, Katti (Ch:kodi): Sir,
the food problem

seems to
remamn  problem of problems
unless effective measures are
adopted towards the solution of

this problem. The Government is
making efforts to arrest the food
prices and to grow more food. But it
has not been possible to bring about
the desired effect. We are today con-
fronted with such a grave food situa-
tion that it has created anxiety in
everybody’s mind m this country. In
a country which depends upon agricul-
ture for everything,~—there is
no other remedy to relieve the food
situation—than to grow more food
The scheme to grow more food
15 1In existence ever since
1948 and 1n the year 1856-57 for a
similar scheme there was a provision
of 2562 crores With all these demands
the Governmernit has not been able to
achieve any satisfactory results or
solve the food problem There has
been no substantial increase in food
production. The situation is 1n fact
worsening. During the last eight
years, this scheme 18 working but the
level of productivity has not been
raised at all This can be clear from
the present food situation. There s
something basically wrong in the
attempts made by the Government to
relieve the tense food situation. In
these circustances, two things can be
done to solve this problem.

One to increase food produetion
would be by the adoption of modern
methods of cultivation and the other
1s by bringing under cultivation all
the waste land fit for cultivation.
Today our population is 36 crores.
There 18 a rampant growth and this
is the only growth that we are hav-
ing now. It is going up by geometri--
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-cal progression. At this rate, our
population will be double in a debate
or two and it will be difficult for us
to face the food problem. The time
may come when we will be required
to bring under cultivation every inch
«of wasteland.

I am aware of the efforts made in
-tus direction. The Central Tractor
«Organisation was engaged in this
work for the last eight years and it
was able fo bring under cultivation
only 15.2 lakhs of acies. The amount
©of money spent to bring this area
amder cultivation by the CTO cannot
#be imagined; I do not wish to think
-af that.

2,54 hrs.
fMr. Sezaxzr in the Chair]

'There are about eighty or ninety
million acres of cultivable waste land.
It this land is brought under cultiva-
tion, it will add to the food produc-
dion tremendously. In Bombay and
Mysore, rules have been made to
grant the waste land to the members
of the Scheduled Castes. If those
Jands are meant for grazing purposes,
then they could not be granted. The
:Scheduled Castes could not expect
+to get any land because the villagers
-unanimously object to the grant of
land to these people, whether they
«required the land for cattle or not
Thousands of applications have been
-rejected. Some lands were granted
in the beginning but no loans were
.given. These people having no
money, mortgaged their cooking
utensils and other things to raise
.money to bring these areas under
cultivation. But, because of the mis-
vchief played by some villagers,
the lands were withdrawn by the
authorities concerned even though
.there were standing crops. Cattle
were let off to graze them. People
1ost not only the land but their uten-
sils also. It is so when our Govern-
ment is spending crores on ‘grow
more food' and such campaigns.

There is sufficient land available.
~People are ready to cultivate them.
~They do not expect a single naya
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grave food situation in the coumtry.
There is no difficulty in distributing
lands to these people and our Gov~
ernment is seriously thinking of the
food problem in this country: But, it is
not inclined to do anything in
this matter. This is a very
fundamental question. Eighty or
ninety millions acres of waste
land should be broughy under
cultivation which will go a long way
to solve our food problem. Besides
the increase in food production, these
millions of ill-fated people will be
benefited to a great extent and they
will be enabled to live a human life
to some extent.

Therefore, I suggest that these lands
should be given to these people for
cultivation. Of course, there should
be some margin for grazing purposes.

We talk of socialism; it is a fashion
today to speak of socialism. Our
Prime Minister is very much enchang-
ed by this idea. How can there be
any socialism when millions are
hopelessly poor and no efforts are
made to enable them to fill their bel-
lies at least by the grant of these
wastelands. Nobody will be deprived
of his own land.

I am not talking of nationalisation
of land. I am talking of granting the
lands which are lying fallow. If such
lands are given to these people, it
will contribute to build up a socialist
State. So, I suggest that these lands
should be given to these people and
loans and grants should be given to
these people so as to help them re-
claim the land.

I find that loans and subsidies are
granted under ‘grow more food’
scheme not to the poor or needy
agriculturist. Persons who really

. deserve loans do not get them and

those who have got more lands get.
The richer and well-to-do people get
such loans. There is one more point
about this. If a person wants to !et
a Joan of Rs. 500, the applicant’ is
required to spend Rs. 100 on the
agricultural officer and other officers
concerned. Naturally, the poor peo-
ple cannot undergo such a costly pro-
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cess. Therefore, the benefit is not re-
ceived by persons who deserve it. The
people are educated through fims
and pamphlets to grow more food.
How can they grow more food by
merely seeing films and reading
pamphleta? 1 would, therefore, sug-
gest that thosé who really deserve
such loans should be given and those
who do not deserve any loans should
not be given any which will unneces-
sarily be wasted. It that is done,
perhaps, production of food will be
more and the food: problem will be
solved.

15 hrs.

Mr. Speaker: May I just have an
idea as to how many hon. Members
want to speak on these Demands?
The whole House? There are as
many as 283 Members. At the rate of
15 minutes for each Member it will
take six hours more. I have mno
objection. For the whole Budget 101
hours have been allotfed this year
as agamnst 86 hours last
year. For the debate on the
Demands relating to the Food and
Agriculture Ministry six hours have
been alloted. Nearly two hours were
taken yesterday and four hours and
some minutes were left for this day.
By four o'clock we will be finishing
that time. We have already exceeded
the time-schedule by four hours.
If we extend the debate on this till
5.30 today, we would have complet-
ed 54 hours more than the time-
schedule. Are hon. Members willing
to work on Saturday, the 8i1st
August?

Several Hon. Members: Ves.

Mr. Speaker: Any work allotted
earlier and not finished will be taken
over to 81st August. Then, the House
will sit till the end of the day today
and finish this work.

Shri Ranga: Till Six o'clock.

Mr. Speaker: I have no objection.
How long will the Minister take to
reply?

Shri A . P. Jain: 1 wanted 45
minutes. Now that you have extend-
ed the time I think more points will
be raised and I will require more time.

‘Demdoforarm. 6034

Mr, Speaker: I assume that we wild
sit till 6.15 today. We will close the
debate at 5.15 and call the Minigter
for reply. The Minister can start at
5.15 and, if he keeps the quorum, go:
on till 6.15. That means two more
hours have been allotted for this,
Hon. Members will just state the
points instead of arguing what ex-
actly they want. They may just
state the suggestions to be made so
far as food is concerned, so far as
agriculture is concerned. I will callk
the States one after the other. Every
State must have an opportunity.
Have any Members spoken frony
Madras? I find none. Then 1 will
call Shri Thanu Pillai. Other hom
Members may kindly wait till I have-
finished so far. Then 1 will come to
the second round.

An Hon. Member: No body from
Madhya Pradesh has spoken.

An Hon. Member: None from Uttar
Pradesh, Sir.

Mr. Speaker: If no State has beexr
represented, then who spoke, I do not
know.

Shri Thanu Pillai: Mr. Speaker,
Sir, the question of the hour is the-
food problem over which, because of
the prices having gone up, there is
a certain threatened strike demand-
ing increased pay. Hon. Members
were saying that the prices of food-
grains have not gone up very much:
and there is no need for any price
control or even an enquiry about the:
price structure. It is something ex~
tra-ordinary that in a House which is
responsible for all sections one as-
pect alone should be considered and!
not the others.

From the point of view of the
middle class people, from the con-
sumer’s point of view, from the point
of view of the people who are orga-
nised labourers and even people in
the agricultural sector, the agricultu-
rists might not have had much profit,
but out of the foodgrains somebody
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‘makes a profit and the consumer is
paying more price than is reasonable
or was being paid when things were
similar to these.

Two or three years ago the prices
were not much higher, When there
was a fall, there were cries for price
protection in very many States. There
we would like to know which is going
to be the base price, when people will
not shout for price protection, or
which will be the ceiling price when
the Government will step in and con-
trol the price. If we are to be left
at the mercy of the traders—they
may be hoarders or anybody-—we
will be nowhere. The people who are
wage-earners must have an under-
standing. What is the use of wages
unless they have got some relation
with the prices of commodities? From
my reading of price fluctuations
every now and then the prices of
every commodity increase when the
price of paddy or foodgrains increas-
es. Foodgrain is the currency of cur-
rencies and no currency can have any
stability without relation to the food
prices. Therefore, we must have an
understanding as to what will be the
reasonable prices.

Here, the terms agriculturist, ten-
ant, landlord, land-owner and others
are used rather in a loose way. One
is put for the other. If you go into the
different variations of land-owners
you will find that there are absentee
landlords, owner-tiller, lazy landlords.
the landless labourers and all types
of people. What is the economic
price? A man owning one acre of
land, if he has a family of six mem-
bers and wants all the money to be
got from this piece of land, might say
that he will produce only 800 pounds
per acre and those 900 pounds must
get all the money that he wants, Are
we going to pay that price? So, there
should be a basic understanding as
to what will be the economic holding,
what will be the maximum that til-
jer can get, and what will be the fair
price in the equation of the foodgrain
that is produced from that land,
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Have we got any such data? If Is
absolutely lacking.

We talk of price control. Whenever
I had to plead with the landlords to
give some concession to the tillers
they say that tillers are not spending
any money, they only put the labour,
the cost of production of a bag of
paddy is only Rs. 2 or 8 and, there-
fore, no concession need be given.
When we talk ¢f price fixation they
say that the cost per bag of paddy is
Rs. 15. Therefore, when it is a ques-
tion of price to be given to him f{t 1
Rs. 15 a bag and when it is a ques-
tion of some concession to be given
to the tillers the cost is only Rs. 8.
There is no honesty in the statement
of facts about the foodgrain prices.

There is so much talk about co-
operation and co-operative farming.
We, in our anxiety, are rushing into
some catchy phrases, which do not
solve the problem but are rather
creating a sort of new difficulty
hindering our progress. We have not
done anything about land ceiling. We
have been talking about co-operation
for a long time, we are not able to do
it. The other day the Minister for
Agriculture, Madras said that the
quantum of yield per acre has gone
down during the last two or three
years because of some uncertain con-
ditions born out of the land reforms
which are half done and not thorough-
ly done. In these uncertain conditions
you cannot expect anybody to put his
full efforts. The landlord is not wil-
ling to give the tiller any loans which
he was giving before. The tiller is
also not prepared to put his full
labour, because he is not sure whe-
ther he will be the owner, as has been
said somewhere, or he will be ejected
and thrown out tomorrow. So, these
unstable conditions contribute to a re-
duction in the yield per acre. There
should be something done about this
Who are the people who are involved
here? There are sgme who are having
half an acre, and they are also called
landlords. The landowners, or the
agriculturists, as they are sometimes
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called, of Kerala, are making repre-
sentations that Government will
have to give protection to them from
the tiller The tiller takes the land on
lease Previously the percentage of
sharing of crops was 25'75 and now
it is 60 40 in Madras State By intro-
duction of this rate the owners have
lost all their interest and they are
also non-cooperating They are co-
operators for getting licences and
permuts but for helpmng the puble
they are non-co-operating with the
tiller and the Government That is
our experience

Therefore, before we launch a new
programme of co-operation, we must
study the human nature, the mind of
people and thewrr normal feelings
When I asked the tillers whether they
would prefer a life interest or an en-
Jjoyment mterest on a five acre land
or a proprietary rigat on a half-acre
land, they preferred the half acre
land and not the enjoyment interest
on the five acre land What people
needed was to earn the benefit and
leave 1t to their children, and thexr
interest was not sumply to till the
so1l If the tiller 1s going to be the
owner of the soil what will happen
if he becomes weak or aged? If his
son 18 a graduate or officer, then,
will he nhent the land? What people
desire 1s not simple to earn and live
but want to save and allow wealth
for their children to mherit That 1s
the mentality we have developed We
are an individual minded people
rather than a corporate minded peo-
ple

Thore are three aspects to this
problem the land, the owner and the
tiller--some may be owner-tillers
There must be some principle that, to
own ihe land, they must earn the
land \Vhen you own it you must earn
something out of it By use of owner-
shup the owner-tiller might get
double the gquantity of what the
owner \ould get or the tiller would
get The cost of the remaming 25 per
cent of the yield would go to contri-
bute towards the cost of green
manure and fertilisers I would sub-
mit that we cannot trust either the

landlord or the tiller to reimburse the
land of this land fertility The ferti-
lity of land will be deplsted and
therefore, Government has got the
respongibility to see that land ferti-
lity 13 not depleted, and that it is
fafeguarded and rembursed We
should have to try some form of co-
operatives where the land share wall
be 25 per cent It should be taken on
co-operative lines and then they
will have the responsibility of giving
all the protection to land fertilty.
Unless somebody takes the responsi-
biity m respect of the fertilisers
which the Government gives, when it
reaches the tiller, 1t assumes a price
gropm-txon which 1s beyond concep-
on

There 1s no need saying that this
man 1s bad or that man 1s bad The
system of society and the system of
trade channels 15 such that the owner
passes on the yield to the retailer,
and the retailer in turn increases the
price This goes into the black mar-
ket That money does not come to
income-tax or any other tax The
landlords are not in a mood to pool
their lands into co-operatives The
tillers are also not willing to  work
in a co-operative way There 1s another
facior here which has to be consi-
dered and that 1s the interme-
daries  between the landlord and
the tiller If .he intermediaries are
removed by proper legislation, lot
of problems will be solved The
intermediaries take the land on lease
at the rates fixed by Government and
sublet the land to the tiller for high-
er rate of rent They also lend money
at exorbitant rates and compel the
tiller to pay back m kind at thewr
own rates If the price of foodgramns
will be, say 40 rupees elsewhere, the
tiller would be compelled to sell it
at 25 rupees The tiller 1s exploited in
this way Therefore, I submit that we
must have a new approach to our land
problem We should have compulsory
co-operatives in every village The co
operators will take responsibility for
safeguarding the fertihity of the land
by giving fertilisers and they will get
26% from out of the yield
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Now I come to the food problem.
Madras State is a deficit state in the
matter of food. We are aeficit by
one lakh tons per year but now the
Central Government is going to give
one ‘lakh ‘tons of foodgrains. By
trade channels we are selling food to
Kerala State to the tune of three
lakhs. Who is going to give this?
We are not short of one lakh tons but
we ave short of four lakh tons of
Rice. It is said that we are in one
territory and that if one State has got
deficit the other must come to its
aid. But, is the same principle
applied in respect of the waters of
Kerala? Kerala, as you know, Sir,
has got plenty of water which goes
into the Western seas but Kerala is
not willing to divert the waters to
the east. They are not willing. Our
land and their waters can produce
four to five lakh tons which will
solve the problem of Kerala.

An Hon. Member: What about the
contribution of Andhra?

Shri Thanu Pillai: That also we
take; we shall thank you if you give,
rivers alone can give water to the
southern Districts.

Shri Dasappa: You are given Cau-
very waters.

Shri Thanu Pillai: Thank you for
it but don’t try to stop it. Instead of
having a food zone, I would submit,
we should have a water Zone. We
are paying very high prices for the
food that we import. With Kerala
water and with our land we can
produce all the food that is required
in that region.

Fish also is supplementary food.
Tuticorin in the east coast is the right
and a good centre for exploiting the
very  valuable and tasty fish
of the south seas which my hon.
friend the Deputy Food Minister says,
is tasty. A fishing company or a
fishing station can be established at
Tuticorin to augment and supple-
ment the food that is much needed by
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Tamil Nad.
finish.

With these words, I

Mr. Speaker: I propose doing this.
I find that only 7 States have spoken.
Kerala has not spoken. So also.
Orissa, Assarn, U.P., Bengal and Rajas~
than. Therefore, I will call speakers
in this order: Orissa: Shri Samat
Sinhar; Assam; Shri Liladhar Kotoki.
Instead of Andhra Pradesh from
where 3 have spoken, I will call Shri
Sarju Pande, from U.P.

An Hon. Member: He is absent.

Mr. Speaker: I will call one of the
back-benchers from U.P.

An Hon. Member: Andhra may be
given a chance.

Mr. Speaker: How many Andhra
members? I arn myself an Andhra
Member. I will call one of the back-
benchers from U.P. Shri Bishwanath
Roy is'a Bengalee. I will call one who
is pucca U.P. Member. I shall call
Shri Guha from Bengal. Regarding
Rajasthan, nobody has submitted any
chit or list. So, it goes by default.
What about Kerala?

An Hon. Member: Shri Punnoose
may be called from Kerala.

Mr. Speaker: Shri Punnoose never
wanted to speak. Mi. Pupnoose comes
from the communist party. I do not
want to call another member from the
communist party. Any Congress
member from Xerala? All right,
Kerala will go by default.

Shri Dasappa: Mysore.

Mr. Speaker: Mysore has spoken
already. Mr. Guha.

Shri A. €. Guha (Barasat): I think
at the present time, food is the most
difficult subject for the nation and in
a sense the most interesting subject
for this House. Somellow or other,
it has not been possible for the Gov-
ernment to effect any reduction in
the price of food, in spite of all
their attempts. In the course of
this debate in this House, we have
been hearing all points of view.
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On one side there has been a demand
for the reduction of the price of
foodgrains and on the other side, there
are some who are maintaining
that the present level is the level
of the economic price for the agricul-
turists. I think there is much to say
from the latter point of view, though
from the consumers’ and the middle-
class’s point of view, the earlier one
also cannot be ignored. A price in-
centive is necessary for greater pro-
duction.

There have been some economic
factors which have been operating in
the country and the effect of these
economic factors must have been felt
in the prices of consumer goods,
particularly of foodgrains. It was the
policy of the Government to improve
the financial and economic conditions
of the peasants, to
holding capacity, to improve their
credit facilities; and the inevitable
result of all these will be that the
foodgrains will tend to have a higher
price. We cannot escape from that
position. The peasants can now hold
their grains and it will not be neces-
sary for them to sell their agricul-
tural produce at any price dictated
by the middleman or the dalal.

So, we are in a sort of economic
anomaly. There have been consider-
able increases in the production of
foodgraingy yet prices have been ris-
ing. That is due to the imbalance
that has been created in our social
and economic life on account of the
developmental expenditure incurred
during the last few years. I think
that was inevitable. If the country
is to have an accelarated rate of
development, it has also to face the
inevitable consequences. But due to
the improved conditions in the mone-
tary position of the country, certain
sectors have benefited. But, as
I have stated, there has been
an imbalance in our economic life
and due to that imbalance, there are
certain sectors who have not bene-
fited out of this development ex-
penditure or out of the improved
position of the country. It should be
the first attempt of the Government
to give the relief to those distressed
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people, mainly the distressed people
in the fixed income-group, the middle-
class having an income of only up
to Rs. 200 or Rs. 250. - Also, in the
rural side, there is the landless
labourer, - Only this. morning we
have got a bulletin from the Food
and Agriculture Ministry.

" Mr. Speaker: Because I am choos-

ing hon. Members as representatives
of the various States, they may parti-
cularly emphasise the difficulties in
their State, and not talk about the
whole of India.

Shri A. C. Guha: I shall do it. I
find from this report that the aver-
age income of a landless labourer is
Re. 1-0-6 for a male labourer and 10
or 11 annas for a female labourer.
So, some relief should be given to

them. )

Much has been said about agrarian
reforms. Zamindari has been
abolished, but  these landless

labourers have not yet got any land
at least in my prqvince W. Bengal.
This brings me to my own province.
Bengal is preeminently a middle-class
province, a highly conscious and
sensitive middle-class province.

An Hon. Member: Emotional also.

Shri A. C. Guha: Yes; emotional
also sometimes. If these middle-
class people cannot be given any re-
lief in the matter of foodgrains, I
think there is bound to be some
4rouble in Bengal. I do not say this as
a sort of threat, but I am simply stating
the situation as it is bound to be. So,
I would request the hon. Minister to
see that some help is rendered to the

‘Jow income-group middle-class people

and people in distressed areas where
there have been crop failures due to
floods or drought, as the case may be.

In West Bengal there are three dis-
tricts where there have been crop
failures—Nadia, Murshidabad and
Malda. Some special steps should be
taken to open fair-price shops and
supply subsidised food in those areas.
These are the worst months—the
monsoon months—and every year
from July to September and‘ October
is the worst period. This year, when
there have been so many difficulties,
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like increase in prices of foodgrains,
these three months will be the most
difficult months. I think the Govern-
ment should have supplied enough
foodgrains according to the require-
ments of West Bengal which, I am
afraid, has not been done in time.

All through Calcutta was the
charge of the Central Government.s I
think even now Calcutta should be
the charge of the Central Govern-
ment both for rice & wheat. Even
when it was an undivided Bengal—
with East Bengal which was famous for
its agricultural products—Calcutta was
taken as the charge of the Central
Government, as regards the supply
of foodgrains, including rice and
wheat. I think that position would
now be more logical in view of the
truncated and divided West Bengal.
Calcutta is too big a charge for West
Bengal to feed. It has about 60 lakhs
of population, including the industrial
areas. So, I request the hon. Minis-
ter to see that the charge of Calcutta
is taken over by the Central Gov-
ernment.

The economy of West Bengal de-
pends, to a very large, extent - on
jute. Jute is also a vital necessity
for our industry. Due to some loose-
ness in the Government policy, the
production of jute has not progressed
as it should have. Immediately after
the Partition, there was a crisis when
the Pakistan was trying to use its
stock of jute as a strategic commodi-
ty. Then, the West Bengal peasants,
particularly those who migrated from
East Bengal, came to the rescue of
the nation. From 16 lakh bales, in
two or three years, production went
up to 34 or 35 lakh bales. Sudden-
ly, the Government policy changed.
Due to, I think, some political consi-
deration, due to some hazy idea of
developing friendly relations with
Pakistan, they thought that they
should not adopt a rigid policy of
complete self-sufficiency in jute. They
coined a new phrase, relative
self sufficiency. Anyhow, during the
last two years, the production of jute
has again increased. At the same
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time, acreage under jute has also
increased.

I find from the Government report
that in almost every commodity, pro-
duction per acre in India is the lowest
except, perhaps, in sugarcane in
which production in Pakistan is iower
than that in India. In all the other
commodities, rice, wheat, coarse
grains, cotton, oilseeds, etc., produc-
tion per acre in India is lower than
in any other country. In jute, our
chief competitor is East Bengal. Their
production per acre is 4 bales. In
India, it is hardly 24 or 2'5; it is
between 2°4 and 2'5 bales. There is
the Central Jute Committee as there
are so many other Commodity
Committees. I think it should
have been the charge of these com-
modity committees to see that pro-
duction per acre increases for all
these commodities. I would like the
hon. Minister to minutely observe the
working of these commodity com-
mittees.

Only the other day, a member of
the Sugar Cane Committee was telling
me that there was a meeting some-
where in Bihar and there was a big
agenda with about 50 or 60 items.
The meeting started at 12-30. There
were some preliminary ceremonials,
introductory speech by the Minister
of the State and some other things.
That took about half an Hour. The
meeting dispersed at about 2 o’clock.
That means, barely one hour was
devoted for the discussion of over 50
items in the agenda. I think that is
more or less the usual practice in all
these committees.

Shri V. P. Nayar: One minute per
item is more than enough.

Shri A. C. Guha: I think these
commodity committees on which we
have been spending crores of rupees
should be made to work properly so
that through their research works pro-
duction per acre may increase in the
case of all these agricultural products.
Ultimately increased production is
the only solution.
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About three years ago, in another
capacity, I had to look into the work-
ing of the Central Lac Committee. ‘I
took up certain’aspects, particularly
the question of the primary producers
of lac. It has not been possible to do
anything to give relief to these people
‘who actually produce shellac. There
are only a few foreign firms control-
ling the shellac market. One of them
is Angelo & Co. That is the big-
gest firm and practically that firm
controls the entire shellac market of
Calcutta, or of India. There is an-
other foreign firm, whose name may
be familiar with many Members of
this House, Ispahani & Co. There are
a few houses like this which control
the shellac market and exploit the
primary producers. Here is a
report with me. I do not
find anything here about the
primary producers. There are so
- many tables about the quantum of

export, export price, country this is-

being exported to, etc. I do not find
at what price the primary producers
are selling their produce to the inter-
mediaries. I think the c¢ommodity
committees which work under the
Ministry of Food and = Agriculture,
should function as the guardian of
the interests of the primary pro-
ducers: not for industry, not for the

export markets. Of course, the ex-’

port markets should be considered.
But, always we have been threatened
that if these foreign monopolies are
interfered with, these foreign markets
will go. This is not true. We see, in
the case of tea, Indian houses have
taken over the handling of tea ex-
ports and I do not think export of
tea has gone down. I hope the hon.
Minister will look into the working
of the Commodity committees.

You may recollect, Sir, the com-
plaints about the Cocoanut and
Arecanut committee some years ago.
‘These were mostly composed of those
who represented the interests of
<cocoanut industry and not so much of
the cocoanut growers.

Shri A. P. Jain: There are cocoa-
mnut growers there.
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Shri A. C. Guha: There may be a
few now.

Shri A. P. Jain: Quite a good num-
ber.

Shri A. C. Guha: Again, about the
working of these committees, I think,
apart from the Jute Committee, Ben-
gal should get the attention of the
Cocoanut and Arecanut Committees
also. There is plenty of scope for the
development of cocoanuts in West
Bengal and also arecanuts. I do not
know what progress has been made
regarding these things during the last
few years so far as West Bengal is
concerned.

Before concluding, I should draw
the attention of the hon. Minister to
another aspect. Besides foodgrains,-
there are other food items also which
should be made available to the
people at reasonable rates. My hon.
friend from Andhra said about fish.
In Bengal, fish is almost ' a daily
necessity for every Bengali. But, if
you go to Calcutta, you will find fish
almost beyond the reach of an ordi-
nary man. Three rupees, four rupees
or sometimes more is the price per
seer of fish. Why should the position
be like that? We have been hearing
for the last few years that some deep
sea fishing experiment is going on in
Calcutta. I do not know with what
results. I think the Central Govern-
ment has also given some aid to the
West Bengal Government towards
that. They should try to assess the
result. It is admitted that there is a
ring in the Calcutta fish market.
Unless - that ring is  broken,
the ©price of fish cannot be
brought down. I have seen some re-
ports that in the estuary, fish that
was caught was being thrown into the
river so that there might not be
an abundant supply of fish in the
Calcutta market. Thereby, they
create artificial scarcity of fish in the
Calcutta market, as also in other
articles, so that they may keep the
price high.

In March last, I have seen, only
about 25 or 30 miles from Calcutta, ....
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Mr. Speaker: I have rung the bell
four times.

Shri A. C. Guha: One minute; I
shall finish. . Tomatoes were selling at
4 to 6 pice per maund. At thé‘same
time, in' the Calcutta'market, tomatoes
were selling at 2 annas and 3 annas
a seer. =

Mr.‘S'peaker: What can this Minis-
ter do? _ =

Shri A. C. Guha: The Minister can
carry this to the State Govt.........

Mr. Speaker: Tomatoes?

Shri A. C. Guha: No—this point. I
have been asked to say about local
problems. I know - food & agricul-
ture is a State subject. So all these
will be beyond the direct charge of
the Central Ministry. But, this
Minister is-in charge of warehousing
and marketing. This is really a prob-
lem of warehousing and marketing.
If the producers in the rural areas
can get marketing and warehousing
facilities, they can bring the commo-
dities to the Calcutta market and get
better prices instead of being ex-
ploited by the - middleman. They
should be- assured of a fair price for
the produce of their labours..

With these few words I conclude
and I support the Demands of this
Ministry. Though I, have pointed out
some defects, I know during ‘the last
few ‘years there has been enough
progress, development and improve-
ment in the agricultural field. There
has been an increase in the money
value from:- - Rs. 4,400 - crores~ to
Rs. 6,100 crores. This is a creditable
performance. - .

Mr. Speaker: Order, order, I can-
not allow. -

Shri Bishwanath Roy: Hon. Mem-
bers will confine their remarks to 15
minutes. I am not going to extend.

i famamr i see o,
WIT T AT G AT ZAE )
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Mr. Spéaliér: Hon. Members to
confine their remarks to 15 minutes.

it fagamg @ IR A
&Y AT FIF & 1 TgH AT FIoAT
& gre W e 9 FE § o) Wi
T8 ws & fF 9 wo gwemEl &t
B T T AL G I I Wl TALAT
g & A faqg 4 % wF | ww
g Y g, e feafa ag & 5 omwr
¥ g% FY AR ¥ Agd AT Tewl FAT
q I F AT FHQW AT 8, 9 ST
F Y sga @ sfoarsal &1 ;AT
FIAT 92qT 8 | W fergeam 7 F#44
R FOT e 0¥ § Y S@ v ga
FWE | ST 7 & vo Nawmm fag
R U AW F @A AW § | I
F gHEE gEL SIW A@l FI AT
qIH § FfET 3§ [T I TF & q%@
& EL g | a1 & FIOT 9 F THAN
T | @AM ST HF I9 F7 & | g9
ST g HR gaR ot S § fF sae
WA H STET a0 F1 AT HT WY AT ¥
gfasa SR gaT 8, Fgr IS Wr
ag gwer ¢ fF fRaml #t T &7
=g IS0 Agl AAar | Su FT FTI00
g WY g1 | &1 gFar g {5 I I
T T FT FILT 21 AT ST HATI-
ea wfufeat sm & § 59 &
FW H FI5 @ET g1 AL ST & FWT
ag feafq d=r g€ &1 | ofww Rafa g
g 3@ For & a9 A LRSS A
feradt #9239 TF R UEE
Wﬁxﬁg‘éélﬁa’%ma@
TR AT 1.5 a1 .8 & a5
FE TG ThT e .o F S
2N TE T | STET FAT HT FZ TESH
Tga AT AT G § I W
T AFAT AT & | SUHI FIXT A
2 fr it geFT) afafe § i famer
W | FgT ATV AT @ g SAF
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ES FF qgd FA & | ATHIET F HR
Y a1 AT 3T T FT7 T 3 F @I
& 9% = &7 |t wegl fF9 avg ¥ g

g STHT T Gal 9T Gl I@dl § #X

gdl F1 IAfT F F THF T8l 9a-
T § | g8 PET a1 A& g 1 S
N FUT AT SATGT AT A & T 7
J JITATC {,¥0,00,000 T Y gﬂ
& | gmr "7 S & oAaew § 6
IAT FoT & 39 feewr 7 AR -fage F
I fger | ag &7 gHedr § ;L
g1 &1 91y g guedr § fF gwal an
9T @R AR @9 Gl fFAaar & 1 7
T FT IS FT H FaT G G AT
&t Fg =rean g Stan 5 wene A
FT ART § |

T AT FT A &1 & A7 gv
gFar § &  avwre &1 gfaww § o
sgaeT &1 g1 5 afe samew &9
grr g ar yeHy I B AT A
I WYA g9 | & ¥ a1 T230E AT
& FTC AT FH @A § T8 g & |
AT I | A FT SATET FIHT $7
FEAGT ¥ Al § A T8 FAHT ST
faaar W@ & | WK W ST FUF &
& AT QU AW FHTE THFEH GO |

T AL aga a7 a1 |’ AR G
TGAT ATEAT § | FATE TR 7 § T AT
arEt FOst T faar § 1 a8 fage
Ay gt 7 A F ITORT oF A
® § FT TR F AT, 433
FUT A 22T TG &7 FAT 4R
FUT A2 IHT & | IR T IGHT
gy foe arfas . o ST @ ST g
A A FEE IR SuR! femaw &1
A HT & HIT A FRAT AT |
FAT a8 & fF AR 9% SEEH wqAT
R & e =nfed | HfeT agera
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gfrmd fam wifasl & ¢ a1 3@
fawg & faedy & 9% 3 ST @A &
#R FE JaT § TG 3 § AW 9
waTq &4 WY § qV 9gT I9g T TN
@A & W T a9 9% TE 2 § |
7% ¥ WM a1 9rG T99 F qTq qG
& AR A UF QA & a1 g | g
gre fRaml F1 FUT @ FAT T7Ar
aTH R STaT & HIT ST IART TG
A & 3W FF Ig AT (HadT § AW
€, © I( 5 WEA &g fqear g, s
Fg A qaedl 7 W T & | T B
qF TIAT IAT & AT FmrwRfEd qraEer
AT AT & AT I AT | SR fraTY
F %L &7 FAUL TIAT TA QT TH
firer wifal 9x  @mET A1 WA
9 IEFT ITHT 1% Y T frerar § 1

. ¥g FIE TF WA A oavd A4 § | &

TS TR FaT § | WA IF IR g3
feam &1 @R 7 FE FA@ qw@
T & | TR 39 AFHTX THR ST
G @ fFEm T & o w6
gt A @, a9y feafa @ awar
g g fram 1 T & fod AR
g1 FT A FT Gl HE!T TSA & | (X
ITHT A THTAT TG TG TRT el
T ST a1 qg quenn #AfuF Sfed
g1 ST |

T W3 48 TR wTar g g o
T @Al F FY @I | TW AT A
Y g | a9 & ofRT & AT 48 §
fir @Y S ¥ fad canfaw gt anfed
qTg A8 TR I T 7 qRT aTH

& QAT g HIX T Ig TEHIT & a9 |

1< fHae |TgaT & 1 T F) Gl B
qgT IGT § WX ATEAT & AT F9 FT 2T
g | 3w fam wifes 1 @@ g &
frema saw = #1999 & o faaw
¢ FifF ag =1 A1 § W WX a8
TG I AV SAHT THAT g1 AT |
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[t forwre )
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w1 Ny gfeo
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i Qo fo & wf fore¥ F Qo
P § 1 T Wl TR e R,
o T dw & o wfew o
&rare oy agk o wwedt § WP
TR S X ¥ o g Do g
¥ wety § e ot gfiy dw1C O 8,
WX N3W TP Agi @ wR §
s §, 59 3T 0T goeT WY ¥
W 7 dft & owg, der s @ awe
W R wr g

Dz. Samantsinhar (Bhubaneswar):
The great American writer, John
Gunther wrote in his book about our
late—lamented Sardar Vallabhbhai
Patel that his only culture was agri-
culture. That is true not anly about
Sardar Vallabhbhai Patel, but our
whole Indian culture is based more or
less on egriculture, and particularly,
that of my State, Orissa, which is
mostly an agricultural State. In
Orissa, about 90 per cent of the popu-
lation depend on agriculture, and
their only agricultural produce is
rice.

You know Sir, that for the last
fifteen years or so, Orissa which is
supplying rice to other States of
India has done it by cutting from its
own diet and thus Orissa is a surplus
State. The agriculturists there sell
rice, which is their only produce, for
their other necessities, and through
that, they make a living. But now
you have fixed the price of rice, the
agriculturists hence are not en-
couraged as they formerly used to be.
They are not getting proper price as
compared with the price of other
commodities in the country. The
prices of other commodities are not
controlled, but rice prices have been
controlled for the benefit of others.

Sir, you know very well the condi-
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him for that—has placed the position
of the kisans properly before Govern-
ment. If Government do not give
proper justice to these kisons the food
producers would not be further en-
couraged to produce more food, and
the result would be that the food
production in our country would not
rise.

b
At the game time, I thank the
Ministry for having eradicated grass-
hopper menace from my area. These
grass-hoppers were formerly destroy-
ing the crops very much. But by the
use of gammaxene and dusters, they
have been eradicated, and the farm-
ers are now very comfortable. But,
for the last two years, the price of
gammaxene and dusters which were
being supplied at a subsidised rate
has come back to its normal level. I
would request the Ministry to supply
them again at subsidised rates, espe«
cially in view of the demand for
greater food production, and thus
give encouragement to the agricul-
turists.

My hon. friend Shri A. C. Guha was
referring to his experience about fish
trade in Calcutta. I come from a
place, where the greatest lake of
India is situated, namely the Chilka
lake, which is famous for fish. As
my hon. friend has pointed out, there
is a caucus of merchants at Calcutta;
Adutdars, as they are called, are
having some chques, whereby the
producers are not getting the proper
price for their fish, and the fish also
do not get a proper market in Cal-
cutta. Besides, there is also difficulty
in transit. The trains ‘which take fish
from this area now reach Calcutta
very late I have written to the Rail-
way Ministry to do proper justico to
these people.

Besides that, for the development
of the Chilka lake, (GGovernment
should take up the whole industrys
Chilka should be nationalised Zfor itk
production being increased.

16 hrs.

In my State there are tich forests
whose sal and teak are very famous.
There is one range of forests which
gives about Rs, 4 lakhs annually to
the State Government. But due to
want of proper roads and develop-
ment in the forests, they are not
prosperous as they should be. The
timber traders are now put into great
difficulty due to want of wagons. As
they are not supplied properly with
wagons their trade has come to a
standstill. I request Government to
see that proper help is given to these
traders for transport of their timbers,

So, on the whole, as I see, the cul-
tivators are not properly locked after
as others have been. As regards gov-
ernment servants and other people,
we look after them properly and we
give them whatever they want. But
the cultivators are not getting proper
justice from the Government, and in
a democratic form of government we
should look to the needs of these
fheople and see that justice is done to

em.

With these few words I support the
Demands for Grants in respect of this
Ministry.

Shrl Liladhar Kotoki (Nowgong):
Mr. Speaker, Sir, I am grateful to you
for giving me this opportunity to par-
ticipate in this important debate. That
there is acute shortage of food all
over the country has been admitted
in all quarters. We have been im-
porting large quantities of foodgrains
from outside at the cost of our meagre
foreign exchange. At the same time,
our exports to earn foreign exchange
have not increased appreciably, and
that has created a great problem for
the development of our country. I
therefore feel that the utmost priority
should be given for increasing our
food production, so that import of
food may be stopped as Quickly as
possible. I should venture to suggest
that this is possible if we divert our
attention towards the main factors
that would increase food production.
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Confining myself to the food pro-
duction in the State of Assam, namely
paddy, we find that the causes that
have retarded incressed production
have been natural calamities like
floods. Even in today’s papers we
find that a8 many as 180 villages have
been subjected to the floods of the
Brahmaputra, affecting as many as
forty thousand people and destroying
the paddy crops of those villages.
Therefore, if we want to prevent this
destruction of food crops in the State,
flood protection measures should be
taken up.

In this connection I would also sug-
gest that training of rivers would not
only increase the cultivable area but
also prevent damsages by floods. As an
instance I might cite the Kopili valley
project. That river, Kopili, passes
through three districts, namely Khasi
Hills, Mikir Hills and Nowgong, and
when that river is trained a vast area
of lakhs of acres would be opened up.
This is a very fertile valley, but un-
fortunately the floods of the Kopili
have been destroying the rich paddy
crops of this area in the Nowgong
District year after year. I would
therefore suggest to the hon. Minister
that he should, in conjunction with
the Ministry of Irrigation and Power,
take up this measure, because this
will be a multi-purpose venture. As
our food is of great importance to us
and of great urgency, if the hon.
Minister of Food and Agriculture puts
pressure on the Irrigation and Power
Ministry, this project will yield a
greater production of food crops in
the State. Prevention of floods also
may be taken up by construction of
embankments and bunds on the banks
of the Brahmaputra. An attempt has
already been made and the results
have been very encouraging.

Then, Sir, as you know, the State
comprises of the Brahmaputra Valley,
the Barak Valley and a vast area of
hills. In the hills, if you just intro-
duce the terrace systeth of cultivation
as has been done in Japan, the pro-
duction of paddy particularly would
be greatly enhanced. That experi-
ment may be tried. But there is one

ing. That experiment may be extend-
ed to other hills where that possi~
bility may be there.

Then, as regards manure, the ferti-
lizers from Sindri have been sent
here, but I do not know whether
much use has been made of it. The
causes are many. As some of my
friends pointed out, the price of the
manure is one factor. I weuld sug-
gest that for the cultivators the ferti-
lizers could perhaps be given on a
loan system.

Shri A, P. Jain: They are given on
a loan system.

Shri Liladhar Kotoki: So far as my
knowledge goes, that is not the case
always. Sometimes the concession is
given, but my own personal experi-
ence is that we have to pay in
advance, otherwise we do not get the
fertilizer. I do not know whether
that has been done now. If it has
been done, it is very welcome.

Then the great difficulty for the
cultivators is in regard to credit. It
is true that co-operative credit
societies have been formed and in
our State also they have been formed.
But the experience of the farmers is
not very happy. Firstly, the amount
that is given is not adeguate and,
secondly, the terms are not very help-
ful to the cultivators. The surety and
security create another difficulty for
the farmers to take advantage of this
facility. We took up the matter with
the State Government whether these
rules could be relaxed. Some relaxa-
tion has no doubt been made, but as
far as my knowledge goes, these
credit facilities have not been to the

. full advantage of the cultivators as

they need. The difficulty is that when



So39 Demands for Grants 30 JULY 1957 Demands for Grants 6040

{Shri Liladhar Kotoki]

they need the loan  at a particular
moment they do not get it. Suppose
8 bull has died and the cultivator has
to purchase another. He has to go
through so many formalities that by
the time he gets the bull the sesson
for cultivation is aver. These are
some of the practical difficulties. I
would like to suggest that the Gov-
ernment should take them into consi-
gerlatwn and adopt measures accord-
ingly.

There is another difficulty, and that
is regardmg seeds. No doubt seeds
are being supplied by the State Gov-
ernment through different centres.
But the difficulty is that the seeds are
not always good ones. I am not
exaggerating, but a large percentage
of the seeds supplied are found often
not to germinate. Secondly, when
the seeds are supplied, they arrive
when it is already too late for the
cultivation. These are the difficulties
for the cultivators. They cannot
raise crops in time and in the proper
manner.

So far as our State is concerned,
the cattle problem is rather very
staggering. It will be news to you,
perhaps, to know that in our State a
cow is said to be of very good yield
it she can produce half a seer of milk.
You can also imagine the size and
strength of the bulls in helping the
farmers in ploughing. This is a
matter which requires the urgent
attention of Government, as to how
the breed of cattle can be improved,
It will also incidentally help in the
increase of milk production which is
a very vital item, particularly for the
children.

Coming to fish which is also the
staple food for large sections of the
people, it is becoming scarce day by
day due to the increase in population,
due to the reclamation of the waste
Jands, particularly on the banks of
the rivers for cultivation purposes so
that there is no space left for fish,

erles may be undertaken on
#s is being done in Japan. Even
unning water may be made available

for breeding fish in tanks. Carp may
::ldr:mdinmuhnh in paddy

Then, I come to another item,
namely jute. In our State, we pro-
duce 34 per cent. of the total produc~
tion of jute of our country. Our
difficulties regarding increased jute
production are many. The transport
facilities are not there and our grow-
ers do not get adequate price for what
they produce. There is |
difficulty. The quality of jute there
is inferior to that of East Pakistan,
Therefore, it fetches lesser price.
Thirdly, the growers of jute have
been subjected to the effect of lack of
a standard weight. Usually, the rule
is that 80 tolas make a seer; but, with
the merchants there, 82, 84 or even
86 tolas make a seer.

Shrt A. P. Jain: Prosecute them.

Shri Liladhar EKotoki: I do not
know whether that is possible because
there is no standard weight there. I
do not know whether there it is with
the Centre. I may tell the hon.
Minister that for the last 10 years the
State Legislature has been taking up
this question of standard weights and
legislation for the standard weight.
Somehow or other, the elections of
1946 and 1952 intervened and later on
a Bill was passed and assented to.
But the plea was then taken that the
matter was with the Centre. I would
only suggest to the hon. Minister that
this matter requires the urgent atten-
tion of the Government so far as the
interests of the growers of our State
are concerned. I do not know what
are the technicalities, legal or other-
wise. But I would humbly submit to
the hon. Minister that he should see
that standard weight is enforced in
the State, particularly in the interests
of the jute growers. Sir, I have done.

Shri M. D. Mathnr (Nagaar): Mr.
Speaker, Sir, so far as food is ocon-
cerned, before the beginning of the
first Plan, Rajasthan was a deficlt
State but during the last § years or
the last 7 years, food production in
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fajasthan has incressed, for which I
want 10 convey my thanks t6 fthe
Fobd end Agriculture Ministry. 8o
many new schemes have been intro-
duced in Rajasthan during the last §
years so that we can conveniently say
that today we are not only self-suffi-
clent but surplus in food.

Mr. Speaker: What about locustis?

Shrl A, P, Jain: They are in Arabia,
not in India.

Mr. Speaker; I want the hon. Mem-
bertoreter‘tolocum also.

Shri A. P, Jain: No more invasion
of locusts here, Sir.

Shri M. D. Msthur: The increase
in food production is mainly due to
land reforms and the abolition of the
jagirdari system thereby creating an
incentive for the cultivator to culti-
vate the lands, to feel that the land
belongs to him and therefore he
should start production in right earn-
est.

Secondly because of the river
valley projects, a vast area of land
which was only one-crop area has
been now converted into double-crop
and three- crop areas.

Thirdly, there has been better
manure and timely supply of seeds.
These are the three important factors
which have led Rajasthan to increase
its food production in the last five
years and today a defleit State has
become a surplus one.

Recent troubles in Rajasthan or the
so-called food crisis which we had

Ministry that they came to cur timely

assistance and supplied us with sub-
sidised food which helped to solve the

Bwt, one thing I would like to poirik
out to the hon. Minister that food pro-
duction in Rajasthan can still more-
be increased for it is only-
in Rajasthan that we have fallow
land, virgin land which has not been
pioughed so far. We have enough of’
land which had been only one-crop.
land so far. Therefore, if schemes of
minor irrigation are introduced there,
I think, food production can go up.
After a few years, the Rajasthan
canel, the Chambal Valley project,
the Bhakra and all these schemes will

be fully exploited and, then, Rajas-
than can really become the granary of
India.

So far as minor irrigation schemes
are concerned, we have one difficulty.
The difficulty is this. e Ministry
insists that there must B¢ a 4 per cent.
return from every scheme. Many
schemes in the hills and deserts can-
not yield 4 per cent. return and,
therefore, so many schemes have not
been included and food production.
that we can have is falling short.

We have other difficulties wherever

there are no river valley projects, we
usually have ome-crop. There are

frequent  famines; and famincs
may be due to locusts, due
to shortage of rainfall or

even due to untimely rains. I would
say that locusts are not tackled by
State Governments adequately. ‘The-
State Governments are unable to.
meet the menace and the Centre
should contribute to tackle this locust
invesion. So far as the problem of
Irrigation is concerned, more lrriga-
tion schemes should be allowed with-
out strictly enforcing the four per-
cent. return.

In desert areas, where there are no
river valley projects or canals, there-
is great difficuity of getting water.
People live, mostly on cattle breeding
in those areas. Particularly, in Jodh~
pur division and certain other parts.
We have a few good breeds Nagauri,
Kankrecha and Sindid. They not only
serve the demands of the people of*
Rajasthan; they go to serve Punjab,.
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PEPSU, Meerut division and Ssurash-
tra also. We have about a dozen big

available to the people of Rajasthan,
vit can be profitable We have a
-number of cattle breeders associations
through farmers’ forums. These
~associations should be subsidised by
the Government of India and  then
-alone we can improve the cattle of
.Rajasthan. It will serve not only
Rajasthan but the whole of north
:India.

There is shortage of water for the
«cattle to drink. But inspite of it Mr.
Speaker, you will be surprised to
know that there is a breed of cattle
in Rajasthan; where a cow gives
,about twenty seers or half a maund
.of milk. But where there is this
-water scarcity. I would request the
~Government of India to come to our
assistance to bring the underground
‘water to surface so that it may be
.useful for drinking purposes.

Although veterinary facilities
strictly come under the purview of
-the States, Rajasthan is a backward
and under-developed State whose
Budgets are deficient. Hence the
Government of India should come to
the help of the State Governments in
this regard. Veterinary facilities,
drinking water for the cattle, subsidy
%o the cattle breeders and Dbetter
arrangements for marketing of the
good cattle—all are important factors
fn the improvement of the breed of
the cattle and it will bring relief to
the cultivators.

Nagaur, from where I come, is a
district where cattle worth two crores

Demandy for Grents 30 JULY 1987

;

hest pair goes up to Rs. 5,000. This
breed went to Punjab and got the first
prize in the All India Competition...

gardar Hukam Singh (Bhatinda):
Do they remain as good when they
drink purer water?

gphri M. D. Mathur: They prove to
be better and bring better prices.
Here there is the dirty water avail-
able in the small village which the
man and the cattle drink together,
The breed is good. If better water is
made available, the breed can im-
prove. The disease will be less and
the veterinary facilities which are
needed more will not be required in
such quantity. The Ministry should
come to the rescue and improve the
breed. If our cattle breeders are
subsidised and better jrrangements
are made for drinking. water, Rajas-
than also can be helpful in producing
better breeds of cattle.

Then about famine. Ordinarily in
ten years, two are very bad famine
years. Three are scarcity times. Of
the remaining five years, two are
good times and three are ordinary
normal times. During famine times,
be it fodder famine or water famine
or grain, there is great difficulty.
It is only during those times that the
aggistance of the Government {s re-
quired most. The State -Government
has got a pool of famink fund and
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umbﬁemc!ﬂxemlebut
that is not sufficient. .

1 thank the Food and Agr!culm
Ministry; they have always. been
kind emough to Rajasthan and the
Minister himself has visited it a num-
ber of times. He must remember us
during famine times when we need

AT T FRaT | T TR T W
tfr wgiatow § e ¥
w § wraw & ¥few & ow e T
wp wrgen § e ag wiw 7 wnes
fie o framl o w qw & 2 w0
R feww WX Qfirrrwy daT A

money.

oft v (TR ) : s W,
HT T2 ® o 7@ N < agw ) G
& ot <y v amlf T g s AT T
TR ¥ OF T & uwW W e
sfer ot fowry & ag s ww W
wryar g, frwamd g fr
W E AT Ay R E ) oG T W
atww §, 7yt 9T W N GaT K AT
o TR R T
TR e RE | TR gy & I v
% gaer wgt Wi fn g i
Wi A W R E, I g & ag
o7 R § fir oo & el w1 wdve e
wfgg 1 & wAg wwet ¥ qOn
wreen e g fefgee aw iRl
# W AT & ¥ qfOw § 1 oW qA-
fra o d qrgw W sl FooreT gy
qJoagT IR A @WH W FT W@y
qu gd fe agr &, © ww = A
frort wr wYer § 1 Sfew arm v {7
orgr T ader §, orgy age s dar
@Wﬁvwhfﬁmﬂ’f‘?ﬁ-
AT I ¢, w0 fivarT §, ITNY
wrg g 7 oag W oeex f frogw
AT w3 & fag W A o WAy
7 & fag darc € 1 & W & wwmm

qw % a wpy @ § ) I foed o
a st ¥ gy dfed | 4 F @
atr @ d SR T 3 gwer

& Ty e w1 av s A ¥ awd
§ oR wind ag ww & fer Svaw
®TT § | ¥w Wor Y gEEY A QWAL
wifgd |

agr 9T Wy ag A of wgd € fe
T 927 T IARA H N AG qTH
@it § &, wg q@ ol qwow g
farx o 1 YW ag W aafear &
At @ § | T s FY TN
T wifgd 1 FE g e & o
iyt g w1 3 ) @Y v T feme
P s d? Wx
w7 & woly dgAw ¥ wATer daT S
27 ¥ famelt § fie N vr g2
FQ § W1 A § 99T AT ag w
FTH T AS o Fferger frawl wh
wT o feam ARy € 7 N R
wfiw firar @, I are wraw Y §
R Fgm v wlgw & g 9
oy St W iy &, oY gree W wAne
& Iy @F & g firgrel W -
sheargR fdm ?

W e A § ww oy fanAre
T g WX Iy T, A N fear
R F@ ¢, IwwT N T WA
WA | ARy R g A &
A R AT AT, N WA
T A FT wifgd fie fre® & W
famaT W a% | T W Ay W A W
omfr § & TR Wt W agw oW
o & 1 3few ¥ Ty g wEwnar
g § e grd derfo wd
“gwgrer gEt AN 1 TR ——-
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[ )
T N—gw ¥ w w1l e 7
W $T ¥ gfk wT g W waw o
¥ aifd ofic Swwr qEd ol 9%
g v R 0T are § wwh
wAry ¥ gErE wff dd, gt ¥
Wit ¥ arq =g Aff *@R, 7 FTR
R | I H R W a1 w
Tt et Wkar o § o
& 907 wyr G 1 W aw WD W
e wY sy F wAr wifgd o

ww & wrEw Wi AN A wT
wTEET § | G AN, AW WS WY ara
afr et &, O wow oy ¢ Hher
A WX ¥ Ay § & I R
sreer o e At v wfed o
ot fiegmr aoNege wOT @, AR oY
e fawar §, et W 3 AT @A
wifgd 1 & wad v & L oft
ygw ¥ QU wigeT £ fe ot saer
Al F g1 § el & ar o 1w T
wft anft & a1 wfegmy & i &
oq fa araer Wt W war g § WK
«F 1% ferATaRET # W Wy
P? O T F QTN
AT w7 AT A Q¥ war g § S
farae s v F T T A Jo-
W AT o @ATH YT § ) oY &R
a2 frarr o § & " W & fad
AT AT FO& W97 I X T @
%Y ¢ 1 o wolt ofee Tl O
LR R CRCRC RN
AT § ¥ AY W § AR A § I
I Wi AT 9T AT T § |
AT gORTC g wigw & f e W
¥ fog o ¥ sEeT §), ¥feT W
e T WO FIL X W AR
ol § R T oz THANG A ¥ Fed
Fu § ) & ow ga AN A &
g Ifeqn v g § | faw

wwy gaw Hi 3§ Rl e e roRT
*Y ¥ wded o wrweny woit il +
oY < srak R 1 T wrny 8 ¥y
v fin ot Wit R § Teet wed
o @t dw e R ol Wi
THEY TE TRT T AT TR TC
svqe wff 4w odl AT gEw g
£ fie ot svqad § ot ofr oy
e ¥ Y oyar | v oy & Rewnat
1 ot ot wwgwd o W ghner
arft | e W Wi fir
AN AW | WG, TH TR 4G Wy
HT W W IX TRY AT T W o
#fe I8 ¢aT femr oY wg Wz WY
SO W g feae we a0
ag % Hews 27 § N ¥R I
awr 3 | ¥ Aw AT @A ¥ W
T A W @ ¥ 5y i
q¥r | W T § wrn § fr oo
@ ¥F 7¥ |TW WA W JAT X
wfiw wra wArF w1 wwer WX ¢
W AR 6 & ) e o
e ar o oY AT W §, T
3T 9T WY wET AfY v § 1| WORTT
* g ¥ o w9 Q@ A 1@ T W
w1/ & T G | fer oW W aot
09 § & TOEIX TF qEdT ¥ qor
A& w3 TwT 9V ¥rral 9T w2 1t
wT Twt ¢ 1| ¥ wigar § fr qowre
AT 1§ TH FTJTHE BT FHT WL |

s & & AT ¥ AT g Frdew
FT EATE | T WER E A o
andfr § @ wrE ¥ feamt O W o
farieTd ¥ ag gy wmar § W ER 9T
CEATs STy T § fiw gw Wy dwd
* fad dare aft § o W www
wfe W g aa fied g3 &1 g
Negraen} fie g geaars o
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o % wot § 1 & e e
g § fie wrvsy & Fwerrr oy der e
t NI Qv
Ty Wt i, Wy v ef gt
o areenenr et § ot qed B
e ¥ frd 4 o wrewar el §
arw & wge & foret & wrew &
Wi &, Rw T § 1w Forerr dar Wk

*Gt ¥ o e Af ) W 9w
oW T T Ty ¢ fr 4¥ W
wifed At g7 e grar § i aifie
PR qE & wrw wfy I W) A
YA WMATE AT | W AR
LY 3T FOETT Y AT 7 Ty ek |

wT wFe ¥ ok O 2w gad
it ¥ foq o o Ty E R gw ey
W B A Sar T afer ey ag
gy wifigw fe IeY fier fewr Wit

o wrewwr § 1 & sy s
wpw g fie seer & fod O o
A " Dk
T T PR W WY TRAT T ¥
ST gy wraT § Y s arr § Fe ¥
el o TR R Y
HTET ®T vy W wolt § Wi wy
et & fad ol 4R #Y g Y
war o § oY vy far omar § fis
¥ N wlft § v vl O @it der
oy § T &, SEwY oft worer of Ay
oy gweT § | A%l ¥ goe A kv fw
o wrw s §, wawg fr o §
K o R Wb v T
IR § 1 TRy T Fert o g
S WA o wr oy anfi § o wy
farorr g fedawt wir g g dw
o af 3 1 ¥ woRe WY agi
& firarl @Y oY o & STl
I T@AT wfgd Wi I el
WY QU T & A AT W |
af ¥ TR T I FEET WY
g fiear oY wre ¥dF fi A o
ah ¥ wre W wfew dar w9
T 3T & 4 ¥ N § fie ww w1

forerlt wifigd 2 wwrw aa ) frert § -
vafed 3T frgee § fis ww & fpad
oY 3 T § Y TONTC W
worr wifgd |« i@ § ww § o
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[ ww]
& oy ifcaw w3y §, el fawfoedf
9T ¥ TTEIT WY W $qT WiTEd
oI AT W AT, i s e ¥
ATt d A 0 T F vy § W
HTFIT %Y sy AT Wil WK wreegw
st woht wifgd

T & T A7 Y § £ g
Wi fRfETT #1 a9 97 fR W]
oY wgh T et AT o A aw i A
¢ oW a2 w1 W quwt ga faens
§ fr wr dtw ¥ 3g w1 fear aF
oY gAr & & fem fore sog 9
W gyw @ & fag sy @, Sad uw
T ST a7 F & fewy @y § )
g AT dvarg § e o 3w & wefa
# o T g ) A
fraet & fn @ TR A W AW
N gE T N O v b fag
TETg & 419 gz AT fgd o @
w § o W fraet e afe
AT ST F<A FT TGS FET 90 |
& wmar w3 § fn woff s, d 7 S
WX T GWM T 927 & g o &,
T X fa w & 1T 37 9w
FOA &1 SAS F3 |

AfeT ag goier ot fawwr @ f
TR g W ayr ¥ faemaw Wy &
WX agt AT SNET ST WqqT FH
¥ arg 9% fax & 7w wge T R
WX g T@F ¥ S ¥ AT a Qw9 5
A AET9A &0 § WX qg T8 @y
fir wra ¥ &t Feqfr @ S fae
&1 ¥ AT ¥ A0 qEA T @
oy )

o ysfren wrae (widt) @ wew
wEw, Wit gt o ¥ W Wik
it § arew fowr | wmd @9 &
s7%) vhimmy 37 wigdt § | 9%

w1wor & ane R wor fecht fed it
# aveer opfew fem

An Hon. Member: You will learn
many things from the South.

¥ro gufrer wvere: o) gF sreuey wERT,
zfawr ¥ gn gy O ded § T
Hrad @ wiife g o § fie fres
& ¥ a¥ wrTar S afeer ¥ Wl 9
w1 weqw wEEd, W9 oY ¢@ gt 9%
¥ g @ e Q 8, & o e
¥t B v 4 § P o aforor & et
w fadr

wft A o gfgw F ok Aw @
% IR WUH N § g% {9 ¥ a6
aga s fromar f6 w0w wo WY Y
AT T FQ & M fefgwe
®, & o & T awy wife ¥ o7 &,
wfad 3% *e@ & IO g|T 9N
fear oy, ot I famfoar 81 &
T AT A A A HE g §
fir o Fore w1 gt T X1Ed &
TE GHET KT gR T T FIAT X
2 Afew gz v v Sw awenr W
T %3 ¢, o) ana ) & Ry
gEAT ¥ 7 IW AT AT ITH IR T 9,
? T Fgm A £ w3ew ¥ gy
U FY 3 T4 E Gl |

wirew ¥ T F fod e o
wTIEY AW o R e aga s
|1 AT G7 | WA AY FRT EAT A7 F
W R ITH A A HTUT W T
) ® I qq wW Rdr ¥ 6N g
TF 7S oA & ong ey
T 92Td, TEF W WY $E Wrde
A AT wWeeraTe Wit s gRTe
20 F Ty, C@T I wgw § ST



6os3 Demands for Grants 30 JULY 1987 Demands for Grauts 60s4

w7 el § ) 3@ T WY ¥ ey
adid ? & gawdt § fir witew Y e
¥ U & A @ e &Y aRer
t 1 ¥we ¥ aw Sifad aw A
W F N 9T AW 7 AW A T A
te T A7 q7 T wrr w2 A g
oY o < WX Y gear s 3wt §
fir q& wfew § an a7 fawlt 7 28
Wy W % o afy ww & fa ¥
fm 7 & o dow § W7 A Wi
s ow & wra ¥ form @ &1 39
WAEAT | FON FT AT WAT AL I9A
YA § | g Ow adfwdfam ®e
& g owed R, fe
w3t ot ara T g @ AT 4 0

N §3d W gE A Qs
v ®rare v §, A AT FI S
fE oY wraw) fa e g, IIF At
Fsmemr @ag’ v gw
tad § fr fogm A @rw el far
w37 T T 7 T_T ¥ WY FT Woow
g frd W el fao
T @ § MR = oga fiay S 34
T ¥ TS T ¥ e aFT AT ?
oY H1E FA T FT ¢F framw w9
WA ¥ a7 R Ay s wA
¥Z A CFY e A W T
oFE 7 e, fad wlR e wf oY
TR wt | yofar woer ¢ar ggTe
st 5 uw #39 & I § e
@At fY STew 8 wEW w7 0,
T AT FHET B T FT J, JA
T ¢ W WY oA @ Swedr

wgt agey wfr areve F Wit 3 oW W
ot @ &1 fram ok we o
w7 W qEd & aft v i
forerft vk & qprcder & W § ool
waré & e wxTet ¥ Aff W A

& wgw W & ag vy el
fe gramag iR e N wane ¥
ford e wx awx § fr & W
waear # g Aff w3 9t § W 9w
o agw e g € § 1 S
T GF AES Y THET WY GO G
famr owar wr wfer agar e
FHTAY % T ®T Tt 8, A et
g Al sranht § 1 it e
fafre #r wr 7g X TEw T
4t § at g fafaey B e fafa-
fedl ¥ @ q& wex frelt wifgd
WX HT B TR B AR Iw7aT 6 WS
*Y THET FA R ¥ YL ST A,
|9 ¥T ST X AwedT 9T ¥ gAr
wfgd |

wRYE ¥ W IR wwm W
oY AT AT WTOWT oW &,
# 97 AT Ty G SO &ie €,
a@ TE IT IFA agT I ¥ W@ AW
®Y wgr ar fir g0 oo arw ¥ faergw
5T @it o v ) o T T
g JOr 74T fr W wew qmew
AT W WO A7 7 dar A w7 oad,
&Y o9 w7 FIT AT TP W 47 fE
9 T H g qE T T W
3 v T ¥ qw v ¥ F e
afy it | e wor gw o F
2y § f a tany F g g wid
o.v fufmm = @, tent ¥ ¢.¥
firforaet = ar W e F W@ ¥
a1k % vy fT TR F 0.« Faforar
& o1 3 7 9T gt § W st i
urat § 1 g T T v e
fardet & Jox § WX Ty WX firk
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[toq‘f.‘mﬂ’M]

T wk Wt qredr dar ek
gt Y § 1 ag & § ¥few WY
a7 TgT A AT BT A gy
1 ot o R Wk i § ey
RF T agw W waE ek 9w
ﬁilﬁmmzﬁmuzm
fafredt o e ww yfowar
ot a@ § v ag vl @1 o g
AT WY g W W A A oy
W7 IR AFE A frar | T ¥ e
T & g wrewfniar s 9y
T T § I9RY B AT w9 |
T du 7 9 oo ¥ v F 9 g
ayr fox & ok fow far & ¥ dax
ENTT §TT B Qw89 & @
goT om wT R, 7 v @

wIq 7g o ek fir TR fafret
g @R qeo dm

W, U Nue X & fedr 7 ey
TEITHEH agAfA 7 g
vy v § R g &R Mfaf
e * v o g e e
afr g, o fex 3w W oot W€ el
e wfg@ 1 W@ ff g @
TR AT twam N s s
Mea QA ach @ o awfr &

¥ 7z wd s wgh § fe oo
@M TR eve-ke ¥ frenf @,

fory gwar & wroor peyv-uy §F Jwr
fad st fs o 3 a @ o
T A R g o foar 8, wdy
g e ygm A urh), o g
TRET Y g w gw, ot oAl

foe gadr frfreita o Y A
o8 &% ag & s ) fe dv fo
s W fawy fafredy ww g dx
QiFeR & wwniE wTen § a1 N
¥ g e foand oy ae MY a@a
s weEwd wa §
Ffodge W 7 &, afew ww oA
tfs @d reaiferdy » of-
fate femmgarady @t fem @
land must belong to the tiller of
the sox!,qg@ asaat%ﬂ%m
G, A gmaam femmad
form s &1 forw A W & wré
WY fr dxaesE & W
T A freaT & , S MgT N G R
fet s &, ST &, s
T T HT &Y S IQT AR, 99 R
FAfas @ Y, S A Fag N
Fga ¥ fag @ W}, W@ N
MRamr g N1 wew W
AT @9 qIww e §  snfefe-
fre SRA RV oW
fedt cfaer & gwagr ¥ o & oI
g1 fgT sy ST & g A
€ a3 arq M 91 #X oy °v
fwrastt WHN T Iq Y
T 0 @HA—I@AT 98 |

w3 ger &y W gwer wnfiw ot
fedt w1 woar &), o wRfuy v
Fur A W fRaAT SUTRT ¥ Srewe
T qHAT & , T9 %7 947 g9 AT g By
% g wg R R 8 gyefcie
FARAEATTTE L W, e
FRm@ oo ¢ omw
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Rfiee g Wk Ry
wANT g WY gw ¥ SvEr reeas
raemr 1 for Wt @ Wram-

e dad qfer & R,
i & fod, o wfafoe & fad o
frmagn g Sawew dad
ol ¥ fad ) Ay ww-
Hex sy rdfrasdd | ~feq
WET 9% W, @9 AR e
G ¥ Wy §,  ghefaeme @
i ow wfwar wddmm ¥
faar warmrw S g @ &)

N fram g aga R
o e ) wfefad B s
F T ITH g B AT [T AL )
ufefefian dud & ar g v
2 AW Jyvw wictfe dwrat
TE WA growg i &1 F
fraga o et g fe dew f Y
@ §F frawdmT @ Wk s
A A Ao € a5 few R
£ gardr e &Y, v W § darader
ufeaR faar wm, «ife faaer o
T uweher &), fore ¥ o
TR Y, ag gy afrg e § Wi

From the land to the animals
and human beings and from the
animals and human beings back

to the land, wirT ag wTgee 197 T3,
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Cereals are supposed to be fat-
tening and they
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acious of their figure, 84T W<F &
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¢ fir amx ¥ A€ ww Wy, Afiee
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wate fear o | wifE @ IEer ITAW
Wi 30 & wivw ¥ wivs ww &a1
| gV JEWE, AF WA
¢ Y Er wwIEwrgd, iy
eonferdr w1 4, WK 3¢ W
ag qar &Y, AT g AT ¥ wAaT I H
¥ der w0 W QAT ag wT & fraw
W g

T ekt ¥ §Y 1@ AT A ik
m‘rgﬂ'ﬁtx‘fwwﬁrg‘fm#ﬂ
gy W TR W i ¥ e
gae oY, § § N w1 g & €
I FY T A &R |

Mr. Speaker: Let me give a few
minutes «for agricultural labour. Shr
B. S. Murthy.

Shri B. S. Murthy (Kakinada—Re-
served—Sch. Castes): 1 must be
grateful to you for having given me
an opportunity to speak a few words
about the Cinderella of agriculture,
the pivot of this great industry of
India which is forgotten.

Everybody has been speaking about
allowing the prices to rise. I do
want to join hands with those that
would like to increase food prices
provided the increase will go into the
hands of the actual tiller, the so-
called peasant or the land-owner, but
I am afraid that the money is not
going into the pockets of the tiller,
the peasant. It is the middleman who
is taking away 30 to 60 per cent of
the increase in price. That being the
position, is it fair on the part of Gov-
ernment or others to come out with
a chorus of praises for this or that,
instead of saying that the real tiller
should get the actual benefit of any
rise in prices?

17 hrs.

.n this connection, I would like to
point out tHat there is a misnomer
about the word ‘peasant’ in India, we
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have landlords, land-o , cuit-
vators, tenants, pessants, = and last
but not least the agricultural labour-
ers, The majority of the actual
tillers will not be in poesession of
more than thirty or forty per cent of
the agricultural land in India But
It is those who are absentee land-
lords, those who are far away from
the rural areas, those who are en-
joying other professions and the
benefits of other things 1n cities, who
are the biggest headache in this agri-
cultural industry Therefore, I want
the Mimistry to find out how far and

how soon they could mntroduce land
1eforms

In regard to land reforms, I find
that both the States as well as the
Centre are lukewarm I do not know
why they should be so neglhgent of
this land reform which will go a long
way mn removing much of the injus-
tice that 1s being done to the rural
population of India Already, a num-
ber of commissions and committees
have been appointed to go into thus
question In Andhra Pradesh, there
was a committee to enquire into the
matter of land reforms That com-
mittee submitted its report long ago,
but up till now, no action has been
taken on the same Therefore, I
would urge that land reforms must
be introduced as early as possible
Besides, every bit of land that 1is
available must be made use of for
intensive and extensive cultivation

I want to say a few words now
about the agricultural labourer Agr-
cultural labour in India 1s not less
than one-third of the rural popula-
tion In Madras, ,Bombay, and
Andhra Pradesh, the landless agn-
cultural population 1s as high as fifty
per cent of the total population The
agricultural labourer who 1s the real
tiller of the soil toils and moils from
dawn to dusk and creates the much
needed paddy, wheat etc But actual-
ly, he 1s not having food which will
suffice hum for the whole year My
hon friend Shr1 Raman has been
teling us about the conditions pre-
vailing in West Godavart1 But I cur
tell you how the poor agricultura
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labourers in the coastal district, which
15 actually the granary of India are
not having a square meal a day in the
lean years

Agricultural labour 1s having work
only for a maxinum of four to five
months only in a year But in these
four months, the agricultural labourer
is not paid adequately And sincehe
1s not able to other parts of the
country where work s available, he
1s  often without employment for
about five to six months in a year

The Ministry of Food and Agricul-
ture must come forward to appoint
some committee to go into this agri-
cultural labour problem, because the
agricultural labourer 13 the most neg-
lected individual in India Even
when the British Government were
n existence here, and they appointed
one or two commissions on agricul-
ture, the agricultural labourer was
excluded from the purview of thewr
enquiry I, therefore, suggest that it
13 high time that the Mmstry of
Food and Agriculture should take up
this question and see how far agn-
cultural labour 1s contributing to-
wards the production of paddy and
wheat, and how far 1t 1s able to derive
sustenance from that production It
1s he, strictly speaking, who can con-
tribute towards more production
India wants more and more produc-
tion, especially food production The
proper individual who should be
tackled for this purpose 18 not merely
the tenant or the cultivator or the
peasant but the agricultural labourer
and his family But the agricultural
labourer 1s not bemg attended to I
think his problems should be tackled
so as to see that agricultural economy
1s broad-based

I would hke to say one or two
words about co-operative movements
I am surprised that even Dr Sushils
Nayar is agamnst the co-operative
movement

Dr. Sushila Nayar: ! did net sy
that I was agamnst tne co-operative
movement, I saxd I was against co-
operative farms That s all



6063 Demands for Grants 30 JULY 1967

Shxt B. 8. Murthy: I stand correct-
ed, Sir, I think, Sir, if at all there is
to be any co-operation, it is the farm
where the co-operation should begin
Because, if you take a census, there
are peasants, there are owners and
there are tillers who have only as
much as less than half an acre of
land If he is allowed to cultivate
that by himself, to borrow the bul-
locks, the plough, the seeds, the
manure and all these things, there is
a national waste, and no government
or nation should tolerate such waste
of energy, labour and sometimes
other matefials Therefore, you need
not compel people to go mnto co-
operative farming, but you must make
the position of those persons who
resort to co-operative farming
happier

Bome of the friends like Mr Masani
and others have been saying that the
co-operative movement was a failure
m this place and m that place .

Shri M. R. Masani: Quite the con-
trary 1 said 1t has been a success
wherever 1t has been genuinely tried.

Shri B. 8. Murthy: He seems to
know more of the United States, the
USSR and China I am afraid he
does not know his own country and
the poor tiller here Because, here
we do not have sufficient capital for
investment Here we do not have
sufficient money to fall back upon,
with the result that a man with half
or one-fourth of an acre, ;n Andhra
for instance, 1s not able to make any
good use of the land On the other
hand, he 1s leasing it out to a bigge~
ryot nearby who has fifty, sixty or
seventy acres of land Therefore why
should you not create an atmosphere
where co-operative farming without
any compulsion, without any dicta
torial administration, could come to
the rescue of the poorest of the poor?
This sort of ruling out co-operative
movement as an anathema to the
interests of agriculturists is a thesis
which I think 15 born out of mis-
understanding and lack of appiecia-
tion of the real circumstances under
which India is travelling
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Again, in one or two cases vur friends
have smd, “Oh, this is sociologically,
economically and perblps biological-
ly opposed” I am afraid that man
lives by co-operation, he is gregarious
by nature Even {f you read the life
of Robmnson Crusoe he had everything
at his disposal. He said, “My writ
1s without dispute on this island”.
But he wanted and yearned to come
and fall into the embrace of society
Therefore, man wants a social hfe
He does not want to be a recluse or a
Robinson Crusoe So co-operation is
the very basis of human life He is
gregarious Therefore, to rule out
co-operative farming or co-operative
‘this’ or co-operative ‘that’ as ana-
thema 1s something which I cannot
understand '

Sir, one more pomnt 1 want to
make one or two suggestions We
must make the village as the umt or
a few villages as the unit and see they
are made self-sufficient so far as
food 1s concerned To mske this a
success, I consider consumer cum
producer organisations must come to
the rescue In the willages, if there
are co-operative societies consisting
of producers on the one hand and
the consumers on the other and 1if
they are made to handle the produce
of the village without any loss to the
proudcer and without the consumer
having to pay the penalty of heav)y
price, 1 think, much of the headache
regarding food problem can be reduc
ed In other countries, this problem
has been tackled m this manner We
should adopt this

In 1946, when there was a food
crisis 1n Madras State the late Shn
Prakasam introduced this system of
producer cum consumer co-operatives
and the scheme helped to a large
extent to reduce the rigours of con-
trols Therefore, 1 would very much
like the Agriculture Ministry to take
to this scheme and experiment it at
least m a few places so that this in-
creasing headache of the price prob-
lem may be solved

One word more about the high-
power committee which has been
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recently constituted to know why
prices ave rising and why we caanot
bring them down. I think this com-
mittee need mot have come into
existence at all. After all we are
the witnesses to go before the com-
mittee and give evidence, After all,
when the session is going on and
when the Demands are being discus-
sed, we are giving our evidence and
the Minister can find out the pros and
cons and give us a new scheme to
control the prices from rising with-
out regular official controls. There-
fore, I think, the committee is either
an addendum or a corrigendum for
the many sins of commissions and
omissions of the Ministry. I am oppos-
ed to 1t If the committee is to func-
tion, I want the Minister to have a
member on it who knows the prob-
lems of the agriculturist labour in
India

Shri A, P. Jain: Mr Speaker, Sir,
after many long months, there has
been a discussion in this House which
I might call a balanced discussion
and in which the viewpoints of both
the consumer as also the producer
have been given due weight. In the
past, the issue of the food problem
has been very much clouded by an
urban and industrial bias There has
been talk, and, perhaps, unnecessary
talk, much of which could have been
avoided, about the rise 1n prices
Today, what I said during the last
session stands fully justified. At
that time 1 said that no doubt the
prices of food have gone up but this
rise has to be viewed i1n the context
of many other factors.

Today a large number of hon
Members have spoken—as many as
25—and most of the Members who
have spoken did not feel alarmed at
the rise in prices.

There are only two hon. Members
who have spoken rather strongly
about the problem of the rise in
prices, They talked only of the con-
sumer. They did not think of the
producer, as if the farmer does not
exist. The farmer is a very real
person as any industrialist. He knows
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his interests. He is not going to pro-
duce more if you do not make farm-
ing remunerative for him. Unfor-
tunately, in a section of the people of
this country, there is a tendency to
consider the farmer as an amorphous,
nert, lifeless mass of flesh and bones
(Interruptions).

Shrimati Renu Chakravartty (Basir-
hat): Who 1s making money? Is it
not the merchant?

Shri A. P, Jain: There is also a
school of thought in this country,
mostly consisting of economists and
persons mostly confined to their
rooms They think that you can
finance the Plan by depressing the
agricultural prices. Some of them
go to the length of saymng: “Fix the
price ot wheat at Rs. 10 and the price
of rice and other agricultural com-
modities at a parity. Procure all the
wheat and rice and other commodities
compulsorily in the market and that
will solve the problem of prices.
Wages will not go up and the Plan
will progress smoothly.”

These people seem to forget that
there 1s also some such thing as agri-
cultural sector in our economy and
that 1t also forms part of the Plan.
The success of the Plan depends upon
the success of agriculture; it contn-
butes no less than fifty per cent to
the national dividend; 1t is again
agriculture which provides a large
proportion or almost fifty per cent of
the foreign exchange that we eam.
If we adopt any policy of low prices
for agriculture, i1t is a regressive
policy. If our policy does not give
any incentive to the farmer, he is not
gomg to produce and if the Plan fails,
1t will wreck on the policy of depres-
sing agricultural prices.

At any rate, so far as I am concern-
ed, I believe that the agriculturist
must have a fair deal. He must have
a fair price and that alone will serve
as an incentive to more production.
The Government has been aware of
the problem of maintaining fair
prices. That question came up before
the National Development Council. It
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was entrusted $0 a body of officials
and later on 1t was considered by
another committee of specialists Gov-
ernment have issued a Press note
saying that the Government are con-
scious that the bulk of the people of
the country are agriculturists on
whose welfare depends the prospenty
of the country Government, there-
fore, would like to assure the agni-
culturist that the prices of food-grains
and other agricultural commodities
would not be allowed to fall below
economic levels They will take
suitable steps from time to time to
achieve this end That 1s the Press
note I would have very much lhiked
that the mmmum prices had been
announced 1n advance but there were
difficulties and I had to give in there

There is also another problem—
prices of manufactured goods More
often 1t has been said the prices of
agricultural commodities are rising
They have risen But, what has hap-
pened to the prices of manufactured
goods? I have some statistics before
me I would hke to share them with
the hon Members Taking 1952 as
the base, the price of cloth, coarse and
fine—dhoties—has increased from 100
to 135, an increase of 35 per cent The
price of cement has increased from
100 to 129, an increase of 29 per cent
The price of iron and steel has in-
creased from 100 to 1438, an increase
of 48 per cent The price of corru-
gated 1ron sheets has increased from
100 to 135 per cent The price of
alluminzum utensils has risen from
100 to 116 Even the price of foot-
wear went up from 100 to 109

Compare the rise in the prices of
food-grains as against these rises The
price of food articles has risen during
the same period, that 1s taking 1952
as the base, from 100 to 110 only In
the case of cereals it has risen from
100 to 104 and in the case of pulses
1t has gone down from 100 to 85,
whereas the price of edible oils has
gone up from 100 to 128

It 15 undeniable, Sir, that the far-
mer while he 18 a producer 1s also a
consumer He has to pay more for
the commodities that he consumes
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and, therefore, 1t 1s but fair that he
must have a better return for the
commodities that he produces.

Shri Sadhan Gupta: He also con-
sumes food, 1s not it?

Shri A. P. Jain: He produces food
and does not buy from the market

Shri Sadhan Gupta: Everyone has
a surplus?

Shri A. P. Jain: The hon Member
Shri Parulekar questioned as to why
I am taking 1952 as the base for com-
parison He accused me of selecting
a favourable year arbitranily He
seems to be unaware of facts Sir 1939
1s a very old base Since then many
changes have taken place The coun-
try has been partitioned and many of
the places which were taken for col-
lecting prices have now gone to
Pakistan The whole economic struc-
ture, the structure of production and
consumption has undergone changes
Therefore, 1t 1s no use stickmg to an
outmoded date of 1939 A committee
consisting of specialists representing
the Reserve Bank, the Central Statis-
tical Organisation, the Planning Com-
mission and the various Ministries
concerned was appomted The com-
mittee considered all the years rang-
ing from 1946 to 1953, and they want-
ed to select an year in which there
were least fluctuations in the prices
which should formulate base for the
future indices They found that 1949
and 1952 were the years when fluc-
tuations 1in the prices were the least,
and they preferred the year 1952 So,
1t 1s not I who has selected that year
arbitrarily, 1t has been selected after
gwing due consideration by a com.
mittee of specialists, economists and
others

1 wanted to emphasise this point,
because 1n future any prices that we
quote or any mdices which we may
give will relate to the year 1952 and
not to the year 1939 Therefore, com-
paring the present prices of food-
gramns as also of the manufactured
produce as they prevailed in the year
1952, I can now say with confidence
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that the rise 1n the prices of manu-
factured goods has been of a much
higher order than those of the food-
arams

More often a comparison 15 made
with the prices that were prevailing
in the years 1934 and 1955 Every
non Member knows that those were
the years of depression Those who
were nterested m the welfare of the
farmers raised the question that the
Government should come out for a
price support We gave price support
in a rather niggardly manner We
should have come out in a more libe-
ral manner 1954 and 1955 are going
to be no companisons for the prices
today Those were the years of ab-
normally low prices and we should
ignore them while we consider the
prices prevaiing now My own opi-
nion 1s that while the prices of food-
grains have gone up, they have not
gone up to an alarming extent We
should try to arrest further rise m
the prices, but the complamnt, which
I presume 1s an exaggerated com-
plaint, about the present prices does
not hold water

The food problem has two aspects
One 1s the question of the physical
availability of food and another 1s the
question of prices So far as the
physical availability of food is con-
cerned, on the last occasion, I said
that there was enough food to go by
in the country Some hon Members
tried to ricdicule this assertion They
did not accept it But today, you
have heard two hon Members of this
House Mr Samanta from Orissa said
that there 1s a surplus in Orissa I
have been to Orissa and my estimate
of the surplus 1s about 1,50,000 tons
Another hon Member, Mr Raman,
representing Andhra said that West
Godavar: alone has a_ surplus of
400,000 tons and that the surplus in
the coastal districts of Andhra may
be of the order of 8 lakhs tons These
two areas together account for a
surplus of about a million tons, by no
means a small quantity

Shrlt V. P,
scarcity areas?

Nayar: What about
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Shri A. P. Jain: I am coming to
that, do not be impatient There is
no doubt that there are scarcity
pockets in this country where crops
have failled On the previous occa-~
son, I had said that there were two
pockets of scarcity, one in the east
and one in the west The eastern
pocket consisted of Bihar, the eastern
portions of UP and a part of Bengal.

Mr, Speaker: How 1s the surplus 1n
& particular area to be judged? There
1s surplus in the population Has it
been worked out at the rate of 16
ounces or 12 ounces per individual?

Shri A. P. Jain: Any calculations
on the basis of ounces are misleading
Experience has shown that in the
past the coastal districts of Andhra
have exported 5 to 6 lakhs tons and
this year the surplus is greater Orissa

also has exported a certamn quantity
of rice

As I was saying, there are certain
deficit pockets, one in the east and
one i the west The deficit in the
east occurred because of the failure of
the rabi crop in the eastern UP, 1
Bihar and in portions of Bengal
Bengal had also suffered from floods
last year In portions of Bombay and
the adjomning portions of Mysore, the
deficait was caused because of the
faillure of the jawar crop there But
the existence of these deficit pockets
does not by any means indicate that
there 1s no foodgrain m other parts of
the country So far as the physical
availability 1s concerned, I do say
with a certain amount of confldence
that we have been able to supply
sufficient food to easirrn U P, Bihar
and also Bengal We have also been
able to maintain adequate supplies in
Bombay It takes a little time to
arrange for the supplies, but we
have built up stocks there We
are mamtaining supplies mn the face
of very great odds and difficulties
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The House is aware that there is con-
gestion at the ports: not because of
any mistake on the part of my Minis-
try or any other Ministry, but
because, immediately on the re-open-
ing of the Suez, a large number of
ships arrived at the Indian Ports.
There is also difficulty about trans-
port because of the congestion at the
ports. Particularly in regard to food-
grains, we require waterproof waguns
during the rains. Sometimes, they
are not available in sufficient num-
bers. My colleague, the Minister in
charge of Railways has been very
good, very co-operative. He has
undertaken a strain on the railways
which is quite abnormal and unusual.
We had to divert a number of ships
from Bombay to Kandla and other
ports of saurashtra. He has agreed to
transport foodgrains from Kandla to
Bihar, a lead of about 1,300 miles,
which 1s quite an unusual lead for
metre gauge trains. Nonetheless, he
has very gladly and willingly accept-
ed that responsibility. I am hopeful
that during the coming three months
which is the lean period of the year
when the previous crop is on the verge
of being exhausted and it will take
some time for the new crop to come,
that there is not going to be any
serious difficulty in maintaining sup-
phies in these pockets.

So far as the question of prices is
concerned, I do not claim that we have
been able to bring down the prices.
But, as a result of the several mea-
sures which we have taken in the
course of the last two months, the up-
ward rise in the prices has been arrest-
ed. Among the measures which we
have taken during the last two
months, we have increased the num-
ber of fair price shops from 20,000 or
a little less, to 20,000. We have also
increased the efficiency of the fair
price shops. There is strict supervi-
sion over these shops now.

For wheat, we have constituted
three zones. The Northem Zone con-
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sists of Punjab, Himachal Pradesh and
the State of Delhi. This is more or
less a self-sufficient zone. The U. P.
constitutes a zone by itself. The third
zone consists of Rajasthan, Madhya
Pradesh and the State of Bombay ex-
cluding the town of Bombay. That,
again, 18, more or less, a self-sufficient
region. The U. P. is also a self-suffi-
cient region. While the prices in
these regions showed a downward
trend, more markedly in the Punjab,
Madhya Pradesh and Raj , in the
U. P. prices went down rather less.

One result of the creation of the
zones was that it increased our res-
ponsibility outside the zones. The
prices of wheat and wheat products
in the south began to rise. The price
of wheat and wheat products showed
an upward tendency in Bihar. We
mcreased the supplies in the south.
We are issuing as much wheat to the
millers as they want. We are also
freely issuing wheat to other consu-
mers with the result that the prices
ure gradually coming under control.

Another step that we took was the
creation of a rice zone in the south.
That zone 1s made up of the four
States of Andhra, Madras, Mysore and
Kerala. There was difference of opin-
ion about the inclusion of Kerala in
the zone because Kerala happens to
be a highly deficit area. Ultimately,
an agreement was brought about and
the zone was created with the agree-
ment of all the constituent States. As
a result of the creation of the zone,
prices in Kerala have positively gone
down. So they have gone down m
Madras. In the producing areas, trade
is still offering resistance and the fall
in the prices which we had expected
has not come about.

Shri B. 8. Murthy: There was a
rise of one rupee. '

Shri A. P. Jain: On the other hand,
in a few markets there was a rise in
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the price of rice Now, that is some-~
what extraordinary and we are taking
steps to procure the foodgrains unde:
the new powers that have been given
to us We have made some headway
‘We are negotiating certamn things
with the State GGovernments and we
shall procure the surplus stock in those
States

That again created a problem m ‘he
areas outside Andhra was supply-
mng fine rice to Calcutta and Bombay,
and immediately that source of sup-
ply was cut out, prices began to show
an upwadrd tendency We took a two-
fold action Fristly, we increased the
release trom the imported stocks in
those two areas, and secondly, wu
authorised the Andhra Government to
1ssue permits for 10,000 tons of rice
export 10 Bombay and 10,000 tons of
rice export to Calcutta

In Orissa we have also made an
effort to procure After some hara
bargamming—l had myself to go to
Bhuvaneshwar—we have tixed the
prices and up to date we have suc-
ceeded 1n procurmg about 35,000 o
40000 tons of ricc 1n Orissa I am
expecting that we should be able Lo
procure another 60,000 or 70000 fons
mn that area

We have taken similar action in re-
gard to gram and hon Memocrs
must have seen the Government noti-
fication which has been published 1n
the papers of today In Rajastnan
and certain other parts wc have frozen
the price of gram and we propose to
procure gram at the average price
prevailing during the last threc
months On the whole, this has pro-
duced a beneficial effect

Some hon Members have referreu
to the advance of credit by the sche-
duled banks to the trade against stocks
of foodgrains There 1s no doubt that
the advances by the scheduled banks
to the trade against stocks of fooa-
grains were too neavy this year In-
itially action was mtiated 1in the
month of February and partly a airec-
tive and partly a request was 1issued

to the scheduled banks Unfortu-
nately, some of the scheduled banks
did not respond to the request, and
the request had ultimately to be con-
verted into a direcive The present
position 1s that the margin money hus
been increased from 25 to 40 per ceat,
both 1n the case of rice and all other
foodgrains In the case of rice, the
aggregate advance at any tume cannot
exceed two-third of what it was last
year at the corresponding time, and in
the case of wheat 1t cannot be more
than three-fourth of what it was at
the corresponding period last year
This has also had some effect We

have also rationalised the railway
movement
As the hon Members know tne

Mehta Committee has been appomnted
1in accordance with the promise which
1 made 1n the House Some hon
Members have been rather hard on
that committee Some have said that
there was no need to appoint a com-
mittee I do not claaim a monopoly
of wisdom, nor of experience We
want to benefit from the wisdom and
experience of others Wé¢ have, there-
fore, appointed a committee which 1s
a representaive committee presided
over by a person of great eminence in
the public life of the country who
does not belong to the Congress Party,
and we hope to benefit from his ex-
perience

Another objection has been raised
that there 1s no farmer on this com-
mittee May be there 1s not
the farmer which an hon Mem-
ber has in mind, but certainly there
15 a faimer on this committee In fact,
in appomnting this committee, we took
good care to see that this must be a
committee which should be able to do
justice to the problem that has been
entrusted to it, and I hope that it will
do 1t

Shri Ranga. Yes, one out of five

Shri Tangamani: Who 1s the farmer
in the committee”
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Shri A. P. Jain: These are all short-
term solutions The ultimate solution
of the problem lies in ncreasing our
production

But before 1 come to that pomnt, 1
would like to deal, by way of paran-
thesis, with the question that has been
raised by Shri M. B Masani. He told
me that he has got an engagement,
and he will find 1t difficult to be m
the House alter six 0" cloca, and so,
1 would like to deal with the quesuion
of co-operative farming, i preference
to certain other questions with which
1 propose to deal iater

One question which has been raisea
by Shr1i M R Masan: and others is
‘Why am i s0 entnusiastic, amiost
made, after co-operative farming?’ My
answer Is a very simple one This
House has approved of the Plan, ana
the Plan has specifically laid down
that co-operative farming must be
developed It must be the future
pattern of farming in this country
And by co-operative farming, the
planners mean not the co-operative
services, but the pooling of lana, the
joint working of agricuitural opera-
uons

Shri Ranga: But the Plan has not
said that 1t should be the future pat-
tern of agriculture in this country

Shri A, P, Jain: That is my inter-
pretation That certainly 1s what the
Plan has said

Shri Ranga: It has not said so

Shri A. P. Jain: And I have to carry
out the Plan

Shri Ranga. It also says that the
piresent economy should be protected

Shrl A, P. Jain: It 15 my duty to
carry out what has been laid down
Mute than that, I am a believer m co-
operative farming Even apart from
the Plan, I would like that co-opera-
tive farming must be a success in this

country
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Shri M R. Masam1 has spoken of
Russia, he has spoken of Poland, and
he has spoken of another country, I
forget whach

The Minister of Drrigation and
Power (Shri S. K. Patil): Yugoslavia

An Hon. Member: USA

Shri A. P. Jain: That 1s confusing
the 1ssue I have declared more than
once in this House that the type of
co-operative farming which we have
1n mind has no beaging with the collec-
tive farming i the USSR

The USSR collective farms are fac-
tories, based on mechamsation, they
are gigantic 1n size, there the farmer
loses his individuality We have no
idea of copywing those types of farms
In fact, we do not want to copy any-
thing We want to develop a pattern
of our own

Shri Ranga: That 1s why we sent a
delegation to China

Shri A P. Jain: Of course, China
has some lessons to teach us Our
team went to China, but the Chinese
co-operative farming 1s very different
from the Russian collective farming

They have divided co-operative
farming into three classes The first
1s the category of mutual aid teams
where the services are co-operativised
Then, there 1s co-operative farming
that 1s the middle stage of co-operative
farming Lastly there 1s the advanced
collective farming

In the first stage of what they calt
mutual aid teams, they only place the
services on a co-operative basis, that
18, the supplies, the sales etc In the
mutual aid stage, the production 1s not
co-operative production In the second
stage, while the rights of the indi-
viduals 1n the land contributed are
maintained, the agricultural practices,
however, are worked on a co-opera-
tive basis In the third stage, indi-
vidual property 1s eliminated
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Now, what we have in mind is to
have a fairly small co-operative, where
the farmers may have intimate know-
ledge of one another, where they ex-
pand beyond themselves, co-operate
and work together After all, man
Joes not live by bread alone or for
himself The higher the form of
social organism, we co-operate with
others We must adjust ourselves
with others, and we must do some-
thing for the others, while others must
do something for wus fhe entire
human structure 1¢ Based on that
That is a higher form of social orga~
nisation

Three powints have been raised by
my friend Shr1 Masamx He asked
will the co-operative farming increase
production® My answer 1s yes, 1t will
(Some Hon Members No) In India
no less than sixty to seventy per cent,
and 1n some States eighty per cent,
of the holdings are uneconomic hold-
ings, holdings of an acre or an acre
and a half or two acres or three acres
These uneconomic holdings do not pro-
vide full employment either for thc
farmer or for his implements or his
cattle

Shri Ranga But does Government
provide any employment to him? He
finds 1t himself

Shri A P Jain. That 1s hardly a
1elevant interruption

Shri Ranga Why” You cannot pro
vide anything to me I provide for
myself

Mr Speaker: Let him proceed

Shri A P. Jain. In my part of the
country a good pair of bullocks can
command anything between eight and
ten acres Surely, a holdmg of one,
one and a half or two acres or even
five acres does not provide full
employment for a pair of bullocks A
man cannot afford to have a paiwr of
bullocks in a holdmg which does not
provide full engagement for a plough
The question 1s can these unecono-
mic holdings ever become profitable”
My friend Shri Murthy has given a
very fitting reply The only solution

for these small holdings is to convert
them into co-operative farms wnen
suficient finances may be available to
them, they can avail of the technical
advice and produce more

The second criterion which he lalu
down was whether 1t 18 a socially
desirable change I have already
answered 1t It 1s a socially desirable
change It 1s a higher form of social
and human organisation

And, lastly, he asked can 1t be done
voluntarily? I could never beheve that
Shr1 Masani thinks 1 such static
terms, that human nature 1s gomng to
remain static for all time to conic

Shri M. R Masani. We are talking
of our tune,

Shri A P. Jajn: We are iving 1n a
dynamic soclety, in fact in a revolu-
tlondry age wnen so0 many changes
are taking place *

Shri B S Murthy: In an atomic
uge

Shri A P Jain. The very fact that
co-uperation 1s becommng more and
more successful i so many other
forms of our economic activities en-
courages me to believe that co-opera-
tive farming s gommg to be suc-
cessful He said that the Patil Dele-
gation has laid down certain targets
and the laymg down of targets by
itself means compulsion, because ‘1t
the people are to co-operate volun-
tarily, how can you lay down targets?”
I was simply surprised to hear this
If we accept what Mr Masam said
it would mean that 1n a democratic
State there can be no planning’
Because, 3gll planning 1s based on fix-
ing targets Today we have fixed
certain targets for ndustry Shri
Mausani knows the industries a lttle
too well Does he say that 1t
1s useless to lay down targets
for textile or cement? We
have said that so much cloth
should be produced The tex-
tile mills are 1n private hands Does
he mean that it was wrong of us to
have laid down targets for 1t? For
cement we have laid down certain
targets It is a private enterprise All
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planning, whether it be democratic or
any other type of planning, has to be
based on fixing targets It means we
shall have to make efforts and try to
persuade the people and by persuasion
bring them into co-operatives

I know there are differences of opi-
nion about co-operatives, and there are
difficulties And I know that some of
my colleagues mn the States do not
believe 1n co-operatives And that 1s
a great hurdle

Shri Dasappa: Can you say how
many of these co-operative farms bave
succeeded”

Shri A. P. Jain: Not many, I must
confess But co-operation by itself
has not succeeded m India so far We
are going to create a ‘new chimate for
co-operation and that new climate
will help 1n running these farms suc-
cesstully

In fact not one hon Member has
ever answered the question which has
been raised by my friend Shr1 B
Murthy He asked, how can you ex-
pect the owner of a quarter of an
acre farm or half an acre farm to take
to improved agricultural practices? In
fact, 1n many cases he leases 1t out
to the big farmer And, if you have
to find a solution for this uneconomic
farming there can be no other solution
except co-operative farming That
i my belief and that 1s my faith

Shri Feroze Gandhi (Ra: Barel)
What will you do with the caste
system*

Shri A. P. Jain: In this House we
are all sitting side by side, a Parsy, a
Jain, a Hindu, a Mushm, a Schedulcs
caste and a Harlian and others We
are all sitting here together and w«
work co-operatively

Shri B. §. Murthy: We are going to
outcaste castes

Shri A. P. Jain: Now, I have one
with co-operative farming

1 come to the question of production
I know that the real solution of the
food problem is to increase production
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Without increase m  production we
cunnot solve the food problem. }Yas
the farmer played his part? After all
the Ministry 1s very msignificant. it
can play only a secondary part It
can only assist the farmer The real
work has to be done by the man who
works m the fleld, by the man behind
the plough and I dare say that the
man behind the plough has played his
part and played his part very nobly

Shri Feroze Gandhi: That means the
chamar The man behind the plough
1s the chamar

Shri A. P. Jain: The Brahmin never
touches the plough and that is the
tragedy of this country

An Hon Member: Very communal

Shr1 A. P. Jain: Figures of produc-
tion, however much they may be
challenged, prove this fact I have got
the figures of production from the
yvear 1949 up to last year In 1951-52,
the production of foodgrains and cere-
als was 51 milhon tons In 1952-53,
1t rose to 58 million tons, in 1953-54,
1t rose to 68 million tons, in 1954-55,
1t went down to 66 6 million tons and
m 1955-56, it went down agamn to
about 65 million tons This year, In
1956-57 1t has gone up to 68 6 million
tons That 1s very nearly the produc-
tion of the record year, 1953-54 That
1~ not a small achievement, Su

Shri Nath Pal (Rajapur) Since
then there have been 20 million more
mouths to feed

Shri A P. Jain. Many hon Mem-
bcis have answered that point, only
the hon Member may not have been
present to follow that I have also
answered the question that other pri-
ces have also risen

Now, Sir, the total production of alt
ccieals and pulses this year is 68 586
million tons and there has been an in-
crease of 61 per cent. as compared to
the production of last year The net
increase has been of the order of a
little over 23 million tons
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The production of sugarcane this
year has gone up by 12'8 per cent.
from 6 million tons in 1955-88 to 6:8
million tons in 1986-57. And, oilseeds
have gone up by 5°7 per cent. from 57
million tons in 1955-56 to 6 miluon
tons in 1956-57. According to provi-
sional estimates, the production
of cotton has gone up by eighteen per
cent. In the case of jute the increase
has been relatively small. This is by
no means a record of which any
Ministry should be ashamed of.

Under the Second Plan, we nave
provided for a total increase of 155
million tons over the Plan period.
That works out to three million tons
per year. In the last years of the Pian
it should be more than in the eariter
years. But, even in the year of 1953-
56 as against the planned increase
of three million tons, the actual in-
crease has been 3'8 million tons. We
have lald great emphasis on the Grow
More Food schemes and the total pio-
duction proposed to be achieved under
the Second Plan is 12-4 million tons
under these schemes. That only in-
cludes major irrigation works.

The hon. Members are already
aware of what the schemes are that
come under the GMF scheme. There
are schemes of minor irrigation and
soil conservation—they are permament
schemes. The yearly schemes are the
provision of improved seed, manures,
fertilisers, etc. we decided to build
what I may call the hard core of the
agricultural production and we have
selected certain parts of the GMF
schemes for intensive working during
the period of the next three years.
The first part of it is the utilisation of
the irrigation potential already de-
veloped. It is true that we have not
been able to fully utilise the irrigation
potentia]l which has already been ‘de-
veloped but experience of the past
shows that it takes quite a few years
for the potential to be effectively uti-
lised. In the case of tube wells it is
generally three to flve years. The
major irrigation works take sometimes
even more. But, we propose to make
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an intensive effort to utilise this poten-
tial at as early a date as possible.

Shri Goray: Will you please indi-
cate the ways in which you will do 1t?

Shri A. P, Jain: We have just start-
ed that scheme in the first year of the
Plan.

The second scheme which we have
undertaken is the seed multiplication
tarms. We have provided that in each
of the community development and
national extension service blocks,
there will be one seed farm, for pro-~
ducing nucleus seed, of 25 acres.
Each of these farms will have a
smail storage. Some of these farms
have alrecady come up and others are
in the process. This scheme has been
placed on a working footing.

During the course of the next three
years, we have decided to renovate
the entire seed of wheat and paddy
and also of jowar. The productioh of
hybrid malze is a rather complicated
process which takes a little longer
time. We have set up a special section
in the Indian Agricultural Research
Institute which is working on by
hybrid maize. We have also set up five
regional centres for this purpose.

Wo know that in the present con-
text of the difficult foreign exchange
position, we cannot afford to fmport
more of fertilisers. We have reconcil-
ed ourselves to that situation.

18 hrs.

We have, therefore, prepared a
scheme for the intensified prepara-
tion of compost and green manures.
We have also prepared a scheme for
the utilisation of nightsoils, and assis-
tance is being given by the Centre
to State Governments to have the
compost prepared from the nightsoil
in all the villages having. a popula-
tion of 2,000 and more. This, cer-
tainly, is a time consuming process,
because you have to convert crores of
farmers to take to the preparation of
compost and green manure. I know
that ultimately this scheme is going -
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to yield results, but it will take a
little time and I cannot say that im-
mediately 1t 18 gomng to show specta-
cular results

Shri Dasappa: What about towns”

Shri A, P. Jain: Towns also are
covered All habitations with a
population of more than 2,000 are
covered

We have also established intimate
co-ordination between the community
development activities and the agn-
cultural activities Unfortu»
until recently there was not much of
co-ordwnation, but, of late, at the
Centre we have been able to work
out a scheme which has brought
about a considerable amount of co-
ordination

It has been accepted by the Minis-
try of Community Development that
the mamn activity of the blocks 1s
going to be intensification of agricul-
tural production At the Mussoore
Conference, a practical scheme to
give effect to this policy was worked
out I hope that with this increasing
co-ordination it will be possible to
step up agricultural production

A pomnt has been raised about our
import programme A large number
of Members have, either directly or
mn a somewhat slant way, hinted that
we are consuming foreign exchange
m the mmport of food I am not in
favour of mmporting food It 1s un-
fortunate that an agricultural country
Iike ours should be importing food
That, Sir, 1s only temporary Nonethe-
less, I want to clear one misunder-
standing that seems to prevail not only
among the Members but among those
who claim to be emnent economusts
and know the foreign exchange
matters intimately

The foreign exchange component,
that 1s the foreign exchange which
we have to pay for the import of food-
grains 18 only Rs 46 crores, which is
less than the foreign exchange which
we utilise 1n two weeks’ time, that is,
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agricultural foodgrains are only con~
suming as much of foreign exchange
as we spend m less than two weeks.

Shri Thirumala Rao: Please give the
break-up

Shri A, P. Jain: I might clarify
the position, because my friend Shri
Thirumala Rao has some doubts about
it We are importing rice from
Burma For that we have to pay in
terms of stering Normally we are
importing about five lakh tons of rice
which costs about Rs 25 crores.

Shri V. P. Nayar. How much are we
importing now?

Shri A, P. Jain: I said that we are
importing five lakh tons which cost
Rs 25 crores The mmport of wheat
1s mostly done from the United States
of America under PL480 We have
the option paymg either in dollars
or 1 rupees, the payment 1s spread
over a number of years Obviously,
we are gomg to pay in terms of
rupees and, therefore, 1t does not in-
volve any foreign exchange Any
commodity which we buy under 480
does not mvolve any foreign ex-
change But, there is one clause
under our agreement with America,
and it 1s that we have to import for
our normal consumption from sources
outside 480 Our normal import has
been assessed at 5 5 lakh tons per
year Out of this 5 50 lakh tons we
mmport about 1 5 lakh tons wunder
PL665 and the balance of 4 00 lakh
tons has to be imported from Austra-
lia which, on an average, costs us
about Rs 18 crores or Rs 17 crores
So, these two together with the freight
that we have to pay come to less
than Rs 50 crores

Hon Member, Dr Nayar, very
correctly said that that control would
mean disaster for this country By
controls, I mean compulsory procure-
ment and rationmg Of course, we
are havmg some sort of control on
movement and on advances of credit.
1 am excluding those kinds of control
from the control I am referring to.
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Actually what we need 18 not control
on food, but control on birth Hon
Member, Shri Goray, rghtly said that
we are incressing at the rate of 50
lakhs & year An hon Member said
the other day “We are increasing at
50 lakhg a year, but babies live on
milk” 1 would hke remind him that
an equvalent babies which live on
mother’s milk, but there are an equ-
valent number of babies shift from
mother’'s mlk to foodgrains
Our problem 18 increased to
that extent Unless some solution is
found by some sort of family plan-
ning, this problem would be a recur-
ring problem, namely, more mouths
to feed

Mr Goray also referred to soil
erosion It 1s a very important thing
Soil erosion 18 one of the major 1ils
of our agriculture Our land has
been eroded for thousands of years
and nobody has taken care of it It
18 for the first time that we have
established a board for the conserva-
tion of soil Our difficulty 1s that we
do not have the tramed personnel
for it We have set up institutions
for giving traming We are also
working certain experimental schemes
We have also done some work n soil
conservation, but I must confess that
the work we have done 1s not enough
in comparison with the work that we
need to do We have, however
gamed valuable experience Particu-
larly 1n the case of dry crops, where
there are no means of 1rrigation,
contour bunding 1s a very beneficial
thing I fully realise the importance
of this matter and I can only assure
hon Members that I will leave no
stone unturned to prevent soil erosion

Shr1 Guha raised the question about
Calcutta He said Calcutta should
become the responsibility of the
Centre, so far as food 1s concerned I
am glad that he did not say that
Calcutta should become absolutely the
responsibility of the Centre We
have been assisting the State Gov-
ernment to meet the requirements of
Calcutta and I think 1 Mr Guha would
talk to Dr Roy, he will not repeat
his request agein For his informa-
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tion, I might say that we are meeting
cent per cent the need of wheat in
Calcutta and we have also of late

:iupphed some special quantities of
ce

An hon Member, I believe it was
Shn Naushir Bharucha, raised the
question of Bombay He said that peo-
ple are eating smuggled wheat in
Bombay because the imported wheat
was of bad quality I was somewhat
surprised thet an hon Member of
this House should be trymg to justify
smuggling i1n Bombay If smuggling
in Bombay 1s gomng on, it 18 & blot on
us, the administration

Shri Naushir Bharucha: I rse to
a point of order The hon Minister
said that I was trying to justify smug-
ghng I did nothing of the kind

Shri A. P. Jzin: I am very glad that
the hon Member did not try to justify
smugghng I am only saying that it
1s reprehensible

Shrl Naushir Bharacha: He 1s
attributing to me that I am trying to
justify smugghng

Shr1 A. P Jain: No (Interruption)

We have been meeting the require-
ments of Bombay from imported wheat
cent per cent for a fairly long time
There are certain classes of fastidious
persons who want to eat Khandwa
wheat, smuggled wheat I have no
sympathy with them I do not mund
what price they pay The people, the
labourers, workers, are eating impor-
ted wheat which 1s one of the chea-
pest 1mn the country, which 1s bemng
issued from the Central stocks at
Rs 14 a maund, including gunny bag,
naked wheat Rs 13-8-0 There s
nothing wrong about the qualty of
the wheat and it 18 bemng consumed
all over the world

The hon Member Shr1 Ramam sug-
gested that the Government should
enter the market and buy stocks at the
time of the harvest It 1s a good sug-
gestion 1 have been thinking ef it
I hope that by the next harvest, I will
be able to work out a scheme I
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would like it to be voluntary, not eom-
pulsory procurement I hope that we
shall be able to work out a reasonably
good scheme whereby we may eli-
minate the middieman who has caused
us many difficulties in the past.

Summung up the position, I fully
share the gentiments of my friends
who have advocated the cause of the
farmer, that he should get a fair price,
that the Government should step in
when the prices get low and we
should not depress the prices so far
as the farmer 18 concerned None-
theiess, trade has played a malevolent
part—a defimitely malevolent part
They have been trymng to hoard stocks,
they have been trymng t? raise prices
Even today, when the southern zone
has been formed, there 1s want of
rice 1n Kerala But, trade 1s not send-
ing rice from the coastal districts of
Andhra to the south We have re-
commended to the Railways and the
Railways are prepared to place suffi-
clent wagons at their disposal What
they are waiting for

Shri B, 8. Murthy: Is 1t not a fact
that recently Shra Thima Reddy, the
Minister 1n charge of Agriculture
stated that Andhras are not able to
export any rice because of lack of
wagons? How can the Minister accuse
Andhra as hoarding all these grains?

Shri A. P. Jain: I have been to the
coastal districts I have been to Hy-
derabad I have called the Railway
guthonities and I have discussed the
whole thing 1 have examined the
problem of availability of wagons
Wagons are available Trade is not
sending They want to rase the price
by withholding the stocks

An Hon. Member: Let us deal with
them

Shri A. P, Jain: We shall have to
deal wih them While our policy 1s
clear that we do not want to depress
the prices so far as the agriculturist
18 concerned unless he enters into
anti-social activities, at the same time,
we will do everything that lies in our
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power to curb hoarding and speculs-
tive tendencies of trade which has been
responsible for this upsetting of the
market and the rising prices I hope
the House will assist me in overcoming
anti-social activities

Some Hon. Membems: Surely

Shri Sonavane (Sholapur—~Reserved
Sch Castes) Government have been
giwven powers Are they using them?

Shri A. P. Jain: We are going to
use them

An Hon Member: May I ask a
question

Some Hon. Members: No questions

Mr Speaker: Need I put any of the
cut motions to the vote of the House?

Shri Parulekar: Cut motion No 819
Shri Naushir Bharucha: 1 would
1equest you to put cut motion No 25,

Fatlure to arrest rise in the prices of
foodgrains

Shri Yadav (Barabanki) My cut
motions 197 and 198 may be put

Mr. Speaker: I will put them one
after the other

The question 1s.

“That the demand under the
head Ministry of Food and Agri-
culture (Pages 741-748) be re-
duced by Rs 100 (Fauure ¢o
arrest rise in the prices of food-
grans )

Those 1n favour will say Aye
Some Hon. Members: Aye

Mr. Spesker: Those agamnst will say
No

Some Hon. Members: No
Mzr. Speaker: The Noes have it

Some Hon. Members: The Ayes
have 1t

Mr. Speaker: Hon Members may
kindly rise in their seats.
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Shri Sadhan Gupta: Let the bell be

ung. ¢

Mir. Spexnker: What is this cut motion

No 25 Let me see.

Shzt Sadhan Gupta: It is a very

important matter

Mz. Speaker: Failure to arrest rise
food-grains. Hon

In the prices of
Division No. 6]

Bharucha, Shri Naushar
Chavan, Shri DR
Dasaraths Deb, Shn
Dasgupta, Shri B
Dige, Shri

Gaikwad, Shn B K
Gupta, Shri Sadhsn
Iyer, Shri Baswara

Achint Rem, Lals
Ambslam, Shr: Subbish
Anpnapps, Shn
Arumughem, Shn R S
Bangshu Thakur, Shn
Baasppa, Shn
Bhargava, Pandit Thakur Das
Birbal Singh, Shr
Bose, Shm P C
Chaturvedi, Shn

Dalpt Singh, Shn
Dasappa, Shri

D, Shn KK

Das, Shz: Shree Nazsyan
Deb, Shn N M

Desai, Shri Moratn
Deshmukh, Dr P S
Dindod, Shn

Dwivedi, Shri M L
Gandhi, Shri Peroze
Heda, Shri

Hukam Singh, Sardar
Jagnvan Ram, Shrt

Jam, Shn AP,

Jain, Shn M C

Jangde, Shrs

Joshy, Shn A C

Mr. Speaker: The question is:
“That the Demand under the

30 JULY 1957

son?

Demands for Grants

Some Hon. Members: Yes
Mr. Speaker:

lobbes be cleared Let us have

get back to their seats,

AYES

Jadhav, Shn
Kattf,Shr1 D A
Kodiyan, Shri
Kumbhar, Shr
Mahsgaonkar, Shri
Mullck, Shri B C
Nair, Sbrs Vasudeven
Naysr, Shri V P

NOES

Karmatkar, Shn
Kotoki, Shn Liladhar
Kayal ShriPN
Kedsria Shri CM
Krishnappa Shn MV
Lachhi Ram Shn
Laburl,Shn

Laxmi Bay, Shrimats
Mafids Ahmed,Shnmat
Maitl ShriN B
Malvis, Shri KB
Mathur, Shrs Herish Chandys
Mathur Shrit M D
Melkote, Dr

Mashrs, Shr: Bibhuts
Musrs, Shi R R
Murthy, ShiB S
Nanjappa, Shnt
Narasimhan, Shry
Narsyana Samy Shn
Nehru, Shrimari Uma
Dnkar Lal, Shyy

Pillal, Shn Thanu
Raghunath Singh, She
Rajish, Shri

Raman, Shr: Pattabin

The motion was negatived.

(Food situation n the
specially in
Maharashtra).”

bhead ‘Ministry of Food and Agri-

culture’ be reduced by Rs. 100

The Lok Sabha divided
Ayes' 23 Noes' 80

{1819 hrs

Parulekar, Shn
Patil, Shri Balasaheb
Patil Shri Nana
Supakar, Shn
Tangamarn, Shry
Vabn, Shri

Warlor, Shrt

Rammswamy, Shn K S
Ram Subhag Singh Dr
Reagamo Shn

Ray, Shrimat: Renuka
Roy, Shr: Bishwanath
Sahodrabar Shrimat
Samants, Shr: S C
Samantamher, De
Sanganns Shrt

Sarhad: ShriA S

Selkua, Shri

Sharma, Shn D C
Shawwananjappa, Shn
Sinha, Shri Jhulan
Snatak, St1 Natdeo
Sonawane, Shn
Subramsnyam, Shn: T
Sultan, Shrimat: Maimoona
Snmat Prasad, Shn
Tewari Shri Dwarikanath
Thirumsla Rao, Shr
Tiwan, Shes R S
Tulsesm, Shn

Tyabn, Shra

Upadhysya, Shri Stuva Dats
Vedakumari, Kuman M,
Wadiwa Shr:

country
certain parts of

The motion was negatived.

6ogo

Members are anxious to have a divi

Very well. Let the

division Hon Members will have to
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Mr. Speaker The question is:

“That the Demand wunder the
head ‘Agriculture’ be reduced by
Rs. 100 (Credit facilities to agri-
culturists).”.

The motion was negatived.
Mr. Speaker: The question is:

“That the Demand under the
head ‘Ministry of Food and Agri-
culture’ be reduced to Re. 1
(Failure to adopt adequate and
appropriate measures in advance
for avoiding the food crisis)”,

The motion was negatived.

Mr. Speaker: I shall now put the
other cut motions to vote.

All the cut motions were negatived.

Mr. Speaker: I shall now put the
Demands to vote. They have to be
put to vote in two groups. With
respect to Demands Nos. 42, 46 and
118, some amount has already been
voted upon at an earlier stage by this
House, whereas the others are fresh
Demands on which no vote has taken
place yet.

The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the Order
Paper including the sums already
voted on account for the relevant
services be granted to the Presi-
dent to defray the charges which
will come in course of payment
during the year ending the 38ist
day of March, 1858, in respect of
Demands Nos. 42, 46 and 118.",

The motion was adopted.
Mr. Speaker: The question is;

“That the respective sums not
exceeding the amounts shown in
the fourth column of the Order
Paper be granted to the President
to complete the sums necessary
to defray the charges that will
come in course of payment
during the year ending the 31st
day of March, 1958, in respect of

30 JULY 1957

Demands for Grants 6092

the following heads of Demands
entered in the second column
thereof, namely Demands Nos. 48,
44, 45, 116 and 117.”.

The motion was adopted.

tThe motions for Demands for Grants
which were adopted by the Lok
Sabha are reproduced below—Ed.]

DEMAND No. 42—MiNisTRY or Foop
AND AGRICULTURE

“That a sum not exceeding
Rs. 78,80,000 including the sums
already voted on account for the
relevant services pe granted to
the President to defray the
charges which will come in
course of payment during the
year ending the 31st day of
March 1858, in respect of ‘Minis~
try of Food and Agriculture’”.

DemanDp No. 43—FOREST

“That a sum not exceeding
Rs. 1,20,76,000 be granted to the
President to complete the sum
necessary to defray the charges
which wall come in course of
payment during the year ending
the 31st day of March, 1958, in
respect of ‘Forest’”.

Demanp No. 44—ACGRICULTURE

“That a sum not exceeding
Rs. 9,67,32,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of
payment during the year ending
the 31st day of March, 1958, in
respect of ‘Agriculture’”.

DEMAND No 45—Crvi.  VETERINARY

SERVICES
“That a sum not exceeding
Rs. 84,20,000 be granted to the

President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1958, in

respect of ‘Civil Veterinary
Services’”.
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DeMmanxp - No. 46—MISCELLANEOUS

DEPARTMENTS AND OTHER EXPENDI-
TURE UNDER THE MINISTRY OF
Foop AND AGRICULTURE

“That a sum not exceeding
Rs. 6,47,59,000 including the sums
already voted on account for the
relevant services be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March 1958, in
respect of ‘Miscellaneous Depart-
ments and Other Expenditure
under the Ministry of Food and
Agriculture’”.

DEMAND No. 116--CaPrrar, OUTLAY ON

ForesTs

“That a sum not exceeding
Rs. 10,68,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1858, in
respect of ‘Capital Outlay on

Demanp  No.

President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1858, in
respect of ‘Purchase of Food~
gnin" u.

118—OTHER CAPITAL
OvuTLAY OF THE MinisTRY oF Foop
AND AGRICTLTURE

“That a sum not exceeding
Rs, 35,14,82,000 including the sums
already voted on account for the
relevant services be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1958, in
respect of ‘Other Capital Outlay
of the Ministry of Food and Agri-
culture’ ”.

Forests' ”. 18-23 hrs.

Demanp No. 117—Purcaase or Foop-
GRAINS The Lok Sabha then adjourned till
“That a sum not exceeding Eleven of the Clock on Wednesday,
Rs. 79,15,44,000 be granted to the the 31st July, 1957.
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DAILY DIGEST
{Tuesday, 30th July, 1957} . .
. : Coruvmns $.Q. Sulyect CoLumns
MEMBERS SWORN . .  s861 o
479 Three Year Degree Course
%‘&fis _{\NSWERS TO QI.JES-S“PW in Universities . . 5904-08
5.Q. Subjm 480 Ofl refinery at Fhavanager . 905
No. 481 Import of steel . . 4908
482 Translation of classics in
447 Retrenched Defence Per- foreign languages . . $9c6
somnel. .. . 5B61-63 483 Central Burean for Conec-
449 Scizure of gold . 5863-67 tional Services . 5906
450 Construction allowance to 484 Training in Geology in
Class IV employees . 5867 Universitics . . $906-07
451 Copper Mines in Rajasthan  §867-69 48s Children’s Book Trust . 8907
453 International Geophysica)
Year . . ;Zys . S8 Uﬁ%‘_o'
45: anyl_’t.me.s ofRule.rsl 5872-75 340 Mica . . $907-c8
456 Rehabilitstion of Tribals . $§875-77 341 Study of Languages . . 5908
457 Law Courts - S81779 342 Loans for Construction of
458 Steamer Service to Minicoy $879-80 Hostels . . . 5908
459 Petroleum . $880-81 344 Defence stores . $909-10
460 Mineral Oil in Vypeen 345 Social Welfnre Servicel in
Islands . . 5881-82 Orissa . . . 5910
463 Expenditure on Legal 346 Hindi Scholarships toOmu
advice . . . 5882-8% Students . . $910-11
464 Influenza Epidemic . 5885-86 347 Multipurpose nchocls in
465 Pay of Delhi  School Rajasthan . . . s9ur
Teachers . . 5886-88 348 Scheduled Castes and Back-
466 Escape of Undertml Pri- ward Classes Inoome Tax
soners . . . 5888-90 Officers . S9IY-12
468 Nautical Museum Bombay 5890 349 Indian Admmmntxve and
469 National Provxdmt Fund Police Service . 5912
Trust . 5890-92 350 Retired Army Officers . S9LI-13
470 Working ofNew Coal Mines 5892 351 State Social Welfare Ad-
471 Gandhi Mahapurana . 5892-94 352 P visory Board °f:,':;’:“_ - 5913
Commissioner for Scheduled ersons  over-steying In
473 Castes and Scheduled India . . . . 5913714
Tribes . . . 5894-96 353 Welfare of Scheduled Castes 5914
474 Exploration of Petroleum . 5896-97 354 Crimes in Delhi . . 5914
WRITTEN ANSWERS TO 355 Army Ordnance Corps . 5914-15
QUESTIONS .. $897-5928 356 Delhi Budget - 5915-16
446 Stolen property . 5897-98 357 Mahoraja’s echnoloslcal
448. Corl WashingPlants . 5898 Institute Trichur 5916
452 Officersondeputation .  s8g9 3s8 De:;g:'t‘g:: ‘°. F°'°‘3n 5917
42: ;‘:“oml“:::u'g;cm .5899'5900 359 Pubthnnkmngellu . 5917
4 &Bmﬂ‘mpu'r Administration s9c0 360 OfficialLanguage . .  $o18
462 Micamines . . $900 361 Women in Central Services 5918
67 ;AF g’n:':i\;;hllcles . 5901 362 Pakistani smugglers . . 5918-19
2 State ndia . sgo1 : i
4 SuteBankofIndia - . 5902 363 ‘Tribal students of Manipur 5919
476 National Theatre . §902-03 364 Suspension bridges . 5219-20
477 Reservations for Scheduled 365 Denation to Pragati Vidya-
Castes 5903 bhavan, Agartala 5920-21
478 Survey of Gypmm De- 366 ‘‘Ordnance Factory News™. §921
posits . . . . 5903-04 367 Flag Day . . . 5922
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U.8.Q.
N“Q Subject COLUMNS

368 Central Intelligence Buresu $922-23

369 Clrmit Coum in Axxdnmm
5923

370 RemovnlofUntouchAbihty 5924
371 Durgah Committee, Ajmer.  $924

372 Naval Aviation . . . 5925
373 Military School of Music,

Pachmarhi . . . $925-26
374 Scheduled Castes Students

in Banaras University 5925
378 Contraband Opium . . §926-27
376 Scientific Research . . 5927
377 Income Tax on Hindu Un-

divided Pamilies . . 5928

PAPER LAID ON THE TABLE  s928

A copy of the Report of the Indian
Delegation on the Tenth World
Health Assembly held in Geneva
3{3 a&lhy, 1957 was laid on  the

Subject COLUMNS

-

CALLING ATTENTION TO
MATTER OF URGENT PUB-
LIC IMPORTANCE

Shri Sonavane called the atten-
tion of the Minister of Commerce
and Indnstrg' to the fallin pro-
duction in Sholapur Spinningand
Weaving Mills Ltd.,and Na
Girji Mills Ltd., Sholnpur
the effect thereof on the Go-
vernment investments and on
labour.

5929-30

The Minister of Commerce (Shri
Kanungo) made a statement in
regard thereto

DEMANDS FOR GRANTS .

Further discussion on Demands
for Grants in respect of the Mi-
nistry of Food and Agriculture
concluded. The Demands
were voted in full.

AGENDA FOR WEDNESDAY,
31ST JULY, 1957—

Discussion on Demands for
Grants in respect of Ministry of
Irrigation and Fower

5930-6094





